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INTRODUCTION 
I, the Chairman of the Public Accounts Committee, as authorised 

by the Committee, do present on their behalf this Two Hundred and 
Twenty Seventh Report on 'Excesses over Voted GrantslCharged 
Appropriations' disclosed in the Appropriation Accounts (Civil), 
(Defence Services), (Railways) and ?Posts and Telegraphs) for the 
year 197475 and on the action taken by Government on the recom- 
mendations of the Public Accounts Committee contained in their 
180th Report (Fifth Lok Sabha) on Excesses over Voted Grants 
and Charged Appropriations for the year 1973-74. 

2. The Appropriation Accounts (Civil) and (Posts and Telegraphs) 
for the year 1974-75 were laid on the Ta.ble of the House on 26 March, 
1976 and 6 May, 1976 respectively while the Accounts relating to 
Defence Services and Railways were laid on the Table of the House 
on 30 April, 1976. The Committee examined the Excesses in the 
light of the Explanatory Notes furnished by the Ministries/Depart- 
ments concerned (Appendices I to XXVIII) at their sitting held on 
the 23 August, 1976. The Minutes of the sitting form Part 11* of the 
Report. 

3. The Committee's 180th Report (Fifth h k  Sabha) on Excesses 
over Voted GrantsICharged Appropriations disclosed in the Appro- 
priation Accounts for the year 1973-74 was presented to the House 
on 7 August, 1975. The Action taken notes furnished by Govern- 
ment pursuant to the recommendations contained in this Report 
were also considered by the Committee at their sitting held on 23 
August, 1976 and have been discussed in Chapter I11 of the Report. 

4. For facility of reference, the conclusions/recommendations of 
the Committee have been printed in thick type in the body of the 

L Report. For the sake of convenience, the conclusions/recommenda- 
tions have also been reproduced in a consolidated form, in Appen- 
dix XXXI to the Report. 

5. The Committee would like to place on record their apprecia- 
tion of the assistance rendered to them in this regard by the Comp 
troller and Auditor General of India. 

.- - 

Chairman, Public Accounts ~ommittee 
NEW DEW; 
August 23, 1976 --- 
Bhadra 1, 1898 (Saka) 

*Not printed. (One cyclostyled copy laid on the Table of the 
House and five copies placed in Parliament Library). 

("> 



CHAPTER I 
GENERAL OBSERVATIONS 

'13. This 227th Report of the Committee deals with the Excesses 
rover Voted Grants and Charged Appropriations disclosed in the 
Appropriation Accounts (Civil), ;'" (Defence Services), (Railways) 
and (Posts and Telegraphs) for the year 197475 and the action 
taken by Government pursuant to the Committee's recommenda- 
tions/observations contained in their 180th Report (Fifth Lok Sabha) 
on Excesses over Voted Grants and Charged Appropriations for 
the year 1973-74. 

1.2. The Appropriation Accounts (Civil) and (Posts & Tele- 
graphs) for the year 19'74-75 were laid on the Table of the House 

.on 26 March, 1976 and 6 May, 1976 respectively while the Accounts 
relating to Defence Services and Railways were laid on the Table 
of the House on 30 April, 1976. 

1.3. In the succeeding paragraphs of this Report, the Committee 
have examined the excess expenditure disclosed in the different 
Appropriation Accounts in the light of the explanations furnished 
by the Ministries Departments concerned. The explanatory notes 
furnished in this regard by the MinistrieslDepartments are repro- 
duced in Appendices I to XXVIII to this Report. 

1.4. During the year ended 31 March, 1975, excess expenditure 
occurred under 27 Voted Grants and 8 Charged Appropriations.' 
Excluding an amount of Rs. 1.50 lakhs, which does not require 
regularisation by Parliament, the excess expenditure during the 
year aggregated to Rs. 266.52 crores as against Rs. 126.33 crores and 
Rs. 10.06 crores during the years 1972-73 and 1973-74 respectively. 

1.5. The following table i firlicates the aggregate excess expendi- 
- b e  under various Grants and Appropriations during the past 
decade: 

(Rupet~  In Crons) 
-- - 

No. of Voted No. at Tml Excess 
Year Grants Charged Expenditm 

Appropriarions 
(1) (2) (3) (4) (5 )  - 



1.6. The recurring phenomenon of excesses over expenditure 
authorised by Parliament has been constantly engaging the attention 
of the Public Accounts Committee who have been emphasising, 
year after year, the need for a more accurate estimation of mone- 
tary requirements and better budgetary control, so as ta minimise, 
if not eliminate altogether, excesses over Voted Grants and 
Charged Appropriatrms. Expressing grave concern over the 
extent of deterioration in the position during 1970-71, the Public 
Accounts Committee (197273) had recommended, inter a h ,  as 
follows: 

..They (the Committee) hope that the Ministry of 
Finance would take the initiative in investigating the 
causes that have led to this unprecedented increase. 
Unless the basic reasons are identified and drastic step 
taken to arrest the tendency to exceed the budget pro- 
visions by Government as a whole, sound budgetary con- 
trol would be a far cry despite repeated suggestions by 
this Committee year after year to improve the position.'* 

1.7. Commenting again on the alarming increase in the excess 
expenditure during the year 1971-72, when it touched an all-time 

*Ex&jivc of c x c ; ~  m c d  by crroncaus adiurtmentr, rnivAasaifica- 
tions, etc. 

.Public Accounts Comrninrr (1972-73),491h Report (5th LS). P g r a p h  1.3, A W I ,  
r972. 



high of Fb. M8.81 awes,  'the Public Aceo~llftb Comqittee (1918-74) 
had, inter aZiu, observed: 

". . . .In paragraph 1.3 of the 49th Report (Fifth Lok Sabha), 
the Committee had expressed their concern over t he  
extent of deterioration in the position during the year 
1970-71. The position has now become really alarming 
in as much as the amount of excesses that occurred 
during 1971-72 was as high as Rs. 223.81 mores. The 
Committee have thus reasons to believe that something 
is basically wrong with the system of estimation d 
expenditure. Year after year, Parliament is being pre- 
sented with a fait accompli which, to say the least, ia 
highly undesirable. The situation needs to be remedied 
without further loss of time. . . . . "' 

The Committee had also taken note of the fact that in response tc. 
the earlier observations of the Public Accounts Committee (197% 
73), referred to in the preceding paragraph, Government had 
constituted a Task Force to have a detailed analysis made of the 
various procedures for expenditure control *-a-vis the functioning 
of the system of internal financial control and to suggest to Govern- 
ment remedial measures to impmve the budgetary system. The 
Committee had been desired, inter alia, that the matter should be 
examined expeditiously and remedial measures taken.' 

1.8. Subsequently, in March 1974, the Committee were inform- 
that the Task Force had suggested certain procedural changes in 
respect of certain grants which were under examination and that 
appropriate action would be taken in consultation with the Comp 
troller & Auditor General of India, wherever necessary. Stressing 
the need for an expeditious examination of these suggestions, the 
Public Accounts Committee (1974-75) had expressed the hope that 
in the light of these suggestions, the excesses over Voted Grants 
would be reduced to the minimum in future." 

1.9. It is obvious that despite these repeated exhortations by the 
Committee, much progress was not made in streamlining budge- + 

tary procedures as can be observed from the following observations 



..of the Public Accotmts Committee (1975-76): 

"The Committee regret that the procedural changes in res- 
pect of certain grants suggested by a Task Force consti- 
tuted in pursuance of the observations of the Committee 
contained in paragraph 1.3 of their 49th Report (Fifth 

. Lak Sabha) are still under examination, even though 
almost three years have elapsed since the Committee 
made their earlier recommendation. The Committee 
attach considerable importance to this recommendation 
of theirs and desire that final action on the suggestions 
made by the Task Force be initiated without further 
loss of time and concrete steps taken to ensure sounder 
budgetary control than what exist at present, particular- 
ly in certain Ministries such as the Ministry of Works 
and Housing, Ministry of Shipping and Transport and the 
Ministry of Home  affair^."^ 

1.10. The relevant Action Taken Note on the above observa- 
-.&ions furnished to the Committee by the Ministry of Finance 

(Department of Expenditure), on 7 February 1976, is reproduced 
below: 

"The suggestions made by the Task Force are in regard to: 

(i) expenditure on National Higways, 

(ii) Coordination of estimates in respect of Area Demands, 

(iii) Net budgeting of works expenditure, and 

(iv) provisions for interest payments. 

The latest position of the action taken on the above sugges- 
tions is as follows: 

(i) Expenditure on National Highway: 

The matter is at present under consideration of the Office 
of the Comptroller & Auditor General of India. 

(if) Cowdination of estimates an respect of Area Demands: 

It has been decided that coordination of estimates in res- 
pect of Area Demands would be done by Delhi State 
Division of the Department of Expenditure in respect of 
'Delhi' and by Budget Division in the Department 
of Economic M a i m  in respect of other Area Demands. - 7 -- 

*Public Accounts Committee (1975-76), 180th Report (5th LS), paragraph I. 10, August, 
- ~97s. 



(iii) Net budgeting of work expenditure: 

The matter i s  under further examination with reference to 
the views of the Comptroller & Auditor General. 

(iv) Prcrvision for interest payments: 

The recommendation was that in case of provision for 
interest charges in cases like Provident Fund, Reserve 
Punds etc., the interest for a financial year may be 
calculated and credited on the basis of balance during 
a 12 month period different from the financial year, 
say July to June. -This recommendation has been 
examined on the basis of actual expenditure under 
'Interest' relating to the five years from 1969-70, and 
the conclusion arrived a t  is that the trend indicated by 
the examination would not justify introduction of 
such radical changes and that it is not worthwhile 
pursuing this particular recommendation." 

1.11. There was, however, some cause for satisfaction when there 
was a considerable reduction in the quantum of excess expenditure 
during 1973-74 as compared with the previous two years. Dealing 
with the excesses during that year, the Public Accounts Committee 
(1975-76) had observed: 

"The aggregate amount of expenditure incurred in excess of 
the amounts authorised by Parliament, under various 
Voted Grants and Charged Appropriations ranged from 
Rs. 3.78 crores to Rs. 223.81 crores during the period 1965- 
66 to 1972-73. The Committee note with some satisfaction 
that the excess over authorised expenditure during 1973- 
74 aggregated to Rs. 10.06 crores (excluding Rs. 0.80 crore 
which does not require regularisation), in respect of 23 
Voted Grants and 4 Charged Appropriations, as against 
Rs. 223.81 crores and Rs. 126.33 crores respectively during 
the years 1971-72 and 1972-73. The Committee trust that 
every endeavour would be made by the MinistriedDepart- 
ments to ensure that the position is not allowed to deter- 
iorate once again as has often happened in the past".7 

1.12. Only a year ago, tbe Committee had expressed satisfaction 
over the substantial reduction in the aggregate amount of excess ex- 
penditure over Voted Grants and Charged Appropriations achieved - 

Vublic Accounts Committee (1975-76), r b t h  Report (5th LS), paragraph r .6, August, 
1975. 



d* the Y* 1w8-74 m d  h d  hoped that wary ~ d m v o u r  wo& 
be made by the ~ ~ t r i e s / D e p a r t m e n t p  b ensure that the pwition 
m s  allwed to deteriorate once again as had often happened 
in the pasf. The Committee are, however, concernd to note that 
the position has deteriorated once again so soaa  to a considerable 
extent. During the year under review (1974-75), excess expenditure 
bad o w u r d  under 27 Voted Grants and 8 Charged Appropriations 
and aggregated to Rs. 266.52 crores (excluding an amount of Rs. 1.50 
lakbs which does not require regularisation), as against Rs. 128.33 
cnues and h. 10.06 c r o w  respectively during 1972-73 and 1973-74. 
While the Committee nute that the bulk of the excess expenditure 
(h. 207.40 crow)  had occurred under one Charged Appropriation 
(-yment of Debt') and is attributable to the premature camella- 
tion of Treasury Bills by the Reserve Bank of India (an issue dealt 
with elsewbere in this Report), they are, however, of the view that 
the extent of deterioration under some of the other Grants during 
1974-75 cannot be taken lightly and should cause concern to Govern- 
ment. 

L13. An analysis of the reasons for the excess over au'horised 
expenditure during 1974-75, which have been discussed in some 
detail in the succeeding Chapter of this Report, indicates that defec- 
tive estimation of monetary requirements, lack of proper and timely 
review of the progress of expenditure, failure to anticipabe properly 
and provide for the receipt of stores and debits relating thereto, in- 
adequate liaison and coordination with the suppliers on the one hand 
and the Accounts OfEcers on the other, absence of adequate provi- 
sion for the adjustment of Uiabilities relating to llbe previous years, 
and avoidable misclassifications of expenditure' have, as in the past, 
continued to contribute to excesses. That this should be so despite 
repeated comments by the Cornmilttee and numerous instructions, 
issued by the Ministry of Finance and other authorities woulcl sug- 
gest that drastic steps are necessary to improve the existing bud- 
getary procedure and practices. Since Parliamentary control over 
governmental expenditure c a b  for financial discipline, the Com- 
mi- w d d  arge Government once again to investigate in depth 
the reasons for the recurring failure in this regard and take 
soon same concrete steps do ensure +hat the budget estimates are 
more precisely prepared on a scientific basis and that the actual ex- 
penditure approximates, as closely as possible, to the funds autho- 
rised by Parliament. In this connection, the Committee would reite- 
r a k  an earlier recommendation, contained in paragraph 1.6 of their 
%th seport (FMI Lok Sabha), that t h ~ e  should be an in-built 
system in the various MfnistrieslDepartments which would serve 
a a seif-negulatmy apparatus b analyse the reasons for the exces- 

as - they wear and to take timely remedial ~ i w ~ a  



1.14. Tbe Committee are perturb4 that tbe suggesitians for proce- 
dural c h m  in certain grants made by a Task Force, .constituted 
nearly four years ago, in pursuance of the Committee's recommenda- 
tion contained in paragraph 1.3 of their 49Nh Bepont (Fifth Lok 
Sabha), b, analyse in detail the effectiveness of the various proee- 
dares for expenditure control vis-a-vis 4he functioning of the sys- 
tem of internaLAnancia1 control, still await being implemented. In 
spite of repeated exhortations by the Committee for an expeditious 
examination of these suggestions, there has hem no decision yet in 
this regard though the report of the Task Force was available more 
than two  years ago. The Committee stress that finality should be 
soon reached in tMs matrter of importance and concrete steps should 
be taken to ensure sounder budgetary control than what exists at 
present. 



CHAPTBR 11 

EXCESS GKAN'I'S/APPROPRIATIONS 

2.1 During the yePr ended 31 March, 1975, tile mud expenditure exceeded the Voted Grants and Charged Appropriations in the f s l l ~ ~  
G m t s  : 

S1. 
No. 

No. and Name of Grant Ministry / Department Final Grant/ Actual Excess Date d 
Appropriation Expenditure Expenditure m i p t  of 

Explaoptoy 
Mote 

-. - -- 
Rs. Rs . Rs. 0, 

I. Appropriation Acwunta (Civil), rglq-75 

A. Voted Grants 



. +&Gnisu of Heplth Pnd Family Plan- . Health and Family Planning . 
mng- 

9. #-Ministry of Heavy Industry . - HeavyIndusmy . 
10. -CT m d i n u e  of the Ministry of Home Affairs . 

Home Affairs. 

11. 53-Andemao and Nicobar Islands . Home Affairs - 
12. 57-Ministry of Industrial Development . Industrial Development . 
13. &Ministry of Information & Broadcast- . Information & Broadcasting - 

ing. 

14 6cBroadcastlng ' Information & Broadcasting . 
15 6 e P o w c r  fkhmnc~ . Power 

16. +-Ports, Lighthwses and Shipping . Shipping & Transm)rt 

17. 80-Mines&Mincrds . Mines . 
18. 54-Atomic: Energy Kcsearch, Devrlopment . Atomic Encrgy . 

and Industrr al P r y  ccts 

19. 102-Departmeat of Space . Spaa: . . 
(b) Capital Section 

zo. 3j-Currency, Coinage and Mint - EumomicAfTairs - 
21. 41-Medical and Public Health - - Health & Family Planning . 

*> m s  under this Grant as per the Appropriation Accounts is Ks. r,13,91,99) and excludes an amount of Rs. 18,694 w r o e y  
M 'Charged' expendie LIC. Had this amount been correctly classified as, 'Voted', the actual excess would have been Rs. 1,32,10,688, 





B .  Charged Appropr~ktions. 

35. 5-Rc~crmoRcpain and Maintenance - Railways . . . . 23WOO 2631983 23@3 18a-1- 

IV. Appropriation Accounts (Posts 81 Telegraphs), 197475. 

A. Voted Grunts. 

9. ~ + h p i t a l  Outlay on Posts & Telegraphs Communications . . I 5~,oo,oo,ooo 164,03,71,016 gma7xpx6 (tBpxg6 
).r 

B. Charged Appropriations 

NIL 

@The accrr +,ituse dixloscd under th~s Charged Appropriation having occurred on account of ammama djmtwot is the 
94 mi= regulrr~mtatlon in terms of paragraph 7 of the 16th Report of the Public Accounts Canmi- (Pint ItoL; Saw. 

*Out of thir euwss expenditure Rs. 31,242 does not requ're regularisation, the excess having been caused by amnanm adjolm~llt d -. 
accm apmditurc of Rs. 16,rgp34 had been reflected in the relevant Appropriation Accounts. After trLIql into account 

~ ~ e n b / m i ~ ~ i f i c a t i o n  between Grants and addiw expenditure held under sccour\t with States (Rs. 59,47,47h the a d  rrcar 
m & e d s e d  work8 out to Rs. 16,78,53,181. 



23. The Committee will now proceed to deal with some indivi- 
dual cases d excess expenditure disclosed in the Appropriation 
Accounts. 

Appropriation Accoants (Civil) ) , 1914-75 
Depmrhnent of Agriculture 

2.4. Grant No. 1-Dqmrtment of Agriculture; 

25. Explaining, in a note, the reasons for the excess expenditure, * Department gb Agriculture have stated, inter alia, as follows: 
'"I% Grmt provides for expenditure on the Secrstariat of the  

-t and other @sceUenecn~s orgaddimr; f.(X.. 
A@cultulral Attache, lbnbaeriy of India, Homcr and Zoolo- 



/ " '  . 
i " I  a "  

g p  pad ,  ~e lb i .  , .o;laGt. ttq* &a1 plus sup&- 
mentary lprast of Rs. 1#,81,900 the actual expenditure 
amounted to Rs. 1,81,34,562 leading to an uncovered ex- 
cdera af *&r"f$rl'Z,Bffe & i n d k a ~ ~ o l l l : -  , I  ;,-- 

"r:  7 b .  f r ,  * # & f )  ,.: > 

Mrj~r~~opdoTqd01HdOd Pinel Oratt A+ W s @  (+?+ 
.r " ' . ,  

1 ' Expendrtue Savir gs (-) 

R8* Rs. Rs. 
Major Ijrrod '296' 

~.r-seae~tpriat . . . . I,~o,,~,cco 'I,%~,&,w? (+)23,10,04d 
k 2(1).-Caunscllor (Agri.) Embassy 

of Ind1s,4hne . 2MW 3ro%777 (+)68,771 
A. 3 (I).--Addhion4 provision for 

implementation of Pay Cammissifl's 
rrcolnwndntlons. . . . 1 r,35,ooo . . (-)rwsooo 

1C14/OT H*ad '293' 
B. I (I).-Zoological Puk, Dclhi . 24,39,ccO 2442,740 (+)3,?40 

TOTAL . . . 1,68,87,oco 1,81,34,562 (+h47,562 

Excess is mainly due to:- 
(i) payments on account of implementation of Third Pay 

Commission's report, 
(ii) grant of additional Dearness Allowance, 

(iii) more expenditure on Overtime Allowance, 
(iv) unanticipated tours undertaken in connection with the 

development and implementation of Agriculture 
schemes, and 

(v) more expenditure on 'Hospitality' due to increased num- 
ber of conferences and Seminars and payment of pend- 
ing bills of Foreign Delegations. 

A. 2 (1) -Embassy of Indiu, Rome: 

The excess under the a b v e  sub-head is due to payment of:- 
(i) terminal dues to a Messenger who went on retirement and 

obligatory expenses by Law on account of Social Securitp 
and medical charges for the Messenger. 

(ii) Medical charges in connection with CounseIIer (AgrS)'s 
son who met with an accident. 

. I 

(iii) Emergency Passage availed by Counsellor (Agri) and in- 
p crew in rent, P&T charges due to oil crisis and ~~ 

1 -'r in 1 ~ 1 ~ .  



Tbe net ~ C W S  of Rs. 12,47,562 being the net d t  of excs#r 
urd mvinga ur indicated above, needs to be rrgutrLsd by P a r b  
anent under Articla 115(1) (B) of the Constitution 

zCTb~#wr-dl&&Ba&89lrLFh=Pndsatb 
Gmap Bwd ' k Z ( 1 m o r  (A&.), b n b s y  oP India, Beaps' ;b 
.Onmt Ha l ~ t ' o b  Agrhlture' attmcb iaQrsrt h it 
r#k oet Q nsirly 29 per cent of the FLP.1 Gnnt  of Ea 240 lrLh 
Tb6 excsss has beon attribotad, inter alia, to p.ymenb made om ac- 
-t oa i,emdnd dues and obligatolrg arpsnses for sock1 s e d f f  
m d  medical drsrgss to a Mes~enger who went on rstt.emant and to 
tnueased paynwmts of rent and PdET charges arising from the oil 
crkis and the inflation in Italy. The Committee are of 'the view that 
expenditure on superannuation and retirement benefits &odd have 
been foreseen and provided for. The additional expenditure on rent 
and P&T charges that could not be anticipated needs also to be satis- 
faatorily explained. 

Depmtment of Economic Affairs 

27. Grant No. 3 U u r r e n c y ,  Coinage and Mint. 

Voted Ex be trdirwe R h  . 
Origiral Gravt . . 3%95,?4,000 
Suppkmcatary Gn?t . 62 40,000 

Total G:w r . . . . 31,5",-4,Q- 
ActwI ESP . rdi~ur-  . 3',cX.\-"-42 
Excess : I , I ~ , - ~ Z  

Capm I Sccrion 

Voted Expenditure R*. 

Origi~al Grant . . .5;7. . . . 16,93.33,000 

Supplementary Grant . . . . . . . . . . 
Total Grant . 16,93,30,c00 

Original Appropriation . . . .  . . . . .  . . 
Supplem-ct~ry Appropriation . . . . . . .  . . 



, 2.8. In a note kurnished to the Committee, explaining the reasom 
for b e  excess expenditure of Rs. 51,13,742 in the Revenue Section of 
the Grant, the Department of Economic Affairs have stated: 

"In the Revenue Section the original provision of Rs. 30,95,34,000 
was augmented by a Supplementary Grant of Rs. 62,40,000 
obtained, in March, 1975. Against a iInal grant of 
Rs. 31,57,74,000 the expenditure actually booked, however, 
amounted to Ra. 32,08,87,742, leaving an uncovered excess 
of Rs. 51,13,742. . 

The excess ia the result of the extra expenditure (Rs. 82,44680 
over the original grant of Rs. 2,17$9,000) under the unit 
'A. 3,(2) (2)-Materials and Supplies' for operation and 
maintenance of the Security Paper Mill, Hoshangabad- 
This additional expenditure is on account of purchase o t  
raw materials like rags and hemp, chemicals, furnace oil, 
etc. and packing materials, which was not foreseen at the 
time, the Supplementary Demand was being processed, 
but it became necessary later so as to facilitate achieving 
an increased target of production during the last quarter 
of the financial year. After setting off k i n g s  under other 
units in the Revenue Section of the Grant, the net excess 
in this Section worked out to Rs. 51,13,742 which requires 
to be regularised." 

23. As regards the excess expenditure incurred in the Capital 
Section of the Grant, the Department have stated: 

"The expenditure of Rs. 18,694 related to a payment, booked 
under 'B. Security Paper Mill-B. 3 (1) -Buildings, B . 
3(1) (1)-Major Works', made to a contractor in satisfaction 
of an award of an Arbitrator appointed under the Arbitra- 
tion Act, 1940, which was classified as expenditure 
'charged' on the Consolidated Fund of India. Since the 
payment made was not in terms of any decree or award 
of any court or arbitral tribunal, it  was correctly to be 
classifled as 'voted', and not as 'chargedt expenditure. This 
excess in the charged portion of the Capital Section of the 
Grant does not, therefore, require regularisation vide 
recommendations of the Public Accounts Committee in 
paragraph 7 of its 16th Report (1st Lok Sabha). 

The excess in the voted portion of the Capital Section of the 
Grant is Rs. 131,91,994 as per accounts. Had the amount 
of Rs. 18,604 meotioned above been correctly c2asarised, 

' the uceu would have been Rs. 132,10,688. 



I6 
t 

The excese under voted portion is mainly due to largg qm- 
dl#trr! on 'PurchaiiFe cri Mlrbll'; rn expea&tttr& tin* tha 
&bead 'B. +Furchase d MetalP exceeded the 
pkvision of Rs. 8,97,26,000 by Pb. 3,54,8!2,748. Larger @r- 
chase d metals towards the end of the financial year to 
fulfil an increased &get of coinage production in 197475 
coupled with higher prices of aluminium, copper, nickel 
and magnesium, which was not anticipated earlier, account- 
ed for bulk of the excess. Besides, the excess includes 
(i) debits for a total amount of Rs. 20.49 lakhs on account 
of Customs duty on metals imported which were un- 
expectedly adjusted in the closing batch of the accounts 
for 197475 and (ii) an unforeseen expenditure of Rs. 38.63 
lakhs which had to be incurred on account of a consign- 
ment of copper against a tender of September 1974, which 
was not expected to materialise in 1974-75. Out of the 
total extra expenditure of Rs. 354,82,748, an amount of 
Rs. 2,22,72,060 was met by reappropriation of savings under 
other heads, leaving a net excess of Rs. 1,32,10,688." 

2.10. Though the excess expenditure of Rs. 18,694 incurred as a 
result of misclassifkation of a 'Voted' item of expenditure as a 
'Charged' item does not require regularisation by Parliament, in 
t e r m s  of paragraph 7 of the Committee's 16th Report (First Lok 
Sabha), the Committee find that similar cases of misclassification of 
expenditure had occurred during 1973-74 also in the same Grant 
relating to Currency, Coinage and Mint. Commenting on these 
fnstances, the Public Accounts Committee (1975-76) had observed: 

"Even though the second item of excess expenditure of 
Rs. 0.91 lakh incurred in the Grant as a result of mis- 
classification of a 'Voted' expenditure as 'Charged' does 
not require regularisation, in terms of paragraph 7 of the 
Committee's 16th Report (First Lok Sabha), the Com- 
mittee are concerned to note that the Central Public 
Works Department should have classified payments made 
against two arbitration awards, which are distinctly differ- 
ent from the awards of a court or arbitral tribunal, as a 
'Charged' item of expenditure, despite a clear and un- 
ambiguous legal advice in this regard. The Committee 
desire that the instructions issued in this behalf in 1964 
should be suitably reiterated and brought to the notice of 
all co&t!ernej so that mistakes of this nature do not recur!" 

.pUa1icAccountr Comminec!1975-76), I (lozh Report (jth LS), paragraph 2.5 6, August 
1975. 



2.11. In their Action Taken Note dated 20 Nwmbr, 2975, aa tho 
above recornmendation, the Department of @eonorhric ififarm- 
ed the Committee that instructions had been issued on 15 November, 
1975, to all h8inistries)Departments to ensure that misclaasificatio~u 
-of this nature do not recur. 

2l2. The C d t t e e  are aoncerned to note that Qre expenditure 
m d e r  'A3(2) (2)-Materials and Supplies' in tbe Bevenue (Voted) 
'section and under 'B.4-Purchase of Metal' in the Caprital (Voted) 
Section of Grant No. 34-Currency, Coinage and Mint has exceeded 
the budget pravisions respectively by 38 per cent and 39 per cent. 
If, as stated by the Department of Econodc Atll.adrs, additienal ptn- 
chases d sqxddls and other raw materials had to be made to hcilltate 
the achievement of an increased target of production during themlast 

&quarter of the fin&cial year, indents therefor would. have ptesnmaMy 
been placed sufaciently ir advance to meet the addjtional cammit- 
meats. I t  is also not clear why the liability on account of Custams 
duty on metals imported from abroad had m t  been d i p a t e d  at 
least in the Revised Estimates. The Committee are, therefore, of the 
view that with better coordination with the suppliers and Accounts 
-Officers, the excess expenditure ewld have been ' ' ' ed coasidet- 
ably, if not altogether avoided. What causes greater concern is that 
such excesses occurred in a grant administered by the Deparbnent 
of Economic Affairs, entrusted with the responsibility of d g  
better financial discip ine. The Committee would ask Governmeat 
to see that such excesses do not recur, and to infonn the Committee 
.ot steps taken in that regard, 

213. Even though the excess expenditure of Rs. 18,694 incurred 
in  the Capital Section of the Grant, as a result of misdassification of 
a 'Voted' item of expenditue as a 'Charged' item, does not require 
regularisation, in terms of paragraph 7 of the Committee's 16th Re- 
port (First Lok Sabha), the Committee are surprised that the pay- 
ment made to a contractor in satisfaction of an award of an arbitratar 
appointed under the Arbitration Act, 1940, which is distinctly Car-  
ent from the award of a court or an arbitral tribunal should have 
been thus misclassified. This is also not the first occasion when an in- 
stance of this nature has come to the Committee's notice. Now that 
instructions have once again been issued on this subject, in Novem- 
ber 1975, in pursuance of the Conunittee's earlier recommenda- 
tion contained in paragraph 2.56 of their 180th Bepod (!Fifth Lok 
%abha), the Committee expect that miscla&cations of this nattua 
d t l  not recur ia future. 



214. Repayment of Debt. 
Capital Section 

--.- 
Cbargcd Expenditure Rs. 

Original Appropriation . , . .  . . . . 7rO13,22,36>~ 

2.15. The excess expenditure of Rs. 220,33,82,2&8 disclosed under- 
this Appropriation is the net result of excesses and savings under. 
various sub-heads of the Appropriation and occurred mainly under 
the subheads 'A. 3-Treasury Bills' (Rs. 207.40 crores), 'B. 2-Loans 
froxi USA' (Rs. 10.69 crores) and 'B. &Loans from the Federal Re- 
public of Germany' (Rs. 3 .SO crores) . 

2.16. The Explanatory Note furnished in this regard by the Depart- 
ment of Economic Affairs is reproduced below: 

"Against the final appropriation of Rs. 7,356,46,57,000, the actual, 
expenditure in this Appropriation amounted to 
Rs. 7,576,80,39,28!4 leaving an uncovered excess of' 
Rs. 220,33,82,289 which requires to be regularised. 

The excess is the net r e d t  of excesses and savings under the- 
various sub-heads of the Appropriation and occurred main- 
ly under the following sub-heads: 

Sub-hcads Sanctioned Actual Excess 

provision expenditure 

A. 3-Tmstary Bills . . 6,843'24 7yq~.64 207.4 (30) 

1. +Lows from the Federal Rcgublic 
dGcrmnny . . . 57-88 61.18 3 - 3 0  (c) 

(a) Subhead A. 3: 
Treasury B i b ,  which are issued for a puiod of 91 dayr, are am 

trp throu&out th year for investment by S h h  Governments, corn-- 



mercial banb etc. The Treasury Bills are also issued td the Reserve 
Bank of India to replenish Central Government's cash balance as andl 
when neoC8gBry. However, the Bills Issued to the Reserve Bank 
can be prematurely cancelled as and wh4n Government's cash 
balance significantly increases at any time. While the provision 
required for normal @charge of treasury bills issued during the year 
to State Governments, commercial banks etc. can be estimated pre- 
cisely at the Revised Estimates stage on the basis of bills issued to. 
&em during the first 9 months as the maturity dates are predeter- 
mined, precise estimation is not possible in respect of premature can- 
cellations by Reserve Bank of India. 

L 

At the time the Supplementary estimates h r  197475 were proces- 
ued the expectatibn was that the total repayment of Treasury B* 
during the gear would amount to Rs. 6,846 crores. Later, in M m b  
1975 the Reserrre'Bank of India prematurely cancelled crd h c  treasury 
bills worth Rs. 250 crores which resulted in a net excess of Rs. W7.40. 
crores under this sub-bead. 

(b) Sub-haod B.2: 

The excess of Rs. 10.69 crores which occurred under this sub- 
head was due to: 

( i i)  Arnoun t adjustc d in rcs pect of a l o a ~  for which one a s h  
rcfw d w s  rcceiv~blc rn 1974-75 w der dt bt rc l ic  f ar- 
rangements but was ~ c e i v c d  after the Far . 

(iii) Diffcrcnce due toadopt'on of diffcmrt rates ofexchnrge 
in 1974-75 by the P U O ,  Dc partmmt of Supply. . 

( iv)  Unforcscen adjustment towards final srttlcmcr-t of out- 
stmdinq loans covrnd urdcr Ir dc-US Agnc rn(r-1. 
1974 . 

(i) NOR-adiwtmc t tn the acccutts for 1974-75 of n pay- 
rr.er.e made in that pear . . . . 

(H) Sarinp due to miation in erCmgc rates . 

This utccra could nor be foreseen at the tfmt the SupplerneatorJr 
artimcrtst for the Appropriation were flnalised. .- 



T h e ~ w s s ~ a ~ ~ a f l ~ t o f a n u l t o r e e e e n ~ m i n t ) L c e ~ p a a  
valh of debt mkviehlf p9ym~nb c m e q ~ 4 ~ 1 1 t  an the mvidm fa bb 
ratst of e ~ e h q p  which waa adopted for h\a3ning fhe Supplemenkuy 
sctimates. 

Taking Into account the excesses and savings under certain other 
8ub-heads the net excess in the Appropriation as a whole works 0th 

Rs. 2%@3,82,289 which may kindly be recommended for regular- 
b&fh~~ by Parliament under Article 115 (1) (b) of the Constitutidrlfm 

2.17. The Committee desired to know, in this connection, the pro- 
cedure followed for the issue and cancellation of Treasury Bills to 
replenish the Central Governmentls cash balance, as and when ma- 
eerp and why s more precise estimation or forecast of the cancella- 
tion of such bills was not possible. In a note* furnished to the Com- 
mittee on 10 Aagust 1976, the Department of Economic Affairs have 
atated as follows: 

"The Central Government maintains a working cash balance 
of not less than Rs. 50 crores with the Reserve Bank of 
India. Whenever the cash balance falls below this limit, 
Reserve Bank of India increases Government cash balance 
by creating ad h-oc Treasury Bills in their favour. Con- 
versely, when the cash balance increases significantly be- 
yond Rs. 50 crores, ad hoc Treasury Bills are cancelled to 
bring down the cash balance. Though ad hoc Treasury 
Bills are created for a period of 91 days, they can be 
retired prematurely depending on the cash balance posi- 
tion emerging h m  time to time. The daily cash balance 
of Central Government is the net effect of the inflow of 
various receipts and payments pertaining not only to Con- 
solidated Fund but to Public Account as well and hence 
ad hoc Treasury Bills are created or cancelled practically 
throughout the year depending on the final cash balance 
of each day. The creation or cancellation of ad hocs is 
done by the Reserve Bank of India under advice to Minis- 
try of Finance. 

Each time a Treasury Bill is issued to Reserve Bank, or is dis- 
charged either on or befure maturity it is treated ns a 
fresh receipt or expenditure. For the Teasons stated 
above, it is impossible to make any precise forecast of how 
much creation or discharge/cance1lation of Treasury Bills 
will be required to be made on each of the days during 
the year and provide for the letter in the Approprkdon 

*Not vetted in Audit. 



n 
TbpagsreaF of Debt'. For instance, in 197S73, ag&& t?m 
Budget ~~~ of Rs. 12,000 crores and *vised e a s e s  
of %ii. $$WO crores, the actuals were Rs. 5,838 mom, In 
197$-74 against BE of Rs. 10,000 crores and RE of Rs. 6,440 
mores the actuals were Re. 5,546 crores. In 1976675, 
against the BE of Rs. 6,500 crores and RE of Rs. 8.W 
cram the actuals were Rs. 7,051 crores. While there will 
be no diBculty at the RE stage in estimating the provision 
that will be required during the year for discharge of 
Treasury Bills issued to States, commerdal bar& ek. 
where the maturity dates are pre-determined, there is no 
means of estimating the provision f a  likely emc&tians 
of Treasury Bills issued to Reserve Bank as this involves 
bur estimation not only of aggregate receipts and pay- 
ments, but als'o of the timing of the receipts and expendi- 
tures relative to each other which affects the day-to-day 
cash balance. Another difficulty in making an estimate 
of discharges/cancellations of Bills issued to the Reserve 
Bank even at the Revised Estimate stage arises due to the 
fact that it is not possible to foresee the order of hvest- 
ment in Treasury Bills by the banks or State Governments 
during the rest of the year. To the extent the invest- 
ments by these parties are large it would be necessary to 
cancel bills issued to the Reserve Bank so that both the 
short-term debt and the cash balance of Central Govern- 
ment do not go up unnecessarily. 

The cancellation is a notional expenditure. I t  does not in- 
crease the budgetary or economic deficit, as the decrease 
in the assets of the Government in the form of cash balan- 
ce will be matched by a corresponding decrease in Gov- 
ernment's debt liability to Reserve Bank of India". 

218. The Committee have carefully considered the explanation 
-offered by the Department of Economic Affairs for the large excess 
of Rs. 267.40 crores under the sub-head 'A. 3-Treasury Bills' of the 
Charged Appropriation included in the Appropriation Repayment of 
Debt. If, as stated by the Departnlont. precise estimation of the pro- 
vision necessary to mwt the liabilities on account of the Treasurg 
Bills issued to the Reserve Bank is not possible, excess under this sub- 
head ought to be more or less a regular feature. The Committee, 
however, And that the actual expenditure on thls account was d y  
&.5,838 rcrores in 1973-73 as against the Budget Proddon 04 ltk abbe 
wm and Bevised Estimates of Rs. 8,000 crom. It would, h f o r s ,  
prima facie, appear that the provtlon on tht, account wms unddy 
Iflll.tsd during l87ETS Apart fnnn the of conctdibq that 



the expenditure incurred in the discharge of liabilities gn account of 
such Re*slug W l k  is only n a b 4  and does nat incmmse the bud- 
getary or economic deficit, the Committee are unable to appreciate 
why the l i k ~ o o d  of a signiftcant inere856 in the cash balances lead, 
tng to the premature cancellation of Treasury Bills by the Reserve- 
Bank of India cannot be anticipated more precisely, particularly in 
vkw of the fact that the Department would presumably be review- 
ing continuously the ways and means and res01vo88 position of Gov- 
emmeat. The t h m d t h  would like the Department to review the 
existing procedures in consultation with the Resetrve Bank and to w. 
impnms it mi to make for o more precise quantifidon of the lirbili- 
tias k ineldon h the Budget. 

2.18. An excess of lb 8.99 cnwas had also occurred under sub-head' 
%. froan USA' of this Appropriation, which has been attri- 
htud to tbe unmticipslted adjustments carried oat in 1974-75 in res-- 
pee4 of repayments made in 1973-74. This excess, in the Committee's 
opinion, a d d  have been avoided by a proper liaison with the Ac- 
counts Mcers and timely reconciliatian of accounts. Such instances. 
of hilure to make adequate provision for the adjustment of past 
liaMEties continue to recar in spite of repeated coanments by the- 
Committee in tbe past. The Committee hope that the Department of 
Ecoaomic Maim would at least be able to set an example to other 
bOaistries/Departments in this regard. 

Ministry of H o m e  Afairs 

2.20. Grant No. 50: Other Expenditure of the Ministry of Home 
Mairs. 

Revenue Section 

Voted Expcndirure: Rs . 
. . . .  0riginalG.ant . . . 77,Pa,ZSs000 

Actual Erpeoditu* . . . . .  

2.21. Explaining, in a no*, the reasons for the excess expenditurn 
uuder this Grant, the Ministry Home Maire have stated: 

'The original grant of Rs. Tl,90,25,000 was augmented by ob- 
taining a Supplementary Grant of Re. 5,60,41,000 in March 
1975. The actual expenditure, bowwer, amounted t o 9  



Ra 87,01,56,991 resulting in m excess of W. 4,lWO,99l 
whichreqtlfrertobersgufuirsd. 

The overall ex- of Rs. 4,10,90,991 which war the net mu& 
M e& and r a g a  in the Grant, a- mainly 
under sub-head D. 2(1)-Pensfom to freedom flghters and 
their dependents etc. Against the original grant of Rs. 
15,06,70,000 therefor, actual expenditure amounted to 
Re. 2298,12,983 leading to an excess of Rs. 7,89,42,983. 

The excess occurred because of dHiculties in assessing the 
precise extent of disbursements during a year in respect 
of frehh pension cases expected to be taken up for consi- 
deration during the year. At Budget stage i t  is not possi- 
ble to foresee whether the sanctions which may be accorded 
during the year would involve any arrear payments. The 
scheme for pensions to freedom fighters and their depen- 
dents etc., was introduced in 1972 and in a large number of 
cases, the pensions are sanctioned retrospectively from 
varying dates from 1972 onwards. Another contributory 
factor is the increase in the number of pension cases settled 
during the year over the number anticipated at the time 
of formulation of the Budget. 

At the time of review of the Grant in March 1975, a sum of 
Rs. 2.29 crorcs was reappropriated but this fell short of 
the final rcquir'ements by Rs. 5,60,42,983. The excess w2s 
partly offset by savings to the estent of Rs. 1,49.51,992 
under other sub-heads in the Grant leaving an uncovered 
excess of Rs. 4,10,90.991 under the Grant. 

Ln view of the circumstances explained above the excess of 
Rs. 4,10,90,991 may kindly be recommended for regulari- 
sation by Parliament under Article 115(l) (b) of the Cons- 
titution". 

2.22. An excess expenditure of Rs. 6.32 mores against the Final 
G r a n t  of Rs. 10 crores under the subhead 'Pensions to freedom 
Bghters, their dependents, etc.' had occurred during 1973-74 also. 

tZi. The Committee note that an exces~ expendhue af Bs. 7.89 
wares was incurred under the sub-haad I). 2(1)-Pedon~ to hab 
dom fighters and their dependan&, etc.' at 'Grrrt Na Sb-Othst 
.Expenditure of tb Ministry of Ramb Mb', yZlJnrt Uhs OrlOinJ 
Gramt ob Bs. 15.01 ~rorss, which works ant to narlg psr anl d 
.tbs provision. Evsaa after rsrpproprth, in Mueh 1975, of a sum 
a % E E ) ~ C ~ O M ,  the trr mcollatug rsqrrfr~mmb - d 



234. Grant No. 53: A n d m  and Nicobar Islands. 

225. The overall excess of Rs. 78,51,083 in the Revenue (Voted). 
Semfon of the Grant is the net result' of excesses and savings under 
various subheads of the Grant. The excess occurred mainly under 
the sub-heads 'A-12(5) (1)Stock' (Rs. 31,41,314) and 'A-12(5) (2)- 
Purchases' (Rs. 78,54350). 

2.26. In a note furnished to the Committee, explaining the reasons 
for these exeewses, the Ministry of Home Maim have stated, inter 
w, as f0310w: 

"Against the Anal grant of Rs. 17,21,76,000 (voted) under the 
Revenue Saction of Grant No. 53-Andaman and Nicobar' 
klands tbe actual expenditure amounted to R8. 18,00127,083 
leaving an uncovered ~xcegs of Rs. 78,51,083 which re- 
quim Q be mguhuised 

The above ex- is the net result of exceues and .rrovinga: 
t dndtr & various sub-heads of the p n t  and occurred' 



E 
&d& ffiC fo~o&~'du&&eah. id thie gnat tor tba 

,< * e & ) ~ & " & ~  &aw: . . I 

"., . - , 

D 
# !  i' I *  Final-t Act+ ,, Excess 

, d .  

Bxphdtture 
Rs. XU. Rs. 

n r >  . NL 

Major H ~ a d  259 
A. 12- Public Works : 
A. ru(5)- Suspenae : 
A. I ~ ( s x I ) - - s ~ o ~ ~  . . . tm,oo,cco t,31,41,314 3 1 ~ 1 . 3 1 4  
A. 12(5X2)-k'Ut~hPst~ . . I,20,CO,CCO 1,98,~4,350 78,54.350 - - 
The above excesees are mainly due to belated qdjmhent. of' 

past debits for materials and stores purchased during the 
previous years. As a large number of debits for past years 
came for adjustment a t  the fag end of the financial year. 
1974-75, funds could not' be augmented a t  that stage through 
Supplementary Grant. 

The above excesses amounting to Rs. 109.95 lakhs and minor 
excesses under other sub-heads were partly counter- 
balanced by savings under the remaining subheads of the 
Revenue Section of the Grant bringing down the ne t  
excess in the Revenue Section of the Grant as a 
whole to Rs. 78,51,083 which requires to be regularisec?. 
under Article 115 (1) (b) of the Constitution". 

2 -27. The Final Grant relating to the Andaman & Nicobar Is- 
lands, administered by the Ministry of Home Affairs had been ex- 
ceeded persistently dufing the previous years &. The following 
table indicates the excesses that occurrd under this Grant from 
1967-68 onwards: 

( R .  1 8  

Exc ' ** 
Year Exp .r di ture 

-- 
1967-68 . . . . . . . . . . 64.51 
1968-69 . . . .  . 23-34 
1 - 7 0 .  . . . 22.62 
1972-73 . . 9 1 . ~ 8  
2973-74 . . . . . .  . 4 3 ~ 2 2 ~  
1974-75 . . . . . 78-51  

2.28. Commenting on the excess expenditure under this Grant 
during the year 1969-70, the Public Accounts Committee (1971-72) 
had, inter aliu, 0bSe~ed: 

'The Committee note that pursuant to their earlitx ncom- 
mendation, the Ministry of Home Affairs have impressed 

- .  -- 
~(ktofthi~rraount,~~umofR~.~~o~~k~.sd~~.ot~quiTc ri%tirnkyPer- 

tiahrent. the emu hwinr been d by dupl . :~ t  bmkig/td z4m of 1.p.r dl- =. 



wm the hAmr.n Adsainirtnatfon the rued for strict 
c~anpllpnca with the rulss and inrtructiom regarding con- 
trol over expenditure md b maintain dom liaison with 
the supplicn on the one hand and Accounts 081cer on the 
ather to avoid such excesses in fuUt\UO. The Committee 
trust that the Andaman Administration will strictly 
comply with the instructions issued by the Ministry of 
Home Mafrs .  The Committee would like to watch tM 
through the future Appropriation Accounb relating to thir, 
Grant'" 

229. The committee are O I I ~  agaia constrained to record their 
-1-e over the persistent excesses that continue to occur, yeu 
after year, in the grant d & g  to the Andamam & Nicobar Islands, 
administered by the M'lnisfrg of Home Affairs During the year under 
review, a net excess expenditure of Rs. 78.51 lakbs had been incurred 
by the Awlaman & Nicobar Administration, as against Ra 91.58 lakhs 
and Bs 43.22 i a U s  respectively during each of the preceding two 
years. Tbe excess had occurred mainly under the sub-beads 'A. 12(5) 
(1)--Stock' (Bs. 31.41 lakhs) and 'A 12(5) (2)-Purchases' (Rs. 78.54 
lakhs). That the excess expendifhe under these two sub-heads 
should work out respectively to 16 per cent and 65 per cent of the 
final provisions indicates the extent to which the estimation of re- 
quirements had been defective. As in  the previous years, the bulk 
of the excess erpcnditrue during 1974-75 was on account of failure 
to make adequate provision for past liabilities. The Committee are 
unhappy with this state of affairs and would urge the Ministry to 
take earnest measures to check on apparently persisteat tendency 
on the part of the Andaman & Nirobar Administration not to make 
adequate provision for past liabilities. The Committee would like 
to be informed of the concrete measures taken to effect improvement. 

Department of Power 

2.30. Grant No. 65: Power Schemes. 
Rewmce Seaion 

Rq. 
V d u d  Expendim : 

OriginrlGrant . . . . . . . . . .  I Z , Z ~ , P ~ , O O O  
Supplemmlug Grant . . . . . . . . .  13r4 21- . . . . . . . . . . .  Final GRnt r r,29,38,ooo . . . . . . . . .  A m 1  E x p d i t ~  11,sa,7r,og7 
EXC- . . . . . . . . . . .  xwww 



2.31, In a note, explaining the reasons for the excess expenditur*, 
the Department of Power have stated: 

"The excess occurred under the Group-head A. 1 (1)-Trisuli 
Hydro Electric Project in Nepal on Account of accelwa- 
tion of the pace of work necessitated by the deciaion taken 
in consultation with the Indian Embassy in Nepal and the 
Indian Cooperation Mission, to complete the work in hand 
and to hand over the Project to the Government of Nepal 
by May 1975. The Budget provision of Rs. 38 lakhs was 
augmented by Rs. 13.42 lakhs through Supplementary 
Grant in March 1975. 

The actual expenditure however amounted to Rs. 91.68 la& 
resulting in an excess of Rs. 40.26 lakhs. This was partly 
offset by savings under other sub-heads in the Grant result- 
ing in a net excess of Rs. 23.34 lakhs. The excess resulted 
mainly from larger debits under the sub-head 'Suspense' 
(representing cost of cement, steel, stores etc. including 
transportation charges), than anticippated at the time of 
obtaining Supplementary Grant in March 1975 and may 
be recommended for regularisation by Parliament under 
article 115 (1) (b) of the Constitution." 

2.32. The Committee observe that the excess expenditure of Bs. 
40.26 lakhs incurred under the Group-head 'A. l(1)-'kisuli Hydra 
ETectric Project in Nepal works out to 78 per cent of the final provi- 
sion of &. 51.42 lakhs and has been attributed to f0e receipt of larger 
debits than anticipated towards the cost of cement, steel, stores, etc. 
Since the decisiaa to complete the work and hand over the Project 
to the Gover%ment of Nepal by May 1975 must have been taken wen 
before the close of the financial year and after a review of the p m  
p e s ~  of the Project and availability of materids. tbe C d t b  are 
of the view that the additional liability on account of materials codd 
have been provided for with a greater degree of aceursey by aaeglmb- 
ly examining the receipt of indented storas and debits nhthrg 
thereto. This case of avoidable excess expendltum turdoriinas oMs 
again the need for a dotter liaison between the ex-thrg r l ~ c n n h  
parebase organhtion/suppliers and the Accounts 05tem. 

Appropriation Accounts (Defence Services), 197475 , 
MINlSTRY OF DEFENCE 

2.33. Grant No. 21: Defence Services-Air Force. 



- - 
2.34. The excess expenditure of Rs. 9.21 crores is the net result 

of excesses and savings under various sub-heads of the Grant had 
occurred mainly under the sub-heads (A. 4-Transportation' (Rs. 131.04 
lakhs), 'A 5-Stores' (Rs. 878.90 lakhs) and 'A. 6-Works' (Rs. 278.29 
lakhs) . 

2.35. Explaining the reasons for the excess, the Ministry of 
Defence have stated as follows: 

"The Original Grant of Rs. 382.90 crores was augmented by 
obtaining two Supplementary Grants for a total amount 
of Rs. 28.54 crores-Rs. 6.30 crores in August 1974 and 
Rs. 22.24 crores in March 1975. The actual expenditure, 
however, amounted to Rs. 4,20,64,31,785 against the final 
grant (Voted) of Rs. 4,11,43,75,OOO, leaving thereby an 
uncovered excess of Rs. 9,20,56,785 which is required to be 
regularised. 

The above-mentioned excess is the net result of excess expendi- 
ture and savings under various sub-heads as would be seen 
from the position summarised below: 

(Tn lakhs of Rupees) 

Sub-htads Final Grant Actual Excrcs ( + j S l v i ~  QS (-) 
(Voted) Ewpw diture 

The main reasons for the variations in expenditure which led to 
the o v a d l  excess of Rs. 920.57 lakhs are as under: 



(a) Subhead A-4-Transportation (+Rs. 131.04 lakhs) : 
The excess k d e r  this sub-head is attributable to the following 

inescapable expenditure under the circumstances noted against 
each: - Y 

(In lakhs of Rs.) 

( i )  Travellir g and outstation allowanas due to liberalisation of Lcavc 
Travel Concessions const qutnt spon Government's acceptacce of 
the recommendations of the Third Pay Comrniseion . . . 48.55 

(ii) Rise in the Sea freight/farcs ctc. lrzdir g to Isrgcr !!&a ar.d Inland 
Water Charges . . . .  . . 41'75 

( i i i )  Increasrd air trarsportation &ergs  due to  enhanamtnt  of air 
fares, excess baggage rates, etc. by Air Companies followimg bike 
an pttro) prices . . . . . . . . .  32.82 

( ic )  Rail charges due to larger mom mt r t cf trorcs than ar.ric.'patc d . 12.85 - -- 
TOTAL . 133'97 - 

The excess of Rs. 133.97 lakhs was, however, offset partially by 
savings amounting to Rs. 2.93 lakhs under 'Hired Transportation 
Charges' due to lesser terminal adjustments than estimated. 

(h) Sub-head A-5 Stores (+878.90 lakhs): 

The excess under this sub-head was mainly due to more expen- 
diture, than mticipated, on account of : 

(In lakhs of Rs.) 

(a7 Air Frames a rd  Fsgines.  . . 346.36 

( i i i )  P.O.L. . . 76999  

cia\ Other Misc. Items of S ~ o r t s  ttc.  . . 64.89 

The circumstances which caused these excesses are detailed 
belcw: 
( i )  Air Frames and Engines: 

(a) Increased expenditure necessitated on account of repairs1 
overhaul of air frames and engines and additional payment made for 
Viper Engines. 

(b) Non-adjustment of amounts for issues to Navy (Rs. 142.86 
lakhs) . 
(ii) ProvisWns: 

(a) Larger receipt of supplies than anticipated; 



(b) escalatiah in prices; and 
(c) more year-end adjustments as compared to the past trend of 

expenditure. . , 

(iii) P.0.L.: 

Due mainly to unforeseen payments made during the year on 
account of supplies prior to 197475, escalation in prices of P.O.L. 
items with &at from 2-3-1974 and abnormal adjustments at the close 
of the year which could not be foreseen. 

(iv) Other Miscellaneous Item of Stores etc.: 

Increased expenditure due to rise in prices of such items of stores 
as clothing and medical, coal, firewood etc., and on account of more 
supplies of various items of stores necessitated by enhanced strength 
of.Air Force personnel, arrear payments known only after the close 
of the year (May 1975). 

The above excesses aggregating Rs. 1429.74 lakhs were off set to 
the extent of Rs. 550.84 lakhs by lesser materialisation of supplies 
than anticipated under 'Aviation Stores' (Rs. 226.99 lakhs) , 'M .T. 
Stores' (Rs. 121.82 lakhs) , 'Ordinance Stores' (Rs. 139.63 lakhs) and 
'Other Miscellaneous Stores' (Rs. 62. 40 lakhs) : 

(c) S u b - k d  A-6 Works (+Rs. 278.29 laklts): 

The excess of Rs. 278.29 lakhs over the Final Grant (Rs. 1691.2; 
lakhs) occurred mainly under the following items for the reasons 
indicated against each: - 
(i) Maintenance and operation of installation (Rs. 109.89 lakhs) : 

Increased consumption of water and electricity consequent on 
improvement of service conditions and providing additional service 
connections; enhanced rates of tariff imposed by the State Electticity 
Boards; also due to rise in the cost of stores/P.O.L. and labour 
charges. 

(ii) Maintenunce of buildings, communications etc. (Rs. 87.66 l a k h )  : 
Unanticipated larger expenditure owing to rise in the cost of stoma 

and higher maintenance charges on temporary hutted i permanent ( 
hired buildin@, roads, etc. 

(iii) General Charges (Rs. 63.08 lakhs) : 
Payment of ~~ for the past years and acceptance of 

unforeseen liabilities during the year. 



(iv) Departmental Churges (Rs. 55.08 lakhs) : 
Additional expenditure on Capital and Rsvenue Works on whieS 

such charges are leviable. 

The above excess& were partly counter-balanoed by savings 
amounting 'to Rs. 37.42 lakhs under 'Wwks' due to low trend of book- 
ing in tbis regard thPn anticipated. 

I t  is relevant to make a mention of the fact that the supplies to  
the Indian Air Force are made by several authorities and payments 
therefor are arranged through various agencies. The payments are 
dependent upon materialisation of supplies and receipt of necessary 
documents. As such, variations do occur between the amounts 
provided and the actual expenditure. However, tighter budgetary 
discipline is being attempted; through closer watch over flow of ex- 
penditure and suitable instructions have been issued to ensure, in 
future, better anticipation of liabilities, for making timely additional 
provision, wherever warranted. 

The excesses (Rs. 1288.23 lakhs) under various sub-heads men- 
tioned in paragraph 4 above were partly counter-balanced by 
savings under the sub-heads 'A'. ?-Special Prgjects' (Rs. 355.29 
lakhs) and 'A. 8-Other Expenditure' (Rs. 12.37 la&) leaving, 
therefore, a net excess of 9,20,56,785 which needs to be regularised." 

Z.36. The Committee have carefully considered the explandion 
offered by the Ministry of Defence for tbe excess expenditure of 8& 
9-21 crores under 'Grant No. 21-Defence Servkes-Air Forre! and 
are of the view that much of the expenditure could bave been fore- 
seen and adequately provided for by a more effective monitmrGrg of 
materialisation of supplier and receipt of debits relating tbereto- 
For inatance, since the escalation in tbe prices of P.O.L. products be- 
come effedve twm 2 March 1974, in the p~ececting financial year 
itself, the Committee are unable to appreciate why the additional 
liabilities on this account could not have been foreseen and estimated 
more realistically and provided for at leas$ in the Supplementary 
Budget. It should bave also been -ible to provide for tbe pay- 
ments relating to supdies made prior to 1974-75 by clo~lt?r coordina- 
tion with the suppliers on the one hand and tbe Accounts OfBeers on 
the other. The increased expenditure on repairs/werhaul of air 
frames and engines and additional payments for Viper en@s shouw 
have also been anticipated and adequately provided for. The Cem- 
mittee note that tighter budgetary disclp1ine is now being rttempt*6 
through closer watch over the flow of expenditure and tbat dlpb 
fnrtructioor bave been issued to ansrue, in fa-, bettar a-tku, 
of liabitttkrr, tor d n g  timely .ddltfoaJ provw-, w- 
nated. Tbo Commietee hope that these measures wMaa bllb tbt 



desired effect and that exceae~ on these accounts would be consider- 
ably minimihd in future. 

Appropriation Accounts (Railways), 1974-75 
2.37. During 1974-75, the actual expenditure under the grants and 

appropriations administered by the Ministry of Railways (Railway 
Board) exceeded the sanctioned allotment in four Voted Grants and 
two Charged Appropriations. The excess expenditure aggregated 
to Rs. 17.96 crores, as against Rs. 46.21 crores in 1971-72 and 
Rs. 10.21 crores in 1972-73, and occurre4 under the following Voted 
Grants and Charged Appropriations: 

GmtlAppropriatio- Exc:ss E x p x d i t u ~  Perc~ntage 
of Final 

G a n  t 

RF. 
Voted Expevdirure 

I - Railway Board . o .  . . 5$58,431 2 . 6 9  
3-Paymtnt to Worked Lines and others . 52,265 3 -19  
8- Working Expenses-Operation other than staff ar d 

fUCl . . I , l l , 1 ~ , 9 0 7 *  1' 53 
rS --Opm Line Works-Capital, DRF md DF . . 16,%53,181** 2 . ~ 1  

Chsved &pndirtm 
5-R-plirs and Maintecancc . 23.983 10.90 

TO-Working Exp-nsrs-Staff W elfarc . 3 223 40.28 -- - 
2.38. The following table indjcates the excesses recorded under 

various Voted Grants Charged Appropriations during the period 
1967-68 to 1974-75: 

No. of Grants and Amount 
Appropriatio-s of 

whcrcin Exc~s~rr  Excess 



2.99. During' the pen 1974-75, excess expenditudf occurred 
mainly under Grant No. 1Wpen  Line Works-Capital, Depreciation 
Reserve Fund and Development Fund (Rs. 16.79 cnrres) and Grant 
No. 8-Working Exlpcnses-Operation otber than staff and fuel 
(Rs. 1.11 crores) . Excess had occurred under the former Grant 
during 1971-72 (Rs. 29.37 crores) and 1972-73 (Rs. 9.24 crores) also. 

2.40. Grant No. 15: Open Line Works-Capital, Deptecicltion 
Reserve Fund and Development Fund. 

Capital Section 

Voted Exprnditnr e Rs 

Original Grant 8>35,54,7&- 

Supplemcctary Grant . . .  1,000 

Actual Expmditurc . . 8,51,73,79,Olq 

*Tnc variatio I lxtw .a t i e  Final Grant and Active Ex .nditurc PI)  p .t &e -:d 
+aunt m r b  out !n Its. 16 . I  ~a6.024. H n z t  aft s t&ng into -a enox- 
adrustm'nts'miscl .ssfications ruk-qucnty dewcted (Rs. 59,47,157). the r s l  excess to be 
raul :riz :d by Pdrliam-t works out Rs. 16.78,53,181. 

2.41. In a note furnished to the Committee. the Ministry of 
Railways (Railway Board) have, inter alia, stated that the excess 
under this Grant was shared by all the Railways and Production 
Units, with the exception of Western Railway and Integral Coach 
Factory. According to paragraph 6 of the Report of the Comptroller 
& Auditor General of India for the year 1974-75, Union Government 
(Railways), the largest excess under this Grant had occurred on 
Northern Railway (Rs. 10.95 crores) followed by Southern Railway 
(Rs. 7.11 crores), South Central Railway (Rs. 5 .&2 crores) and South 
Eastern Railway (Rs. 5.80 crores) . 

2.42. Explaining the reasons for the excas, the Ministry of 
Railways (Railway Board) have stated: 

"This grant deals with the expenditure on (i) additions to 
Railways assets like rolling stock, machinery and works 
and transactions under Stores and Manufacture Suspense, 
Miscellaneous Advances charged to capital and replace- 
ment of such assets charged to Depreciation Reserve 
Fund and (ii) Development Fund expenditure on ameni- 
ties for passengers and other Railway uarers, staff welfare 
works including cost of quarters of Class I11 a d  IV staft 
costing above Fb. 25,000 each, and cod of ~~ 'emunent ive  



oper)ting improvement works cq,sting more than. Rs. 3 
10trhs w ~ h .  1 ,  

The ex& of Rs. 16.19 crom was 1.194 per cent of the dna1 
ghut of I3s. 8,86,S4,73#00 voted by the Parliament. A 
hbn buppkunentary grant af Its. 1,000 was bken from 
tZle Pwli-nt ?or participating in Himechgl State Road 
Trangport C~rporation, 

At the time of revised estimates for the year, it was antici- 
pated that the expenditure under this grant would be 
less than the budget as a result of economy measures 
adopted during the year. However, the actual expendi- 
ture exceeded the Anal grant mainly owing to increase 
in expenditure in the closing months of the year, chiefly 
due to more debits for procurement of rolling stock and 
more procurement of loco spares and under Manu- 
fact- Suspense it was mainly due to payment of addi- 
ltional dearness allowance to staff sanctioned by the Gov- 
ernment and increase in expenditure on more works done 
in the Workshops than anticipated. 

m e  exmm under this grant was shared by all the Railway 
Projects except Western Railway and Integral Coach 
Factory. The largest excess occurred on the Northern 
Railway due to revision of allotment of stock after final 
modification and receipt of more debits therefor as also 
adjustment of residual payments. 

(a) Rolling Stock (Re. 26.27 crores): Due chiefly to more 
procu~ment  of Rolling stock (Re. 24.33 crores), more 
procurement of loco spares (Rs. 3.00 crores) and an aggre- 
gate of minor Variations (Rs. 0.15 crore); partly counter- 
balanced by the postponement of certain works (Rs. 1.10 
crores) and the effect of certain economy measures 
(Rs. 0.11 crores). 

(b) Manufacturing Suspense (RI 20.38 crores): Due chiefly 
to more payment of dearness allowance sanctioned to the 
staff during the year and payment on account of imple- 
mentation of the recommendations of Thud Pay Commis- 
sion (Ro. 15.11 crorea), fluctuations in the direct purchase 
of stores (Rs. 4.98 mores), more progress on repairs in 
Mechanical Wolkshopa (Rs. 3.95 mores) and welding 
work OR rails fn EngPaeering Wofkshopr (Rsl. 0.72) crore), 
leas Clclua of &ores to stack etc, (Rs. 4-61 crores) and 
aggregate of minor variations (Rs. 0.12 more); partly 



couoter-balance by less drawal of stores to stock 
(Rs. 6.30 crores), less payment to shop labour as a result of 
their participation in the general strike of brlay 1974 
(Ro. 0.98 crore), lea aqus8ment towardg mtsoellaneous 
charges etc. (Rs. 0.97 cronee), nion~f01ling up of posts 
(Rs. 0.52 cnsre) and fluctuations in rrdjustmmt through 
Stock Adjustment Account (Rs. 0.24 crore). 

Against these excesses, savings occurred under (c* MisceIlcr- 
nevus Advances (Rs 13.89 crores) :Due chiefly ao less pro- 
curement of imported stores etc. and less receipt of debits 
therefor including sea freight (Rs. 1445 crores) and 
aggregate of minor variations (Rs. 8 lakhs) ; partly coun- 
ter-balanced by more receipt of fabricated materials and 
more payment of fabrication charges (Rs. 0.64 crore). 

(d) Works (Rs. 11.41 crcvres) :Due chiefly to certain economy 
measures (Rs. 17.87 crores) postponement of certain works 
(Rs. 1.39 crores), non-receipt of debits towards cost of 
land (Rs. 0.57 crore); partly counter-balance by more 
progress owing inter-uiiu to receipt of more materials and 
increase in cost thereof (Rs. 7.30 crores), more receipt of 
machinery and debits thereof (Rs. 0.49 crore), more 
adjustment on completed works (Rs. 0.37 crore) and 
aggregate of minor variations (Rs. 0.26 crore). 

(e) Stores Suspense (Rs. 2.34 crores) : Due chiefly to less 
purchase of H.S.D. oil (Rs. 12.90 crores), less receipts of 
materials returned from Manufacture (Rs. 3.91 crores) 
and works (Rs. 2.17 crores), more r e a h t i o n  of credit on 
sales (Rs. 2.68 crores) and aggregate of minor variqtions 
(Rs. 0.42 crore); partly counter-balanced by less issues to 

manufacture (Rs. 6.95 crores), more purchase of stores 
for general purpose and increase in prices of stores 
(Rs. 5.20 crores). mare receipt of coal etc. (Rs. 5.13 crores), 
less issue to work (Rs. 1.75 crores) and fluctuations in 
adjustment through Stock Adjustment Account (Rs. 0.89 
crore) . 

(f) Development Fund (Rs. 2.34 mows): Due chiefly to 
postponement of certain works iind other economy 
measures (Rs. 4.68 crores), non-receipt of credit from 
Defence Department towards cost of certain quarters 
(Rs. 0.08 ctore) and aggregate of minor transactions 
(Rs. 0.08 crore) ; partly counter-balanced by more progress 
on certain works (Fb. 1.84 cram), more purchase of 
8tom (b. 0.64 cmre), more adjustment of completed 



works (Rs. 0.19 crore) and more debits for under an'd 
ovbrbridges (Rs. 0.19 crore) . 

(g) investment in Road Service (As. 028 more): Due chiefly 
to less payments on behalf of Central Government to State 
Corporations than originally expected. 

(h) Taking over of Open line wires from Posts & Telegraphs 
Department (Rs. 0.20 crore): Due chiefly to less expen- 
diture incurred on taking over of open line wires from 
P&T Deptt. owing to less receipt of debits than originally 
anticipated. 

After including the amount of mis-classifications viz. 
Rs. 59,47,157 the excess actually requiring regularisa- 
tion by Parliament works out to Rs. 16,87,53,181 i.e. 
2.01 per cent in relation to the voted grant of 
Rs. 8,35,54,73,000." 

2.43. Bulk of the excess expenditure of Rs. 9.24 crores incurred 
under this Grant during 1972-73 had also occurred on Northern 
Railway, Commenting on this ex-ems,  the Public Accounts Com- 
mittee (1974-75) had observed: 

"The Committee are concerned to note that the bulk of 
the net excess aggregating Rs. 9.24 crores under the 
Voted' section of 'Grant No. 15--Open Line Works- 
Capital, Depreciation Reserve Fund and Development 
Fund' relating to Railways had occurred in Northern 
Railway (Rs. 8.61 crores). That this was so despite 
obtaining a Supplementary Grant of Rs. 8.92 crores and 
further augmenting the provision by Rs. 16.96 crores by 
re-appropriation, which must have been done by the end 
of the year, points to the fact that the Railway Adminis- 
tration was not a t  all careful to estimate the require- 
ments realistically. The excess in terms of the original 
provision relating to this Railway was as high as 53 per 
cent and in terms of the Anal grant of 9.5 per cent. Unless 
there were extraordinary developments during the year, 
such wide variations between the original Budget esti- 
mates and the actuals can hardly be justified. The Com- 
mittee. therefore, maintain that the system of budgeting 
adopted by this Railway, which appea- to be anything 
but satisfactory, nee& a closer examination with a view 
to taking appropriatk steps to bring about the desired 



improvement. The Committee would wafdh the improve- 
ment through future Appropriation Acco~nts."~~ 

2.44. In their Action Taken Note dated 24 June,'2@75 on the above 
observation, the Ministry of Railways (Railway Board) had, inter 
a h ,  informed the Committee that their observations dmirkng an 
improvement in budgeting had been noted and brought to the notice 
of Northern Railway.I1 

245. There were no excesses over Voted Grants and Charged 
Appropriations in the Appropriation Accounts (Railways) for the 
year 1973-74. The Committee are, however, concerned to find that 
the position in this regard had deteriorated once again during 1974-75, 
when excess expenditure aggregating to Rs. 17.98 crores had been in- 
curred under four Voted Grants and two Charged Appropriations. 
The Committee need hardly stress that concerted efforts should be 
made to minimise excesses over authorised expenditure and would 
like the Ministry of Railways (Bailway Board) to examine the rea- 
sons for this sudden deterioration during 1974-75, with a view to 
adopting appropriate remedial measures. 

2.46. The Committee note that during 1974-75, excess expenditure 
had been incurred mainly under 'Grant No. l w e n  Line Works-- 
Capital, Depreciation Reserve Fund and Development Fund' 
(Rs. 16.79 crores) and that bulk of this excess bad occurred on Nor- 
thern Railway (Rs. 10.95 crores). The Railway Administration had 
considerably exceeded the Grant during 1972-73 also. The Com- 
mittee find that their earlier observations in this regard con- 
tained in ~aragraph  2.86 of their 134th Report (Fifth Lok Sabba), 
have been brought to the notice of the Northern Railway Administra- 
tion by the Ministry of Railways (Railway Board) and trust that the 
Railway Administration would exwcise greater care in estimating 
their requirements and frame their budget proposals more realisti- 
cally in future. 

Expenditure on Pay & Allowances 

2.47. Commenting upon excesses arising out of incorrect estimation 
of liabilities on account of pay and allowances, the Public Accounts 
Committee (1968-69) had observed that as there was no element of 

Vublic Awuntr Corn! tm (1975-761, 201st Repart (5th LS), pi@ 58, M e ,  
1976. 



-tainty or wlforer;eeability in expenditure an pay and allowancee, 
there should Itarmally be po excess on this aocountlY This had also 
been reiterated by 'the Committee in 1969-701' and 1970-71.14 Dur- 
iarg the year urr4tr mvS#w a h ,  hcremed d i ~ b ~ e a t s  of pay and 
allownem, fsa, gwsutwe 04 the Goxexmwnt dmMon on the recan- 

of thrs T W  Pay Coanmissjan, grid abditional payment of 
Dmmee Allm~llce b d  contributed to exem e;xpenditure wder a 
number of Grants, details of which are indicated Wow: 

(Rupees in lelrhs) 

Gnm No. Ministry/Deparment Excess 

APPROPRlATION ACCQUNTS (CIVIL) 

qS-Miaistry of Defence Defence 7-38 (c! 
31-Taws an Income, Estate Duty, Wealth 

Taxd GiftTu. . . Revenue & Bank ng 46-34 
&-Ministry of 'Halth 8nd Family 

Pknning. - . . Health & Fmlly Pluming 4-25 

57-Ministry of Industrial Development . Industrid Dcveloprncnt. . I I. 25 (e) 

6o-Miairtry of lnfonnrtion & Broadcast- 
ing. . Informatian&Bradastng. 2- 05 

62-BrordcPsring. . . . - Informatior & Brordclating 22-93 

76.-Parts, Lighthame and Shipping. . Shipping & Transport. 5. Wd) 

&-Miner & Mineals. - Mines 154.29 

w-Atwic Enaey ReKuch, Dcvclopment 
and ladustrid ProjccD. . - Atomic Energy 

APPROPRIATION ACCOUNTS (RAIL WAYS) 

I - W h y  Board - Railways - 1- 00 

Line WortcClpitsl, DRP and DF Railways . 151-10 - -.- 
(a) abo incltcda expenditure on other items. 
(b) part of thir a c a s  is &butable to increased trwel expama. 
(c) part oft& C.QU hod occamd on account of increased trpmdinvc than antic.pucd 

mprww. 
(d) abo iadudtr cxcerra  mi b-k to other items. 
( 4  The rul U & r s  works aut to on Rs. 5.25 lekhs ts  a lompnum provision of as. 6 m nmde in the b e t  gn vr for i ~ r m ~ n t a t i o .  of the Pay 

Commnrraa'r rccomwmtionr. 



BPS. The Publie Accounts Committee (1968-69) had observed, in 
paragraph 273 of the& 31st Report (Fourth Ldz S g h ) ,  that as there 
was usually no element of ubcerMn@ or unforeseeability in the ex- 
penditure on pay d allowances, there should nonnally be no excesr 
orl this accolmt. Sabsequently, m rtqt6trse tv sidiiw &serva.(llans 
of the PubUc Arcamit$ Cotnmittee ( 1 7 1 ) ,  contained ht pent- 
graph 2.53 of their 123rd Report (Fourth Colt Sabhe), tbe Public 
Accounts Committee (1971-72) had, been informed by the Ministry of 
Finance that iastru~tiohs h4d been issued to all Mbkitries/Depart- 
ments to pay special attention to the task of achieving the ohjeetives 
of various rules and arders on budgeting and control over expendi- 
ture, thereby avoiding the occurrence of excesses over sanctioned 
grants. The Committee are, however, concerned to note that during 
1974-75 also, c o d e r a b l e  excess expenditure was incurred under 
various grants am account of hcreased disbursement of pay and 
allowances, in pursuance of the Government decision on the recom- 
mendations of the Third Pay Commission. While some variation 
between the estimates and actuals is understandable on this sc- 
count, the Committee feel that large variations as had occurred in 
Grant No. 813-Mines & Minerals (24 per cent), 'Grant No. 94-Ato- 
mic Energy Research, Development and Industrial Prjects '  (49 per 
cent) and 'Grant No. 15-Open L i e  Works-Capital, Depreciation Be- 
serve Fund and Development Fund' (Railways) were hardly justi- 
fied. The Committee trust that all MinistriesJDepartments would 
take adequate care in future to avoid excesses on this account. 

2.49. Subject to their observations contained in the preceding 
paragraphs of tbis Report, the Committee recommend that t'he ex- 
cess expenditure referred to in paragraph 2.1 of the Report be regu- 
larised in the manner prescribed in Article 115 of the Constitution d 
India. 



CHAPTER 111 

REVIEW O F  ACTION TA- BY GOVERNMENT ON THE RE- 
COMMENDATIONS OF THE PUBLIC ACCOUNTS COUMITTEE 
CONTAINED IN THEIR 180TH REPORT (FIFTH LOK SABHA) 
ON EXCESSES OVER VOTED GRANTS AND CHARGED 

APPROPRIATIONS FOR THE YEAR 1973-74. 

3.1. The 180th Report (Rfth Lok Sabha) of the Public Accounts 
Committee on Excesses over Voted Grants and Charged Appropria- 
tions disclosed in the Appropriation Accounts for the year 1973-74 
was presented to the Lok Sabha on 7 August 1975. Action Taken 
Notes on all the 23 recornmendations~oljservations contained in the 
Report have been received from Government and are reproduced in 
Appendix XXIX. 

3.2. The Action Taken Notes received from Government* have 
been broadly categorised as follows: 

(i) Recmmendationsjobservations that have been accepted by 
Go~ernmen t: 

S1. Nos. 1, 2(ii), 3, 5, 6, 9, 10, 11, 12, 13, 14, 16, 18, 19, 20, 21 
and 23. 

(ii) Recommendations'observations which the Committee do 
not &sire to pursue in view of the replies of Government: 
S1. Nos. 4, 7. 8, 15, 17 and 22. 

(iii) Recommendations ;observations replies to which hare not 
been accepted by the Committee and which require reitera- 
tion: 

NIL 
(iv) Recommendationslobservations in respect of which C;ov- 

ernment have furnished interim replies: 
S1. No. 2 (i) 

3.3 In accordance with the time schedule prescribed by the Com- 
mittee in their 5th Report (Fourth Lok Sabha), notes on the action 
taken by Government on the recommendatione~ob:ervations con- 
tained in the Committee's 180th Report were required to be fur- 
nished by the concerned Ministries] /Departments latest by 6th Feb- - -- - --- -- - - - -."---""-- -.- ------- .-.. -. --- -- ---- 

'Notes on S1. Nos 4,7, XI, 16,17 ard ao have not been w ttcd by Auctt 



ruary 1976. An analysis of the receipt of Action Taken Notes, how- 
ever, disclosed the position: - 

No. of Notes rece:ved by due date . . . . . .  . 14 
No. of Notes received after 6 February 1976, but by the end of February 

I976 . . ,  . . . . .  . . 5 
NO. of Notes received by the end of Apr' 1 1976 - . . . .  8 

NO. of Notea received by the end of June 197 6 . . . . 2 

No. of Notes received in July 1976 - t 

No. of Notes rmived in August 1976 . I 
--- .- 

3.4 The following table indicates the comparative position in 
this regard in respect of the Reports on Excesses over Voted Grants 
and Charged Appropriations for the years 1969-70 to 1973-74: 

No. of Kotes rece,ved after due 
No. of date and extent of delay 

Report to which Notes relate Notes - 
rcce~ved Cpto 3 3 to 6 hlore 

by due date months. months th n 6 
mcr.ths 

. - -- -- -- - - - ---- ----- --- - A - ----- 
29th Hcpon (5th LS) . 15 3 . . 
49th Report (5th LS) . 20 I I 12 . . 
96th Report (5th LS) . . 

r ~ t h  Report ~ 5 t h  LS\ d 9 25 

180th Report i g h  LS) . 14 13 4 I 

3.5 The Public Accounts Committee have, in successive years, 
expressed their concern and dissatisfaction over the delays in the 
submission of Action Taken Notes on their recommendations. Com- 
menting on the delays in the submission of th? Action Taken Notes 
on the recommendations~observations contained in their 49th Report 
(Fifth Lok Sabha), the Public Accounts Committee (1973-74) had ob- 
served : 

'The Committee had in paragraph 3.3 of their 49th Report 
(Fifth Lok Sabha) commented on the delays in the re- 
ceipt of A c ~ o n  Taken Notes and stressed that the Notes 
should invariably be furnished to them within the sti- 
pulated time limit of six months. Despite the fact that in 
December 1972, the Ministry of Finance h a w  brought 
these observations to the notice of all MinistriesSDepart- 
mentg for strict compliance, delays continue to occur. 23 



d of 43 Action Taken Notes in respect of recammenda- 
ti ox^ contained in the 49th Report were received after the 
due date viz. 28th February 1973. The delay was more 
than 3 months in 9 cases and 3 Notes were received only 
in August 1973 with the result that the finahation of this 
Report we.s delayed. The Committee take a serious view 
of the position and desire that immediate steps should be 
taken to investigate the delays and to streamline the pro- 
cedures so as to ensure submission of Action Taken Notes 
within the time-limit prescribed."'" 

3.6 Delays in the submission of Action Taken Notes, however, 
mntinued to =CUT even in respect of the recommeadations~obse~- 
vations contained in the Committee's 96th Report (Fifth Ln~k Sabha). 
The Public Accounts Committee (197475) were, therefore, constrain- 
.ed to observe as follows: 

"The Committee are deeply distressed to find that despite the 
fact that instructions were issued by the Ministry of Fin- 
ance to all MinistrieslDepartrnents in February 1974 to 

I ensure submission of the Action Taken Notes within the 
stipulated time-limit of six months ond despite the com- 
ments of the Committee in their earlier reports on the 
delays in receipt of Action Taken Notes, delays continued 
to occur this year also. 12 out of 21 Action Taken Notes 
in respect of recommendations contained in their 96th 
Report were received after the due date, viz. 4th March 
1974. The delays was of the order of a month in 8 cases. 
The Nq~tes relating to the Ministry of Health a ~ d  Family 
Planning were received only towards the end of June 1974, 
after a delay of more than 32-1/2 months and the Notes 
from the Ministry of Works and Housing were received 
only in August 1974, nearly six months later. The Com- 
mittee take a very serious view of such delays, particular- 
ly of that which has taken place in the Ministry of Works 
and Housing and feel that adequate attention is not being 
paid by the Ministries/Departments to the processing of 
~ecommendatlons of the Committee. The Committee 
would like Government to investigate immediately the 
regsons for these delays also, and to take such disciplinary 
or other action as may be calls3 far and informed the 

-- _ ̂ . "_-I- --- I__ --L_ -- -- --- -- 
1bPubl;c A~~ounts Commrnee (1973-74), 96th Reporr (5th LS), m p h  3.3, Septa-  * 1973. 
%tblic Acanmts Committee (1974-75), ~34th Report (5th LS), pMOnph 3' 4, 

+r 1974. 



3.7 akeatSon w e  again # the ~ o n r d o n a b l e  delay in 
arrrporting fo tb Cmmittee the actfon taken on their recommends- 
tions\otunaVa~m, the Public Accou~ta CommiWe (IQ7&-76) had ob- 
rervad: . 

'The Cornittee are constrained to record their unhappiness 
at the unconscionable &lay on the part of Government in 
initiating and reporting action taken on their recornmen- 
dationalobservations . In spite of the Committee's repeated 
exhortations and also the plethora of instmctians and cir- 
culars issued periodically by the Ministry Q£ Finance and 
other agencies, there seems to ;be no perceptible improve- 
ment in the situation. Except in extraordinary circumstan- 
ces, all necessary action requires to be completed and a 
final report furnished to the Committee within tbe pres- 
cribed period of six months, which should normally be 
considered an adequate allowance of time. The Commmit- 
tee regret a marked deterioration in this regard, with re- 
plies still awaited even after a protracted period, as in 
the case of this report which was presented as far back as 
in November 1974. Unless the Committee are informed of 
the Anal action taken by Government on their recommen- 
dations, they would be handicapped in effectively discharg- 
ing the ~esponsibilities cast on them by Parliament, and 
the exercise of Parliamentary control over executive ac- 
tions would, to that extent, be abridged. The Committee 
take a serious view of such delay and desire that positive 
steps are taken to ensure that the Anal Action Taken Notes 
on the Committee's teeommendations are invariably fur- 
nished to them within the stipulated time-limit of six 
months. "'7 

The Committee had further gone on record as follows: 

"In paragraph 1.14 of their 131th Report (Fifth Lok Sabhe), 
the Committee had drawn pointed attention to the delay 
of nearly six month which had occurmd in the Ministry 
of Works and Housing in furnishing tpe Action Taken 
Notes on the recommmdsffons~observations &levant to 
that Ministry contained fn the 9@h Report W t h  Lok 
Sabha) and had recommended immediate investigatfoa of 
the ~cyolllt tor the d a y  and appmpriita diwiplhaty or 
atbnar.aknariaa~becalledhr. Ewmtbug&nmdy&S 

I W i c  ~ a ~ o w t r  Cornmiace (1975-76)s =XU Repat  (M LSh PWW@ r.4, Mlrc 
19W i 



hontha have elapsed since the preaontation of the Report, 
She Committee are yet to be informed of the action taken 

, by the Works and Housing Ministry in this regard. In 
paragraph 1.17 of this Report, the Committee have: drawn 
attention db a similar lapse by the same Ministry. The 
Action Taken Notes in respect of the other recornrnenda- 
tionslobservations contained in the 134th Report had also 
been furnished by the Ministry only on 25th August, 1975, 
after a delay of more than three months. The Committee 
depldrt this unhealthy practice and would like to be in- 
formed within a month of the reasons, at least, for the 
Ministry's inexplicable silence. 

The position in regard to other MinistrieslDepartments is also 
far from 2atisfactory. Despite repeated adverse comments 
by the Committee in the past, only 8 Action Taken Notes 
had been received by the due date, 15th May 1975. While 
the delay was of the order of a month in 7 cases, as many 
as 17 Notes were received only in August, 1975, after the 
lapse of more than three months. 3 Notes from the Minis- 
try of Home Af'fairs, one Note from the Ministry of Infor- 
mation & Broadcasting and another from the Ministry of 
Shipping & Transport were received only in September 
1975 and a Note had been received from the Ministry of 

Shipping & Transport as late as 4th October 1975. The 
Committee also had to enter into considerable correspon- 
dence with the Ministries and Departments in this regard. 
To put it v e y  mildly, this is a thoroughly unsatisfactory 
state of affairs. The Committee have come to the ines- 
capable conclusion that unless some drastic steps are taken, 
the malady is bound to continue. The Committee, there- 
forti, would urge the Ministry of Finance to critically re- 
view the existing procedures and evolve a fool-proof ar- 
rangement by which this deterioration in the position can 
be checked and it can be ensured that the recommendations 
of the Committee receive prompt attention and the time- 
schedule for the furnishing of Action Taken Notes to the 
Committee ia scrupulously observed. "'' 

3.8 Since there was no perceptible improvement in the situation, 
despite the Committee's repeated criticism of such delays, the Pub- 
Uc Accounb Committee (197576) had also undertaken a review in --- 

"ibid purgrphr, ].a8 rob ~ - a .  



a s  qgard and had observed, inter alia, as follows: 
"Parliamentary control over Government's financial activities 

and all eycecutive processes relative thereto can only be 
meaningful and effective if the recommendations of the 
Public Accounts Committee are promptly implemented or 

.adequate reasons for non-compliance are communicated 
without undue delay. Repeatedly, in the past, the Pub- 
iic Amounts Committee have called for Action Taken 
Notes being sent in time. Wherever reasonable exten- 
aion has been requested, it has been invariably allowed. 
And yet, as the narrative pages of this Report will show, 
the entire issue haS been dealt with by Government in a 
routine manner and without any apparent appreciation 
of the PAC's feeling of seriousness and urgency about it. 
In paragraph 2.4 of their 186th Report (Fifth Lok Sabha), 
the Committee have been constrained to observe that un- 
less Government devise an adequate machinery to see that 
the recommendations of the Committee receive prompt 
attention and the assurances held out to the Committee, 
from time to time, are sought to be translated into posi- 
tive action not only at the higher levels of the adminis- 
tration but in dl relevant spheres, the labours of the 
Committee would be largely in vain and the functioning 
of our parliamentary system would seriously suffer."lS 

3.9 The Action Taken Sub-committee of the Public Accounts 
Committee (1975-76) had also considered in some detail, the ques- 
tion of chronic delay on the part of the MinistriesjDepartments in 
in timating the action taken on ' the Committee's recommendations. 
with particular reference to the abnormal delay that had occurrei 
in the case of some of the recommendationsjobservations contained 
in the 134th Report (Fifth Lok Sabha) on Excesses over Voted Grants 
and Cbarged Appropriations dfsclosed in the Appropriation Ac- 
counts for the year 197273. The Sub-Committee decided, at their 
titting held on 27th February 1976, that this question may also be 
w e n  up by the Chairman, Public Accounts Committee, with the 
'Finance Minister so that some positive steps may be taken in this 
regard. 

3.10 The Ch&man, Public Accounts Committee had accordingly 
addressed a letter to the Finance Minister, on SO April 1976, drawing 
his attention to the Reports of the Public Accounts Committee re- 
lating to the Action Taken by G o v e m e n t  on the recommendations 



contained in the 154th Report ($'if# Lok Sabhd) (ZOfBt k&@dt id4 
the Public Acc&ints Cbinntitti4e) and to 'Da?bys in Furntfshiffg h t i o n  
Tsllceii Nbtes' (220th Report of the Public Accounta Committee) and 
&eking the! help and cooperation of the Mhister in setting up some 
machinery in Government wh&tby it could be ensured that the 
a-des of Government v@ouId h&lp by processing the Committee's 
recommendations with greater earnestness and promptitude and also 
ih a more positive and purpbseful manner thciti at  present. This 
*as also followed up by another letter dated 20 July, 1976. Copies 
of these letters and the reply of the Finmice Minister dated 12 
August, 1976 ark reproduced in Appendix XXX. 

3.11 With reference to the recorhmendations/observations of the 
Committee on the subject of delays in the furnishing of Action 
faken ~ o t e s  contained in their 220th Report (Fifth Lok Sabha), 
the Cabinet Secretariat had also been requested, on 28 April 1976, 
that the relevant Action Taken Notes on these recommendationslob- 
servations from various MinisMes[Departments of the Government 
of India may be obtained by the Cabient Secretariat and furnished 
to the Committee. In his reply dated 28 June, 1970, furhished in this 
connection, the Cabinet Secretary stated, inter alia., as follows: 

"-4s regards the request.. .that the Action Taken Notes from 
various MinistrieslDepartments of the Government of 
India may be obtained by the Cabinet Secretariat and 
furnished to the PAC, it is felt that the proposed course of 
action will lead to avoidable delay. It is proposed, there- 
fore, to continue the existing practice under which Action 
Taken Notes are submitted direct by the MiriistrieslW 
partmento to the Lok Sabha Secretariat as and when they 
are ready. A watch on their timely submission will, how- 
wer, be kept by the Ministry of Finance (~e~ar t rnei ih  of 
Expenditure) which ha. the nodal responsibility for hat- 

relating to the PAC. With this end in view all + 
cretaries to ~ d m e n t  are being advised to send @pi@!+ 
of their communication forwarding Action Taken H o w  
together with partlcularr of the latter to SdcnBirjf, De- 
~artumt of E%pmdit€lkb." 

f 

3J2 Subsequently, on 28 July, 1976, the &inistry 01 h n &  
'(Depmbmt of ExpmditurP,) 1140 tatBld fnttructiom for the tiracly- 
rubmission of Action Taka N o h  on the recommendations 



qp Public ,Accoupts Compittee, devisjng the following institutional 
.qppa8&rtr for monitorin8'.tbe progrew in this regard: 

"(a) The Integrated Financial Adviser in each Ministry would 
be responsible for examining the PAC repart as a whole 
and would be the 'focal point' responsible directly to the 
Secretary. He would also coordinate and watch progress, 
monitor delays and take necessary action to expedite the 
Action Taken Notes. It will be the responsibility of the 
Integrated Financial Adviser to seek extension of time 
from the Lok Sabha Secretariat in respect of the Action 
Taken Notes which, for unavoidable reasons, cannot be 
sent within the prescribed period of 6 months from the 
date the relevant PAC Report is presented to the Lok 
$&ha. Copies of all the communications addressed to the 
Lok Sabha Secretariat re arding Action Taken Notes will 
also be endorsed to the El inistry of Finance, Department 
of Expenditure (Monitoring Cell) . 

Note: In respect of the Ministries~Departments where the 
Integrated Financial Scheme has not yet been introduced 
the above functions will be performed by the Internal 
Financial Adviser concerned who will also keep the As- 
sociate Financial Adviser informed of the progress from 
time to time. 

(b) The Ministry of Finance, Department of Expenrlikrre 
(Monitoring Cell) will be the 'focal point' for the Govern- 
ment as a whole to coordinate and watch progress, monitor 
delays etc. with the Ministries concerned." 

3.13. Tbe Committee have been ernphasising, year after year, tho 
need for ensuring that their recommendations receive pro@ atten- 
tlon, aud a h  far scrupulously obstrving the time-schedule prescrib- 
ed in thdr 5th Report (Fourth Lok Sabha) for the furnishing of Ae- 
tion Taken Notes to the Committee. Though there has been no 
dearth af instructloas in this regard, in pnrsuaace af the Committee's 
cruller recommentladons an the subject, the position still conttrues 
to be far from satisfactory, and uncorudonable delays contiaw to 
recur. Despite many adverse comments by the Comlqittee, only 14 
Action Tnkcn Notes relevant to the Committedu recommeadatioao/ 
abwrvatlons contained in tbeir 180th Rapart (PVtb Lok SPbba) were 
recsdved by the due date, 6 February 1976. While the ddday was 
.of tbe order .of about a =on# in 5 cam, 8 Notes had beem received 
lrtpt a delay of two mm@s. Two Notes rrbthg to tb. 



of Social Welfare were rseived onlq on 19 June 197% dte; la delay' 
of about 4) months, and two ather Notes relating to the ~ i d s t r y -  
of Works & Housing on 5 July 1976, after a t a w  of, five ,months 
The Note in regard to the Action Taken by the Ministry of Shipping 
& Transport on the Committee's recammendation contained in para- 
graph 210 of the Report was received only as late as 12 August 
1916, aftar a delay of more than six months. This, in the opinion of 
the Committee, is an entirely ,un-warranted proceeding. Given the 
will and with a little effort, it should be possible for the Ministries' 
Departments to furnish the Action Taken Notes in much quicker 
time and in any case, save in exceptional circumstancew, within the 
prescribed period of six months from the presentation of the Re- 
port to the House. 

3.14. Tbe Committee are happy to note that certain institutionai 
arrwi?emenb have naw been devised, though Belatedly, by .the 
Department of Expenditure to monitor the timely submission of 
Action Taken Notes on the Committee's recommendations and that 
tbe Integrated Financial AdviserIInternal Financial Adviser in each 
Ministrv has been made responsible for examining the reports of the 
Committee and for coordinating and monitoring the expeditious 
submission of the Action Taken Nstes thereon to the Committee. 
It is also gratifying tbat a Monitoring Cell has been set up in the 
Department of Expenditure as the 'focal point' for the Government 
as a whole to coordinate the progress in this regard and monitor 
delays with the Ministries concerned. The Committee trust tbat the 
Finance Ministry would discharge its 'nodal responsibility' in this 
regard effectively and also investigate the reasons for the delays 
in the submission of the Action Taken Notes on the 180th Report 
(Fihh Lda Sabba). The Committee would, in particular. dike the 
delays that have taken place in the Department of Social Welfare 
and the Ministry of Works & Housing b be examined in detail, witb 
a view to taking appropriate d i i ip l i~~&ry m otber action as may b- 
called for. 

3.15. The Committee will now deal with the action taken by Gov- 
ernment on some of their recommendations/observ~tiom contained 
in the 180th Report (Fifth ILok Sabha). 

D.elaq(s in the submission oj Expkmatoty Notes on Excesws over 
Voted Granta mid Chcrt'ged A w .  (Paragraph 3.10-$1. 

No. 4). 

3.16. Canmenting on tbe delays in the submission of Explanatary 
Notes on Excuses over Voted Grants disclosed in the Approprtation. 
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Accounts for the year 1973-74, ihe Committee, in paragraph 2.10 of 
the Report, had recommended: 

"The Committee are once again constrained to record their 
displeasure over the delays in the submission of the ex- 
planatory notes on excesses over Voted Grants and 
Charged Appropriations that continue to recur despite 
their earlier exhortations. Out of 27 Notes relating to 
the expenditure incurred in excess of amounts authorised 
by Parliament during 1973-74, only 6 Notes had been 
received by the stipulated due da:e, 14 Notes in  June and 
7 Notes in July 1975. The Committee, in particular, are 
unable to condone the unconscionable delays that had 
occurred in respect of the explanatory nu:es relating to 
'Grant No. 75' of the Ministry of Shipping and Transport 
and 'Grant No. 53' administered by the Ministry of Home 
Affairs, which were received only on 18th July and 30th 
July 1975 respectively. The Committee are dissatisfied 
with this state of affairs and desire fixation of responsi- 
bility for appropriate action. The Committee would not 
countenance such delays in future." 

3.17. Action was required to be taken on the above recommenda- 
tion by the Department of Economic Affairs and the Ministries of 
Home Affairs and Shipping & Transport. While the Department of 
Economic Affairs informed the Committee, in their Action Taken 
Note dated 20 November 1975, that necessary instructions had again 
been issued in this regard, on 15 November 1975, to the Ministries, 
the Ministry of Home Affairs, in their relevant Action Taken Nore 
dated 28 January 1976, stated as follows: 

"This Ministry has to get the Appropriation Accounts verified 
from and explanation for excess expenditure prepared by 
Union Territories who are like miniature Stah Goverr- 
ments. Their Mnance Departments have a.gain to get the 
appropriation accounts verified by each department of the 
Union Territory as also ascertain the exact reasons for 
variations from the spending departments. 

Two statements, one showing the chronological order of the 
action taken by the Ministry of Home M a i r s  after receipt 
of the Appropriation Accounts from the Accountant 
General, Central Revenues and the other showing the 
chrorrologlcal order of the action taken by the Chandigarh 
Adminiatration after receipt of the communfcatlon in this 



3.18. The Ministry of Shipptng iltc Transport, however, in their 
OfBm memorandum date? 3 February 1976, inbnncd the Com- 
mittee, inter dio, es follows: 

"This deab with delays in submission of notes to Public Ac- 
counts Cqamittee regarding reguliaisation of excesses. 
Since the observations of the Committee in this Item 
were of general nature and concerned all Ministries, this 
has been dealt with in Budget Division and an Action 
Taken Note in this regard has already been submitted by 
them to the Lok Sabha Secretariat." 

3.10. Subsequently, however, the Ministry furnished, on 12 August 
1936, an Action Taken Note* in this regard, which is reproduced 
Mow: 

'The Appropriation Accounts in respect of 'Grant No. 75- 
Ministry of Shipping & Transport' for the year 1973-74 
were first received from the Accountant General, Central 
Revenues on the 19th September, 1974. Thereafter co- 
rrections to the Appropriation Accounts were received 
from the Accountant General Central Revenues on 3rd 
OCtokr, 1974, 2nd November, 1974 and 25th M@cF 1375. 
Action was initiated in the Ministry for confirming the 
Appropriation Accounts/offering comments thereon by the 
concerned units in the Ministry but due to frequent cor- 
rections in the Appropriation Accounb the final picture 
could not emerge before the beginning of March 1975. 

A Chronological statement showing the time taken at  trariws 
stages of processing and finalisation of the 'Explanatory 
Note' for regularisation of excess of Rs. 6,75,008 over the 
Revtnw Voted Grant No. 7SMinistry of Shipping & Trans- 
port for the year 1973-74 is attached (v* Appendix 
XXIX). A copy of the 'Explanatory Note' is also attached 
(wide Appendix XXIX), from which it will be observed 
that out of the total ,atwas of Rs. 6,75,008 revealed in the 
Appropriation Accounts for Grant No. 75 for 1973-74, an 
excess of Rs. 5,80,3S8.64 was due to wrong debits. The net 
excess was only Rs. 94,669. 

The exact location of wrong debits due to misclassifications, 
in consultation with the concerned organisaSion in the -- 

*Not v e t M  in Audit. 
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Ministry (vtz. R o d  Wing and Border Roads Develvp- 
msnt Board) the Accountant General, took consider- 
able time, It would be obeerved from the attached chro- 
nological statement (Appendix XXIX) that at each stage 
the matter had been attended to as expeditiously as 
possible. 'I'he &lay in sending the 'Explanatory Note' 
w u  not. due to the fault of any organisation or officer in 
particular. 

I t  has always been the endeavour of the Minist'ry of Shipping 
& Transport to expedite the submission of notes to Public 
Accounts Committee. The Ministry will make its best 
efforts to cut down all delays in future." 

The Ministry also informed the Committee in this connection as 
follows: 

"This Action Taken Note was prepared in January 1976 for 
submission to the Lok Sabha Secretariat. Subsequently, 
however, under some misapprehension, a view was taken 
that since the Ministry of Finance were sending an Action 
Taken Note to the Lok Sabha Secretariat on the general 
issue in recommendation No. 4 of 180th Report of the 
Public Accounts Committee, it was not necessary for this 
Ministry to send a separate Action Taken Note. The delay 
in submitting this Action Taken Note is due to this reason, 
which is deeply regretted." 

3.20. Expiossing thdr displaamue over the delays in the submis- 
sion of the explanatory notes on excesses over Voted Grants and 
Charged Appropriations that continned to recur despite their earlier 
exhortations, the Committee, in paragraph 2.10 of their 180th Beport 
(Fffth Lok Sabha) had speciiically destrad, inter alia, fbratian of 
lcesp~nsibifit~ for appropriate action for the tmcanscio~~.ble delays 
that bad occurred in respect of tbe aqd%patoay ades relating to 
Grant NO. 53 of the Ministry of Home Affairs and Grant No. 751 
administered by the Ministrg of Shipping & Transport. While, in 
tbe light of the explanations now offered by the eonceFned Ministries, 
tbe Commiee do not wish to pursue their earSier recommendation 
for fbing raeplrsibuity for the delays, they cannot help expressing 
their unhappiness over tbe uaduly long time taken, 'under some mis- 
.~pralrrursiotl', by the Adinistry of Shipping and 'bansport in intimat- 
Ing the .ctian Uaa en thb rseonnnendatian, dssplta the fact thmt 
tb r@mmmen&tion was far from pslrrarl, and s p e a e  meti011: Warn 



also required to be taken by the MIPistW. Such delay only serves to 
reinforce the Committee's &-repeat& obsewlrtion that adequate 
attention is nat being paid by Borne sf the MiaistriesfDepartments to 
the processing of the Committee's recommendations. The Committee 
trust that the measures now taken for the 'timely submission of the 
Action Taken Notes on their recommendations will have the desired 
impact and that such delays will won be a thing of the past. 

Excess expenditure incurred on Deposit Works (Paragmph 2.45-Sl. 
No. 15). 

3.21. Dealing with an instance of expenditure incurred in excess 
of the deposits received from non-Government organisations on 
works executed on their behalf by the Central Public Works Depart- 
ment, the Committee, in paragraph 2.45 of the Report, had recom- 
mended: 

"As regards the excess of Rs. 157.58 lakhs under the sub-head 
'A. 7 (2) -Other Suspense Accounts', the Commit tee 0bser.v~ 
that Rs. 102.02 lakhs represent the expenditure incurred 
in respect of deposit works of non-Government' organisa- 
tions in excess of deposits. Since the rules provide that 
the expenditure on deposit works should be limited t o  the 
amount of deposit received, the circumstances in which 
works were executed in excess of the deposits received 
and additional amounts of depbsits could not be received 
in time from the organisations concerned are not clear to 
the Committee. The Committee take a serious view of the 
non-observance of the rules in this regard, particularly 
when the deposit works have been executed on behalf of 
non-Government organisations, and desire that responsi- 
bility for the lapse should be fixed for appropriate action." 

3.22. In their Action Taken Note on the above recommendation, 
furnish4 ta the Committee on 16 April, 1976, the Ministry of Works 
& Housing have stated as fo11ows: 

'The bulk of the excess occurred in respect of the deposit 
works of the Food Corporation of India. This is a Govern- 
ment company and not a non-Government body in the 
strict sense of the term. Though it was possible, under 
the rules, to stop work a8 roon as the depoait made was 
exhgurted t b  extreme step war not taken becaw the 
workr, in q&m were priority works relatfng to e 
m t y  wtur Wte 'food* and coattactual cornflicrrtions 



would have arisen had the works been suspended and 
the overall effect would have been increase in costs, 
which again would have rebounded on the Government 
and delay in the completion of essential work. The ques- 
tion of making good the shortfall has been taken up with 
the Food Corporation of India separately.," 

3.23. While in the light of the reply now furnished by the Ministry 
of Works & Housing, the Comdt tee  do not wish to pursue their 
recommendation in regard to fixation of responsibility for the non- 
observance, in the present case, of the rules governing expenditure 
on deposit works, they would like to be informed whether the ex- 
penditure incurred in excess of the deposits has since been recovered 
from the Food Corporation of India. 

--- 
NEW DELHI; K'N. MUKERJEE 

August, 23, 1976. 
Bhadra, 1, 1898 (Saka). 

Chuiwnan, 
Public Accounts Committee. 



A P P E N D I C E S  



E$marmy Naru r a c W  from uariow Ministries/Dcpmtruntr a rh E n u v .  m e  
Vond ants and Clrmpd Appropnbf o m  dtsclosed i n  tiu Appropriation Accamu for the year 
1974-75. 

APPENDIX I 
MINISTRY OF AGRICULTURE & IRRIGATION 

Grant No. 1: Department of Agrieultute 

The final Accounts for the year 1974-75 disclosed an excess of 
Rs. 12,47,562 over the Revenue Voted Grant No. 1-Department of 
Agriculture as detailed below:- 

Original Grant . . . . .  b. 1 & 3 P W  

Supplunentary Grant . . . . . . RE. 545,000 

Fiarl Grant . . . . . .  - Rs. 1,68,87poo 

Excess . . . . Rs. 1247,562 

This Grant provides for expenditure on the Secretariat of the 
Department and other misc. organisations i.e. Agricultural Attache, 
Embassy of India, Rome and Zoological Park, Delhi. As against 
the original plus supplementary grant of Rs. 1,@,87,000 the actual 
expenditure amounted to Rs. 1,81,34,562 leading to an uncovered 
excess of Rs. 12,47,562 as indicated below:- 
- - - - ---. --.--- - 

Maior Head and Group Head. Find G m  A c t d  EX- (- 
expmdtnue. savings(-) 

Maim Head '296' 
A. ~--S-tu~rt . . . 1 ,30,73,000 I ,53,83,ws (i- ) a ~ o , a q 5  

A,3(1LAdditimd prddon for imple- 
mmtaim of Pay Cmunirioa'n re- 
camnrendaianr. . - . - I 11j5*000 - . (--PldS,-O 

Major Herd "295" 



A. 1--Secretariat-Excess is mainly due to (i) Payments on Ac- 
count of implementation of Third Pay Commission's Report. 
(ii) Grant of additional Dearness allowance (fli) more expendi- 
ture on Overtimp Allowance, (iv) unanticipated tours undertaken 
in connection with the development and implementation vf Agri- 
culture schemes and (v) more expenditure on 'Hospitality' due to 
increased number of conferences and Seminars and payment of 
pending bills of Foreign Delegations. 

The excess under the above sub-head is due to payment of:- 

(i) terminal dues to a Messenger who went on retirement, 
and obligatory expenses by Law on account of Social 
Security and medical charges for the Messenger. 

(ii) Medical charges in connection with CounselIor (Agri) '~ 
son who met with an accident. 

(iii) Emergency passage avalled by Counsellor (Agri) and 
increase in rent, P&T charges due to oil crisis and infla- 
tion in Italy. 

The net excess of Rs.. 12,47,562 being the net result of excesses 
and savings as indicated above, needs to be reguiarised by Parlia- 
m p t  under Article 115(1)(B) of the Constitution. 

Secmtary(A) has seen and approved this note. The note has 
been vetted by the Audit. 



MINISTRY OF COKMEFtCE 

Gnant No. 11: Mi* of Commerce 

. . .  Original k t  . . . . . .  1 o B ~ g m  

The original grant of Rs. 108.09 lakhs (Voted) was augmented 
by obtaining a supplementary grant of Rs. 6.52 m h s  in the course 
of the year. However, the actual expenditure under the grant as 
a whole amounted to Rs. 123,28,309, leaving an over all excess of 
Rs. 8,67,309 over the sanctioned grant which requires to be regu- 
larked. 

2. The excess is mainly under sub-heads 'A1 (1) -Secretariat- . 
Department of Foreign Trade', wherein as against the sanctioned 
provision of Rs. 49.85 lakhs, the actual expenditure amounted to 
Rs. 63.05 lakhs resulting in an excess Rs. 13.20 lakhs and 'B.1(1)- 
Secretariat-Department of Export Production', wherein as against 
the qc t ioned  provision of Rs. 18.81 lakhs, the actual expenditure 
amounted to Rs. 20.97 lakhs leaving an excess of Rs. 2.16 lakhs. 

3. The excesses under the above sub-heads are mainly due to 
larger payments made during the year than anticipated on account 
of (i) arrears of pay and allowances consequent on implementa- 
tion of Third B y  Commission's recommendations and additional 
instalments of dearness allowance sanctioned during the course of 
the year, for which additional requirement was actually estimated 
a t  Rs 13.72 lakhs but, as savings to the extent of Rs 7.20 lakhs w e h  
expected to materialise a supplementary grant fur the balance of 
Rs. 6.52 lakhs was obtained, (ii) travel expenses due to increase in 
the activities of the Ministry in stepping up exports, leading ta 
more tours and travels. 



4. In order to avoid any occasion for excess of expenditure over 
the sanctioned grant henceforth, apart fram the adoption of the 
prescribed emnomy measures mwe carefully, reconciliation of ac- 
counts has since been speeded up. 

5. The excess of Rs. 15.36 lakhs under the above sub-heads has 
been partly set off by savings undei other subheads, leaving an 
uncovered excess of Rs. 8,67,309 which may be recommended for 
regularisation by Parliament under Article 115(i) (b) of the consti- 
tution. 

8. This note has been vetted by Audit. 



APPENIUX m 
MINISTRY OF COMMUNICATIONS 

Grant NO. 13: Minis* of Commwnications 
Revenue Voted Rs. 

. . . .  Original grant . . . &,I 2P00 

. . . . . . .  Actual expenditure 8295,989 

. . . . . .  Excess . . 2913,989 

The excess which is the net result of excesses and savings under 
the various sub-heads of the Grant (Revenue Section) occurred 
mainly under the sub-head 'B.1(3)(1)-International Telecommuni- 
cation Union, Geneva'. 

As a member of the International Telecommunication Union, 
Geneva, India is contributing annuqlly its share of the expenses of 
the Union. The contributions are paid in Swiss Francs. On the 
basis of trend of actuals for earlier years and taking into account 
the then prevailing exchange rates, a provision of Rs. 20.11 lakhs 
was made in the budget for 107475 for the payment due to the 
international Telecommunication Union. However, due to rise in 
the expenses of the International Telecommunication Union, India's 
share of the rupee cost of contributions for 1974 came to Rs. 23,78,124 
resulting in an excess of Rs. 3,67,124 under the sub-head 'B.1(3)(1). 
The excess was expected to be met fully out of savings under other 
sub-heads of the Grant and hence, no Supplementary Grant was 
taken. Despite the Liability Register being maintained for the 
purpose, this expectation did not materialise fully due to the ad- 
justment in the books of the Accountant General, Commerce, 
Works & Miscellaneous in March 1975, of some old vouchers for 
equipment and machinary amounting to a small amount of 
Rs. 2,18,805 under another subhead 'B.l(2) -Monitoring Srvices*. 
This unanticipated adjustment resulted in the net excess of 
Rs. 2,13,989 which requires to be regularised. 

In the circurqstances explained above, the excess of Rs. 2,13,989 
in the voted portion may kindly be recommended for regularisa- 
tion by Parliament under Article 115(1)(b) of the Constitution of 
India. 

The note has been vetted by Audit. 



APPENDIX Iv 
MINISTRY OF DEFENCE 

Grant No. 18: Ministry of Defence (Revenue SecCiotEeVOted) 

RB. 

2. The original Grant of Rs. 1,49,27,000 (Voted) was augmented 
by obtaining a Supplementary Grant of Rs. 2,85,000 in March, 1975. 
Against the total grant of Rs. 1,52,12,000, the actual expenditure, 
however, amounted to Rs. 1,59,49,5%thereby leaving an uncover- 
ed excess of Rs. 7,37,538 which needs to be regularised. 

3. The excess mentioned above is the net result of excess ex- 
penditure and savings under various Group subheads of the Grant. 
The excess (Rs. 19.89 lakhs) under the Group Subhe& "A-l(1) 
Department of Defence" occurred mainly due to (i) more expendi- 
ture on printing work than anticipated and. (ii) increased expendi- 
ture on implementation of the recommendations of the Third Pay 
Commission and this was partly counter-balanced by re-approprfa- 
tion of Rs . 7.92 lakhs from the lumpsum provision under the Group 
Sub-head "A2(1)-Additional provision fbr implementation of Pay 
Commission's recommendations". 

4. In the circumstances explained above, the net excess of 
Rs. 7,37,538 may be recommended for regularisation by Parliament 
under Article 115(i)(b) of the Constitution. 

This has been seen by Audit. 



APPENDIX v 
DEPARTMENT OF REVENUE AND BANKING 

@ant No. 31: Taxes on Income, E8,tate Dutg, Wealth Tax and Gift 
Tcu: 

The original provision of Rs. 31,43,33,000 in the voted section of 
the Grant was augmented by a Supplementary Grant of 
Rs. 2,00,34,000 obtained in March, 1975. Against the final grant of 
Rs. 33,43,67,000 the actual expenditure booked, however, amounted 
to Rs. 33,90,00,680 leaving an uncovered excess of Rs. 46,33,680. 

The excess occurred under the head "Salaries" because of the 
extra expenditure on revision of pay scales with effect from the 1st 
January, 1973 and additional instalrnents of dearness allowance 
sanctioned during 1974-75, the total impact of which could not be 
precisely foreseen at the time the Supplementary Grant was being 
processed. 

This excess, which constitutes only 1.4 per cent of the total final 
grant, may kindly be recommended for regularisation by the Parlia- 
ment, under article 115(1)(b) of the Constitution of India. 

This note has been vetted by Audit. 



APPENDIX VI 
MINISTRY OF FINANCE 

(Departmept of I9mnonric Ahim)  
Grant No. 32: Stamps 

The original grant of Rs. 6,22,49,000 was augmented by a Supple- 
mentary Grant of Rs. 2,20,37,000 obtained in March, 1975. Against 
the fi&l Grant of Rs. 8,42,86,000, the actual expenditure booked, 
however, amounted to Rs. 8,42,86,780, leaving an unwvered exceas 
of Rs. 780 which requires to be regularised. 

This excess, which occurred under sub-head 'A.t(2) Central 
Stamp Store, Calcutta', was on account of extra expenditure OD 
payment of three additional instalments of dearness allowance 
sanctioned in January, 1975, the tog1 impact of which could not be 
precisely anticipated at the time the Supplementary Demand was 
processed. 

The excess, which is a very small percentage of the total sanc- 
tioned Grant, may kindly be recommended for regularisation by 
Parliament under articIe 115(l)(b) of the Constitution of India. 

The Note has been vetted by Audit. 



APPENDIX VII 
MINISTRY OF FINANCE 

Grant No. 34: Currency Coinage and Mint 

Original Grmt/Appropriation . . 3ay9s,34,00 . . 16,9333opo0 

Supplementary Gr~nt/Appropriation 6 ~ ~ r o o O  . . . . 

(a) Revenue Section 

In the Revenue Section the original provision of Rs. 30,95,34,000 
was augmented by a Supplementary Grant of Rs. 62,40,000 ob- 
tained in March, 1975. Against a final grant of Rs. 31,57,74,000 the 
expenditure actually booked, however, amounted to Rs. 32,08,87,742, 
leaving an uncovered excess of Rs. 51,13,742. 

The excess is the result of the extra expenditure (Rs. 82,42,680 
over the original grant of Rs. 2,17,59,000) under the unit "A3(2) (2)- 
Materials and Supplies" for operation and maintenance of the 
Security Paper Mill, Hoshangabad. This qdditional expenditure is 
a n  account of purchase of raw materials like rags and hemp, chemi- 
cals, furnace oil, etc. and packing materials, which was not foreseen 
a t  the time, the Supplementary Demand was being processed, but 
it became necessary later so as to facilitate achieving an increased 
target of production during the last quarter of the financial year. 
After setting off savings under other units in the Revenue Section 
of the Grant, the net excess in this Section worked out to 
Rs. 51,13,742 which requires to be 



(h) Capital Section 

The expenditure of Rs. 18,694 related to a payment, booked under 
"B. Security Paper M i l l 4 3  8 (1) -Buildings B. 3 (1) (1) -Major 
Works", made to a contractor in satisfaction of an award of an Arbi- 
trator appointed under the Arbitration Act, 1940, which was classified 
as expenditure 'charged' on the Consolidated Fund of India. Since 
the payment made was not in terms of any decree or award of any 
court or arbitral tribunal, i t  was, correctly to be classified as 'voted', 
and not as 'charged' expenditure. This excess in the charged por- 
tion of the Capital Section of fie Grant does not, therefore, require 
regularisation vide recommendations of the Public Accounts Com- 

mittee in paragraph 7 of its 16th Report (1st Lok Sabha). 

The excess in the voted portion of the Capital Section of the 
Grant is  Rs. 131,91,954 as per accounts.. Had the amount of 
Rs. 18,694 mentioned above been correctly classified, the excess 
would have been Rs. 132,10,688. 

The excess under voted portion is mainly due to larger expendi- 
ture on 'Purchase of Metal'. The expenditure under the sub-head 
'B. &Purchase of Metal' exceeded the budget provision of 
Rs. 8,97,26,000 by Rs. 3,54,82,748. Larger purchase of metals to- 
wards the end of the financial year to fulfil an increased target of 
coinage production in 1974-75 coupled with higher prices of alumi- 
nium, copper, nickel and magnesium, which was not anticipated 
earlier, accounted for bulk of the excess. Besides, the excess in- 
cludes (i) debits for a total amount of Rs. 20.49 lakhs on account of 
Customs duty on metals imported which were unexpectedly adjust- 
ed in the closing batch of the accounts for 197475 and (ii) an un- 
foreseen expenditure of Rs. 38.63 lakhs which had to be incurred on 
account of a consignment of copper against a tender of September, 
1974, which was not expected to materialise in 197475. Out of the 
total extra expenditure of Rs. 354,82,748, an amount of 
Fb. 2,22,72,060 was met by reappmpriation of savings under other 
heads, leaving a net excess of Rs. 1,32,10,688. 

The excess of Rs. 51,13,742 in the Revenue Section (voted) and 
Rs. 132,10,688 in the Capital Section (voted) may kindly be recom- 
mended for regularisation by the Parliament under Article 115(1) 
(b) of the Corktitution of India. 

The Note has been vetted by Audit. 



A P P m x x  Vm 
MINISTRY OF FINANCN 

(Department of Ecomdc AfEaira) 
Grant No. 39: Repayment of Debt 

Original Appropriation . . . . . . .  73WJW6WO 

Final Appropriation . . . . . .  7~356~46~57- 

Excess . . . . . . . . . %33&fl9 

- 

2. Against the final appropriation of Rs. 7,356,46,57.000 the actual 
expenditure in this Appropriation amounted to Rs. 7,576,80,39,28!4 
leaving an uncovered excess of Rs. 220,33,82,289 which requires to. 
be regularised. 

3. The excess is the net result of excesses and savings under the 
various sub-heads of the Appropriation and occurred mainly under 
the following sub-heads: - 

(Rupees in crarrs) 

Sub-heads Sanaioncd Actual Excesg 
provision exparditur e 

A . 3 - h u r y  Bills . . . 6,843' 24 79oSo.64 207.40 (a) 

B. ~.-Louw from USA . . Ma4 54' 73 10.69 Cb) 

B.+Loans from the Fedarl Republic of Gamrny. . . . 57' 88 61-18 3-30 ( 4  
- - - -  --- 

(a) Sub-head A. 3: 

Treasury Bills, which are hued for a period of 91 days, are aar 
top throughout the year far investment by State Government* 



.commercial banks etc. The Treasury Bills are also issued to the 
Reserve Bank of India to replenish Central Government's cash 
balance as and when necessary. However, the Bills! issued to the 
Reserve Bank can be prematurely cancelled as and when Govern- 
ment's cash balance significantly increases at any time. While the 
provision required for normal discharge of treasury bills issued 
during the year to State Governments, commercial Banks etc. can 
be estimated precisely at the Revised Estimates stage on the basis 
of bills issued to them during the first 9 months as the maturity dates 
.are predetermined, precise, estimation is not possible in respect of 
premature cancellations by Reserve Bank of India. 

At the time the Supplementary estimates for 1974-75 were pro- 
cessed the expectation was that the total repayment 06 Treasury 
Bills during the year would amount to Rs. 6,846 crores. Later, in 
Bdarch, 1975 the Reserve Bank of India prematurely cancelld ad hoc 
treasury bills worth Rs. 250 crores which resulted in a net excess 
of Rs. 207,40 crores under this sub-head. 

(b) Sub-head B. 2: 
The excess of Rs. 10.69 crores which occurred under this sub-head 

was due to:- I 

(i) Unanticipated adjustments carried out in 1974-75 in respect of repay- 
ments made in 1973-74 - . . . . 8-99 

(ii) Amount adjusted in respect of a loan for which one cash refund was 
rrceivable in 1974-75 uoda debt relief arrangements but was re- 
ceived after the year . . . . . 2' 77 

(iii) Differart due to adoption of different rates of exchange in 1914-75 . . .  by the P & AO, Department of Supply . 0' 75 

(iv) Unforeseen adjustmmt towards final seftlaaart of outsd ing  loans 
amrodunderIndo-USAgrccment,1974 0.P 

TUTU . 
La- 

(i) Nonsdjustmcnt in the acamnls for 1974-75 of tepaymeDEB made in . . . . . . . . .  h ~ a r  . 1.66 
(ii) Siviagsduc tovariationin a h n g e r a t a  . 0.86 . . . . . . .  TOT& 2.52 

This excess could not be foreseen at  the time the Supplementary 
estimates for the Appropriation were Analised. 

(c) SuELheod B.5: 
The excess was on account of an unforeseen increase in the rupee 

value of debt servicing payments consequent on the revision in the 
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rate of exchange which was adopted for framing the Supplementary 
estimates. 

4. Taking into account the excesses and savings under certain 
other sub-heads the net excess in the Appropriation as a whole works 
out to Bs. 22033,82,289 which may kindly be recommended for regu- 
larisation by Parliament under article 115(l) (b) of the Constitutioa 

5. This Note has been vetted by Audit. 



MINISTRY OF HEALTH & FAMILY PLANNING 
Grunt No. 40: Ministry of Hedth and Family Planning 

Total Actual 
gmnt Expendi- Excess(+) 

me 

- - 

The excess of Rs. 30,5281- in the Revenue Section (Voted) of the 
Grant is the net effect of the excesses/savings under various sub- 
heads and is attributable to the following sub-heads:- 

(li) A. I(~)(I).-Depamnent of Family Planning- 
Salaries . . . . . . . .  1343,570 

TOTAL. . . . , a  4925,507 

2. The excess of Rs. 4,25,507/- occurred under the above sub-head 
on account of payments of arrears of pay and allowances to the 
staff in pursuance of Government decision on the recommendations 
of the Third Pay Commission and additional instalrnents of 'Dearness 
Allowance sanctioned in January, 1975. This was met to the extent 
of Rs. 3,40,000)- from the lump sum provision (Rs. 3,47,000) in the 
Grant for implementation of the Third Pay Commission's recom- 
mendations. Savings of Rs. 54,9791- only were available uniIer other 
sub-heads to meet the balance of Rs. 85,5071- thus leading to the net 
excess of Rs. 30,5281-. 

3. The excess of Rs. 30,5281- is only 0.5 per cent of( the Final Grant 
and may be recommended for regularisation by Parliament under 
Article 115(l) (b) of the Constitution. 

4. This note has been seen by Audit. 



MINISTRY OF HEALTH AND FAMILY PLANNING 
(DEPARTMENT OF HEALTH) 

G r m  No. 41: M e e d  & Public Hedth 

- 

2. The original Grant of Rs. 23,51,11,000 was augmented by obtain- 
-ing a supplementary Grant of Rs. 32,39,000 in March, 1975. The act- 
ual expenditure, however, amounted to Rs. 24,31,64,934 resulting in 
.an excess of Rs. 48,14,934 which requires to be regularised. 

3. The overall excess of Rs. 48,14,934 which was the net result of 
,excesses and savings in the Grant, occurred mainly under subhead 
F. l(1) (3)-Purchase of materials in India and abroad. Against the 
.original Grant of Rs. 10 crores therefor, actual expenditure amounted 
-to Rs. 11,90,29,516 leading to an excess of Rs. 1,90,29,516. The excess 
ecurred on account of the following:- 

(i) Government of West Bengal who had not been purchasing 
medical stores from the Medical Store Depot, Calcutta for 
over two decades, placed an emergent indent for medical 
stares, stores worth of Rs. 1.W crores were supplied to 
them; 

(ii) Relief supplies of medical stores worth of Rs. 11 lakhs had 
to be made to the Governments of Assam, Bihar and 
West Bangal; 

(iii) delay in receipt of information from the Pay and Accounts 
, OtIfcers of Payments in respect of purchases made through 

Mrectorate General, Supplies and Disposals resulting in 



adjustment of larger debits than anticipated earlier to the 
extent of Rs. 70 lakhs. 

The above excess of Rs. 1,90,29,516 was partly offset by savings 
under other sub-heads in the Grant leaving an wcovered 
excess of Rs. 48,14,934. 

'St may be mentioned that the initial expenditure incurred on. 
purchases of materials in India and abroad is subsequently 
recovered from the indentors after the supplies have. 
been made to them and there is thus no net outflow of 
expenditure. 

(iv) In view of the circumstances explained above the excess 
of Rs 48,14,934 may kindly be recommended for regu- 
larisation by Parliament under Article 115(l) (b) of t h e  
Constitution. 

This Note has been seen by Audit. 



MINISTRY OF INDUSTRY & CIVIL SUPPLIES 

Grant No. 43: Ministry of Heavy Industry 

Rs . Rs . Rs. Rs. 
Original Grant - . - 2,882,000 31~68,000 31~86,336 18,336 
Supplementary Grant . . . 2,86,000 . . . . 

The above grant contained provision in respect of Secretariat 
expenditure of the erstwhile Ministry of Heavy Industry. 

T8he original Budget contained a provision of Rs. 28.82 lakhs 
under the grant which was enhanced to Rs. 31.68 lakhs by taking 
a supplementary grant of Rs. 2.86 lakhs in March 1975. The final 
requirements under the above grant were Rs. 31.68 lakhs, whereas 
the actual expenditure worked out to Rs. 31,86,336 resulting in an  
excess of Rs. 18,3361-. This marginal excess of about 0.6 percent was 
mainly due to the adjustment of certain old debits, some of whiah 
pertained to the period as early as 1970-71. As the Ministry of 
Heavy Industry was formed only in February, 1973. the liabilities 
for the earlier period could not be foreseen and provided for in the, 
Budget. 

In view of the circumstances stated above the excess amount- 
of Rs. 18,336 in the voted portion of the grant may kindly be recom- 
mended for regularisation under Article 113 of the constitution 

This note has been vetted by Accountant General, Commerce, 
Works & Misc., New Delhi vlde their U.O. No. Rep. 1-9(124) XIV 
Misc.138 dt. 21.4.1976. 



APmmIxm 
MINISTRY OF HOME AFFAIRS 

GmW No. 50: Other EJ3cpenotitm of the Minisw of H o l n s  Afiairs 

2. The origmal Grant of Rs. 77,90,25,000 was augmented by obtain- 
ing a Supplementary Grant of Rs. 5.60,41,000 in March 1875. The 
actual expenditure, however, amounted to Rs. 87,61,56,991 resulting 
in an excess 0% Rs. 4,10,90,991 which requires t% be regularised. 

3. The overall excess of Rs. 4,10,90,991 which was the net result of 
excesses and savings in the Grant, occurred mainly under sub-head 
Dd(1)-Pensions to freedom fighters and their dependents &. Against 
the Original Grant of Rs. 15,06,70,000 therefor, actual expenditure 

amounted to Rs. 22,96,12,983 leading to an excess of Rs. 7,89,42,983. 

The excess occurred because of difficulties in assessing the pre- 
cise extent of disbursements during a year in respect of fiesh pen- 
sion cases expected to be taken up for consideration during the year. 
.At Budget stage it is not possible to foresee whether the sanctions 
which may be accorded during the year would involve any arrear 
payments. The Scheme for pensions to freedom fighters and their 
dependents etc., was intraduced in 1912 and in a large number of 
ca'ses, the pensions are sanctioned retrospectively from varying dates 
from 1972 onwards. Another contributory factor is the increase in 
the number of pension cases settled during the year over the number 
anticipated at the time of formulation of the Budget. 

At the time of review of the Grant in March 1975, a sum of 
Rs. 2.29 crores was re-appropriated but this fell short of the Anal re- 
quirements by Ra. 5,60,42,983. The excess was partly offset by savings 



to the extent of Rs. 1,49,51,992 under other subheads in the Grant 
leaving an uncovered excess of Rs. 4,10,90,991 under the Grant. 

4. In view of the circumstances explained above the excess of 
Rs. 410,90,9$1 rnay'kindly be recommended for regularisation by Par- 
liament under article llS(1) (b) of the Constitution. 

This note has been seen by Audit. 



MINISTRY OF HOME AFFAIRS 
Grant No. 52: Charcdi~crth 

Or' g: nal Supplementary Total Actual EXMII 
Grmt/ Grant1 Grant1 Expenditure 

Appm. Apprn. A P P ~ .  

Rs. Rs. Rs. Rs. Re. 

The original provision of Rs. 41,78,000 under 'Revenue Section' 
(Charged) was augmented by obtaining a supplementary appropria- 
tion of Rs. 6,00,000 in March, 1975. The actual expenditure, however, 
amounted to Rs. 48,01,790 against the grant of Rs. 47,78,000 leaving 
an uncovered excess of Rs. 23,790 which needs to be regularised. 

2. The overall excess of Rs. 23,790 was the net resun o? excesses 
and savings under various sub-heads in the 'Charged' portion of 
Revenue Section of the Grant and occurred mainly under the follow- 
ing sub-heads for the reasons given thereunder: 

Major Head '214' 

A-General Services 

A.2-Administration of Justice. 

A.Z(l);High Courts 'Charged' (Rs. 28,790) 

The excess occurred mainly due to the decree awarded by Pun- 
jab and Haryana High Court on letters Patent Appeal by Readers 
and Private Secretaries to Hon'ble Judges for payment of one ad- 
vance increment on account of pay fixation on their revision of pay 
Scales w.e.f. 1st Feburary, 1968 tours of officers in connection witb 
surprise inspection of subordinate Courts of Punjab and Haryana 
late in the month of March and payment of three months pav in lieu 
of notice to an ofiicer retired prematurely. As the above liabilities 
arose at the fag end of financial year, there was absolutely no acca- 



ision for securing supplementary Appropriation a t  this belated stage. 
These liabilities were of inevitable nature and had to be discharged 
in any case. 

t 

3. L: capital Section (Voted) of the Grant, there was an excesar 
of Rs. 3,89,030. The original provisior of Rs. 4,43,58,000 was augmen- 
ted by obtaining Supplementary Grant of Rs. 39,14,000 in March, 
1975; The actual expenditure, however, amounted to Rs. 4,86,71,0310 
'leaving an uncovered excess to the tune of above amount, which 
needs to be regularised. The overah excess of Rs. 3,89,030 was the 
n e t  xysult of excesses and savings under various sub-heads in 'Voted' 
provision of Capital Section. The excess occurred mainly under 
'the following subheads for the reasons mentioned thereunder: 

Major Head '477' 

E-Capital outlay on Social and Community Services 

E.1-Capital outlay on Education, Arts and Culture; 
33.1 (2) -Other E%penditure; 
E.1(2) (1) -Buildings (Rs. 17,89,306) 

Expenditure was incurred on the basis of approved Plan Alloca- 
tion for 1974-75. Consequent on delay in finalisation of Plan A l h a -  
tion the details of expenditure on Plan Schemes could not be work- 
ed out in tin,e with the result that unallocated lumpsum provision 
had to be included in the Revenue and Capital Section of the Grant 
.on an ad-hoc basis so as to keep the provkion equal to Plan Alloca- 
tion. It envisaged that funds could be found for approved schemes 
'from the unallocated ad hoc provision. The adjustment could be 
done by re-appropriation if it was within the same section of the 
grant. However, if the adjustment was to be made between Revenue 
and Capital Section funds could be found by Supplementary 
Demand in the Section in which additional funds were required and 
corresponding amount surrendered in the relevant section. Accor- 
dingly, Rs. 15,78,000 were provided by re-appropriation. Even then 
Rs. 2,11,306 were incurred over and above final grant which was 
due to increase in the rates of material during February, 1975 and 
completion of the buildings in progress. 

Major Head '534' 
F.7-Capital outlay on Power Project; 
F.7 (1) -Transmission and Distribution Schemes; 
F.7(1) (2)-Permanent Electrification of Chandigarh (Rs. 34,67,486) 



Due to increase in number of new connections fn second phase 
sectars. Funds were provided by re-appropriation. 

Mtijjor Head '538' 

F-Wapital outlay on Road and Water Transport 
F.9(1)-Road Transport (Rs. 12,92,000) 

An Allocation of Rs. 12.00 lakhs was approved under 'Transport 
und Communication' in Annual Plan 1974-75, for purchase of new- 
buses. The actual requirements, however, increased on account of 
escalation in the prices of vehicles and construction of additionat 
bus queues shelters in consequence of pressing public demand. 
Funds were provided by re-appropriation for the reasons mentioned' 
under E. 1 (2) (1) -Building. 

4. In view of the circumstances explained above the excess of 
Rs. 23,790 Revenue Section (Charged) and Rs. 3,89,030 under Capital 
Section (Voted) may please be recommended for regularisation 
by Parliament under Article ll5(l) (b) of the constitution. 

The Note has been vetted by Audit. 



MINISTRY OF HOME AFFAIRS 
Grant No. 53Andaman and Nicobar lslanda 

(Fig- in Rupees) 
'Revenue :- 

Supplementary Grant (Voted) - . . . 43918- 
. . . . . .  ~ i & l G r a n t  1791,76pOO 
. . . . . .  Actual Expenditure 18@47to83 

. . . . .  Excess . . 78951,083 

2. Against the final grant of Rs. 17,21,76,000 (voted) under the 
'Revenue Section of Grant No. 53-Andaman and Nicobar Islands the 
actual expenditure amounted to Rs. 18,00,27,083 leaving an uncovered 
.excess of Rs. 78,51,083 which requires to be regularised. 

3. The above excess is the net result of excesses and savings 
under the various sub-heads of the grant and occurred mainly under 
the following sub-heads in the grant for the reasons given there- 
sunder: - 

Final Grant Actual Excess 
Expenditure 

Rs. Rs. Rs . 
Major Head 259 

,A.rz-Public Works 

A.1 n(+Suspense 

A.x2(5)(1>--StoJ. . . z,oo,oo,m 2, 

The above excesses are mainly due to belated adjustment of past 
debits for materials and stares purchased during the previous years. 
As a large number of debits for past years came for adjustment at 
'the fag end of the financial year 1 9 7 4 7 5 ,  funds could not be augmen- 
'ted at that stage through Supplementary Grant. 



The above excesses amounting to Rs. 109.95 lakhs and minor 
excea38es under other subheads were partly counter-balanced bg 
savings under the remainip sub-heads of the Revenue Section d 
the grant bringing down t bl e net excess in the Revenue Section of  
the Grant as a whole to Rs. 78,51,083 which requires to be regularisd 
under Article 115 (1) (b) of the Constitution. 

The Note has been vetted by Audit. 



r APPENDIX XV 7 

1 

MINISTRY OF INDUSTRY AND CIVIL SUPPLIES 

Grant No. 57: Ministry of Zndustriul DeveZop&ent 

(Revenue Sa;on-Voted) 

Supplementary Gtant . . . . 
Total-Saxt'ontd Grant . . . . . . 2 J4,39,000 
Actual Expenditure . 2,53,68,775 

2. The original Grant of Rs. 2,33,11,000 (Voted) was augmented 
by obtaining a Supplementsry Grant of Rs. 1,28,000 in March, 1975. 
Against the total Grant of Rs. 2,34,39,000 the actual expenditure, 
however, amounted to Rs. 53,68,775 thereby leaving uncovered 
excess of Rs. 1939,775 which needs to be regularised. 

3. The above-mentioned excess is the net result of excesses and 
savings under varims sub-heads in the Grant which mainly occurred 
under the foilowing sub-heads:- 

Excess 

(ii) C. 3'r)--Controlla General of Patents Designs an3 Trade Marks. 

(i) above: Of the excess of Rs. 11,24,647 under this subhead, 
Rs. 6 lakhs was notional as a lump provision was to this extent made 
in the or~lrjnal Budget separately for implementation of Pay Com- 
mission's recommendations. The residuarv excess of Rs. 5.24.647 was 
due mainly to larger expenditure than anticipated on implementa- 
tion of Pay Commission's recommendations and additional dearness 
allowance sanctioned to Government employees during the year. 



(ii) above: The excess was attributable largely to u n h a e m  
heavy book debits from Government Presses on account of printhg 
expenses relating to previous years which were adjusted in the 
accounts after the close of the year (1974275). 

4. The above excesses were partially off set by savings under other 
sub-hea* in the Grant leaving the net excess of Rs, 19,29,775 which 
may kindly be recommended for regularisation by Parliament under 
Article 115 (1) @) of the Constitution. 

This has been seen by Audit. * , . .  



AmENMX XVI 
MINISTRY OF INFORMATION & BROADCASTING 

Gran4 No. 60: Ministry of Information and Broadcasting 

Supplementary Grant . . . . . 2,9I&OO 

Find Grant . . .  34am- 
Actual Expenditure 36,94$40 

The original Grant of Rs. 31.99 lakhs was augmented by obtaining 
a Supplementary Grant of Rs. 2.91 lakhs. However, the actual 
expenditure exceeded the Grant by Rs. 2,04,840. 

I t  was anticipated, at the time of obtaining the supplementary 
grant, that it would be possible to meet the excess expenditure on 
account of implementation of the recommendations of the Third Pay 
Commission and grant of additional Dearness Allowances and addi- 
tional expenditure of Travel Expenses owinp to officers' tour both 
in India and abroad from the savings which usually occur due to 
late materialisation of expenditure, late presentatim of bills etc. 
However, the anticipated savings did not materialise owing to the 
receipt of debits etc. which were not expected during 1974-75 leading 
to the excess which requires regularisation. 

In view of the circumstances mentioned above, it is requested 
that the excess of Rs. 2,04,840 may be recommc?C!e-1 for regularisation 
in accordance with Article 115 (1) (b) of the Constitution of India. 

This has been seen by Audit. 



MINISTRY OF INFORMATION & BROADCASTING 
Grant No. 62: Broadca3ting 

Rs. 

Orend  Grart (Voted) . . aoY39,63,ooo 
Suppkmentary Grant . 4,59,II,000 
Find Gram . . z4~98~74,ooo 

The excess of Rs. 52,18,304, which was the net result of excesses 
and savings under various sub-heads in the Grant, occurred mainly 
under sub-heads A.1(2) Planning and Development and A.2 (4) -News 
Services for the following reasons:- 

A.1(2) Planning and Development (Rs. 53,04,048) 

The excess included Rs. 14.04 lakhs on account of expenditure on 
implementation of Pay Commission's recommendations and additional 
dearness allowance to the employees for which provisions had been 
made separately and a Supplementary Grant was also obtained in 
March. 1975. The residuary excess of nearly 39 lakhs was due mainly 
to setthg up of new offices of the Executive Engineers (Civil). Civil 
Construction Wing at Gauhati and Lucknow (Rs. 5.07 lakhs) ; expen- 
diture on repairs and maintenance of AIR buildings and technical 
equipment (Rs. 30.95 lakhs), office expenses and motor vehicles 
(Rs. 1.98 lakhs). 

A.2 (4) News Services (Rs. 22,06,596) 

The excess included Rs. 8.89 lakhs on account of expenditure on 
implementation of Pay Commission's recommendations and additional 
dearness allowance to the employees for which provision had been 
made separately and a Supplementary Grant was also obtained in 
March, 1975. The residuary excess of Rs. 13.18 lakhs was mainly due 
to increased activities of News Services Division and increase in 
rates of postal, telephone and freight charges (Rs, 9.16 lakhs), 



increased subscription to news agencies (Re. 1 lakh) and hike h. 
prices of pertol, lubricants and replecement of condemned motor- 
vehicles (Rs. 2.38 l a b ) .  

2. The expectation that it would be possible to meet the above- 
excesses o ~ t  of likely savings under other subheads in the Grant did 
not materialise on account of larger book debib for supplies received 
and works executed. As the book debits were received towards the 
close of the financial year 197475 and even thereafter it was. not 
possible to obtain a Supplementary Grant. 

In view of the circumstances explained it is requested thi t  the- 
excess of Rs. 52.,18,204 may kindly be recommended for regularisation& 
in accordance with Article 115 (1) (b) of the Constitution. 

This has been seen by Audit. 



MINISTRY OF ENERGY 

Grant No. 65: Power Schemes 

Original Suppkmentery Pir.a1 Act* k:xcm# 
Grant Gzant Grant expenditure. 

Rs. Rs. Rs. Rs. Rs. 

- - -- - 

The excess occurred under the Group-head A.1(1)-Trisuli Hydro 
Electric Project in Nepal on account af acceleration of the pace of 
work necessitated by the decision taken in consultation with the 
Indian Embassy in Nepal and the Indian Cooperation Mission, to 
complete the work in hand and to hand over the Project to the 
Government of Nepal by May 1975. The Budget provision of Rs. 38 
lakhs was augmented by Rs. 13.42 lakhs through Suupplementary 
,Grant in March, 1975. 

The actual expenditure however amounted to Rs. 91.68 la& 
resulting in an excess of Rs. 40.26 lakhs. This was partly offset by 
savings under other sub-heads in the Grant resulting in a net excess 
of Rs. 23.34 lakhs. The excess resulted mainly from larger debits 
under the Sub-head "Suspense" (representing cost of cement, steel, 

-stores etc. including transportation charges). than anticipated a t  €he 
time of obtaining Supplementary Grant in March 1975 and may be 
recommended for regularisation by Parliament under article 115 (1) - 
fb) of the Constitution. 

This note has been seen by Audit. 



APPENDIX XIIY 
MINISTRY OF SHIPPING AND TRANSPORq 

Grant No. 76: 

Origirul Cirn.t . . . 
Supplementary Grrrt . . 
Final Grar.t . 
Actual Expediture . 
E x a s s .  . 

The original provision of Rs. 3,63,79,000 under Voted portion of 
the Revenue Section of the Grant was augmented by Rs. 205,00,000. 
by obtaining supplementary Grants in August, 1974 and March, 1975. 
sessions of Parliament. Against the Final Grant of Rs. 15,68,79,00D, 
the actual expenditure amounted to Rs. 15,73,80,857 leaving an 
uncovered excess of Rs. 5,01,857. 

2. The overall excess of Rs. 5.01,857 was the net result of excesses. 
end savings under the various sub-heads of the Grant. This resul- 
tant excess of Rs. 5,01,857 occurred mainly under the sub-head "B.2- 
(1) (1) -Directmate General" under "B. 2-lighthouses and Lightships" 
as under:- 

As against the sanctioned provision of Rs. 22,40.000, the actual 
expenditure had amounted to Rs. 31.09,488 resulting in an excess of 
Rs. 8,69,488. This excess expenditure is mainly due to arrears pay- 
able on account of the revision in pay scales in the Department of' 
Lighthouses and Lightships; towards the purchase of stores for work- 
shop and also due to higher prices of cost of stores. This excess is 
partly counter-balanced by savings under the other sub-heads of the- 
Grant leaving a net excess of Rs. 5,01,857 which needs to be re@- 
larised. 

3. The net excess of Rs. 5.01,&!7 works out to less than 0.5 per cent 
of the Final Grant and mag kindlv be recommended for regularisa- 
flon under Article 115(l) (b) of the Constitution. 

4. This note has been vetted by Audit. 



APPENDIX XX 

Grant No. 80: Mines and M5neraZs 

Wevenue Seaion-Voted : 
Rs. 

4higinol Grant . . . . . . . . . 33,27~7%- 

'Supplementary Grant . . . . . . . . 2,30,00~000 

' Total Sanctioned . . . . . .  35 ,S?Y 70rooo 

The excess of Rs. 28'91,337 is the net result of excesses and savings 
-under the various subheads in the Revenue Section of the Grant. 
The excess occurred mainly in the following subheads in the Groyp 
Head A.1(1) -Direction and Administration under the Minor Head 
A.I-Geologica1 Survey of India. 

I. A1 (1) (1) & A1 (1) (3) Salaries & D.A. (Rs. 1,54,29,000) 

The excess expenditure of Rs. 154.29 lakhs under this Sub-head 
over the sanctioned grant of Rs. 636.00 lakhs was mainly due to pay- 
ment of arrears of pay & allowances arising out of the implementation 

-of the Third Pay Commission's recommendations. The Department 
of Mines did not go in for any Supplementary grant for meeting 
extra burden of Rs. 298.29 lakhs in this regard, as it was expected that 
"bulk of this expenditure would he incurred during 1975-76 and any 
additional requirements during the year would be met from savings 

'within the sanctioned grant under other Group Heads. This expec- 
tation did not fully materialise; savings to the extent of Rs. l44:OO 
lakhs only could be located within the sanctioned grant resulting in 
an excess of Rs. 1,54,29,000. 

11. A1 (1) (5)--Owe Expenses (Rs. 81,99,000) 

Excess occurred under this Sub-head due to the following unfore- 
seen circumstances. 

(a) There was unexpected heavy booking of expenditure qn 
customs duty on imported stores at  the fag end of the year through 
debits raised by the Department of Supply, thug remulting in an excam 

88 



expenditure of Rs. 21.36 lakhs on this account. These debits resulted 
from earlier materialisation of purchase o r d m  placed with the 
D.G.S.&D by the G.S.I. during the earlier years. This expenditure 
could not be idnticipated at the time of framing of revised estimates 
for 1974-75. 

(b) Due to general escalation in prices of the various items such 
as electricity, telephone, municipal taxes, labour charges, etc. there 
was a substantial increase in the expenditure and this could not be 
anticipated at time of framing Revised Btimates for 1974-75. The 
excess expenditure incurred on Misc. items is Rs. 50.49 lakhs. 

(c) Expenditure on wages was also adjusted under this subhead 
in the initial period; subsequently, a separate sub-head was opened 
in the later part of the year 1974-75. This resulted in a further excess 
of I&. 10.14 lakhs under this head. 

This total excess of Rs. 28,91,337 constitutes 0.8 per cent of the 
Rnal'sanctioned grant of Rs. 35.57 crores in the Revenue Section and 
may be considered as marginal. In view of the circumstances ex- 
plained above, the excess of Rs. 28,91,337 in the Revenue Section of 
the Grant may kindly be re~omrnended for regularisation by Parrlia- 
ment under Article 115(1) (b) of the Canstitution. 

This note has been seen by Audit. 



APPENDIX XXI 
MINISTRY OF TOURISM & CIVIL AVIATION 

Grant No. 86: Aviation 
- 

. c  
Rs. 

Original Appropriation . . . 
A m  expenditure . 17,540' 

Excess . 

Against a nil provision for 'Charged' expenditure, an expenditure 
of Rs. 17,540 was adjusted under "A.3-Aerodrome4 and Air Route 
Services-A3 (1) -Controller of Aerodromes-A.3 (1) (7)-Mi~or Works- 
C.P.W.D." in the Revenue Section of the Grant resulting in the 
excess disclosed in the Appropriation Accounts for 1974-75. 

2 The above expenditure relates to payment against arbitration 
award and is debitable to the Major Head of Account "536-Capital 
Outlay on Civil Aviation" (Charged) where sufficient funds were 
available. However, the expenditure was adjusted erroneously 
under the Major Head of Account "336-Civil Aviation" (Charged) 
which resulted in the excess over Charged Appropriation in the 
Revenue Section of the Grant. The erroneous adjustment in the 
accounts came to notice only after the receipt of the Appropriatien 
Accounts in September, 1975, and the same could not be rectified 
before the accounts for 1974-75 were closed. 

3. The expenditure having become excess through erroneous 
adjustment in accounts does not require regularisation in terms of 
Parsgraph 7 of the 16th Report of the P.A.C. (First Lok Sabha) . 

The 'Note' has been vetted by Audit. 



APPENDIX XXII 
MINISTRY OF WORKS AND HOUSING 

Grant No. 89: Public Works 

GRANT No. 89 PUBLIC WORKS 
REVENUE SECTION 
'CHARGED' 

Rs. 
Original Appropriation. . . . . . . . .  . 211000 

Actual expenditure . . . . . 1~03,921 

Excess over the sanctioned appropriatior (Details given in Statement I) . 82,921 

Against the sanctioned Appropriation of Rs. 21,000 the expendi- 
ture booked in the accounts. amounted to Rs. 1,03,921 leaving an 
uncovered excess of Rs. 82,921 which needs to be regularised. 

The actual expenditure which should have been booked under 
'Charged' portion amounts to Rs. 12,750 (Details given in Statement 
11). Thus, in fact, there is no excess involved over original appro- 
priation. 

A thorough probe has been made to ascertain the reasons for the 
excess booking under 'Charged' portion in the accounts. It has beem 
found that the excess has occurred due to erroneous booking of 
'Voted' expenditure as 'Charged' in the accounts. Further investi- 
gation has disclosed that the mistake mainly pertains to two divi- 
sions, namely, the Horticulture North Division and the Parliament 
Work Division I1 in respect of the expenditure figures for the 
months of April, May and June. 1974. 

While the errors for the months of May and June. 1974 in respect 
of the two divisions were rectified, no corrections were carried out 
for April, 1974 which resulted in an excess in the accounts. But for 
these misclassifications in the accounts, there would have been a net 
saving of Rs. 8,250 in the 'Charged' portion of the Revenue Section of 
the above Grant. 

Since the excess in this case was due to misclassitication in the 
Amounts, it does not require rcgularisati~n in terms of Para 7 of 
the 16th Report of the Public Accounts Committee (First Lok Sabha). 

This has been seen by Audit. 



STATEMENT I 

Minor Head Find Actual Pigura, sa Variation bet- 
allotment legitimate Booked wecn booked 

expendim 
relating to 

@wJ 
Icgiti- w. -tisues- 

AI (I) Direction and Adminirmticm . . . . . . . . 44,998 (+ 44,998 

A5 (1) Machinery & Equipment - . . .  . . . . 71 (+) 71 



STATEMENT II 

Minor Head Name of the work Amount Name of the Division 
(W 

C. W. & M. Circle 

h.2(1) Origi~lPt Works I .  Special Repai n to 952 'G' type quar- 7,913' 12 'M' Division Payment made against arbitra- 
t e ~  at N d p u r a  S.H. Replacement tion award made rule of the 
of Door Chokhats, Shutters and flooring. Court. 

2. Construction of A.C. Plant for Burns 505-60 'G Division 
Ward at Safdar~ang Hospital. 

3. A!R & M i 0  to Wireless Receiving 49-90 'Kg Division 
Station at Pusa, New Delhl 

8,468.62 
say 8,469'00 

Do. 

Do. 

A.3(r) Repairs of Buildings . I .  Carpeting of Room-CGO Building, 1,230.31 'M' Division Paymeat mode inst arbitra- 
at West Block, R.K. Puram, New Delhi . tim award 3 rule of the 

I,23O' 31 COUrt. 
say 1,230'00 

Andhra Prlldcsh Circle : 
A.6(r) Suspense Stock 



APPENDIX XXIR 

DEPARTMENT OF ATOMIC ENERGY 

Gmnt No. $4: Atomic Energy Research, Deve lopment  and 
Jndustrial Projects 

(In R u m s )  
(REVENUE SECTION): 

Actual Expenditure . 3 8 ~ 3 ~ ~ 0 6 ~ 7 R 9  

Excess over the voted Grant . . 24370,789 

The e;rcc~s of Rs. 24,7%?@/- is the net result of excesses and savings under various 
s u b - h d  m the Rcvenue Secuon of the Grant and occurred ma~nly under the following 
tw~ sub-he& :- 

(In Rupees) 
(i) A.1.-Research and Development : 

A.I(I).-Bhabha Atomic Research Gntre . I y3ga79,969 

(ii) B.2-Atomic Fuels 
B.2(1)--Nucle~r Fuel Complex. . 2,74,48,179 

(i) above 
The original Budget provision of Rs. 939.12 lakhs was subsequently 

augmented by Rs. 117.00 lakhs by obtaining a supplementary grant 
during November, 1974 for meeting expenditure on payment of arrears 
of pay and allowances to the employees as a result of revision nf the 
Pay scales on the basis of the Pay Commission's Recommendations. 
The total sanctioned provisions of Rs. 1056.12 lakhs, however, proved 
inadequate. The final expenditure under this head was Rs. 1194.92 
lakhs. The increase of Rs. 138.80 lakhs over the voted provision was 
mainly because of the increased expenditure on the procurement of 
materials and supplies required for the operation of plants, labora- 
tories and reactors at  the Bhabha Atomic Research Centre mainly 
as a result of post Budget increase in prices of. various items of equip 
ment and stores. It  was neither possible to assess the actual addi- 
tional expenditure resulting from increase in prices nor was it possi- 



ble to postpone the payments in view of the commitments already 
entered into. 

A part of the increase in expenditure was also due to the pay- 
ment of arlaars of pay and allowances to the employees arising out 
of the revision of their pay scales and allowances. Although a sup- 
plementary grant of Rs. 117.00 lakhs was obtained, the actual increase 
in expenditure amounted to Rs. 174.18 lakhs. 
(ii) above 

The original Budget Grant under this sub-head was Rs. 476.85 
lakhs. The actual expenditure however amounted to Rs. 751.33 lakhs 
resulting in an excess of Rs. 274.48 lakhs over the voted grant. The 
increase was mainly due to additional payments required to be made 
to the Uranium Corporation of India Ltd. for the additional quantity 
of uranium concentrates produced by them than was originally esti- 
mated. This payment could not be anticipated in time nor could the 
payment to the Corporation be postponed as the Corporation was 
facing acute Working Capital difficulties and pressing for its dues. 
A part of the increase was also due to larger expenditure on procure- 
ment of certain critical items of equipment like Zircaloy Spacers, Tie 
Plates, etc. required for the operational needs of the various plants 
of the Complex. It was necessitated by the steep increase in  the 
customs duty in respect of most of the imported items as also due to 
the variations in the rates of exchange and consequent increase in 
the amount that had to be paid f m  the imported items. 

3. The above excess amounting to Rs. 4,13,28,1481- were, to a 
large extent, counterbalanced by savings under other sub-heads lead- 
ing to an overall excess of Rs. 24,70,7891- only in the Grant which is 
below even 1% of the total sanctioned Grant and may kindly be 
recommended for regularisation by Parliament under Article llb(1) 
(b) of the Constitution. 

4. This note has been seen by audit. 



APPENDIX XXIV 
DEPARTMENT OF SPACE 

Grant No. 102: Department of Space 

Original Supplemen- Totol A c w  Excess 
Grant tary Grant Grant Expcnd~ture 

. Rs. Rs. Rs. Rs. Rs. 

-- -- 
Revenue Section: 

The original Grant of Rs. 2098.69 lakhs was augmented u, 
2322.53 lakhs by obtaining Suppl~mentar~  Grants of Rs. 206.08 

lakhs and Rs. 17.76 lakhs in August, 1974 and in March, 1975 respec- 
tively. The actual expenditure, however, amounted to Rs. 23,34,49,002 
leaving an uncovered excess of Rs. 11,96,002. The excess was the 
net result of excesses and savings under various subheads under 
'Revenue' Section of the Grant and occurred mainly under sub-head 
'B.1 (I )--Grants-in-aid and donations to the Scien tiflc Societies and 
Institutions' (Rs. 17.75 lakhs) as under: - 

(i) Cost of jeeps supplied to Space Applications Centre, 
h e d a b a d  under 'DGS&D rate contract (Rs. 1.90 lakhs) : 
The supplies were received in October, 1974 by the Space 
Applications Centre of the Indian Space Research Orgmi- 
sation but no intimation was furnished to the Department 
of Space as the lSRO was then a grantee institution and 
the Department came to know of the receipt of the supplies 
and the adjustment of the debits only in June, 1975 i.e. after 
the close of the financial year 1974-75 when there was no 
time to provide funds for the purpose. 

(ii) Adjustment of debit of Rs. 9.63 lakhrp on account of equip- 
ment imported under French Credit for Satellite Launch 
Vehicle (SLVJ) Project and Sriharikota Launch Complex: 
The debits regarding items purchased under French Credit 
got mixed up with those relating to the Department of 
Atomic Energy and the fact that the debits related to the 



units of Department of Space could be established only to- 
w a r d  the end of March 1975 when it was not possible to 
provide funds for the adjustment of the debits in question. 

(iii) Late adjustment of debits raised by the Defence Authorities 
:lowards the close of the year 197475 (Rs 1.73 lakhs): 
Debits were raised by the Defence Authorities belatedly 
and the adjustment took place at the close of the year for 
which no provision could then be made. The debits related 
to the purchase made in 1972-73 on account of supplies made 
for the space activities and Indian Space Research Organi- 
sation units which were then under the Department of 
Atomic Energy. 

(iv) The balance excess amount of Rs. 4.49 lakhs relates to pay- 
ment of additional instalments of DA to the employees 
of ISRO & PRL. A Supplementary Grant of Rs. 17.76 lakhs 
was obtained in March, 1975 under a distinct subhead 
'"A.2(1)-Provision for Payment of additional dearness 
allowance" which included provision for ISRO & PRL also 
and expenditure was met by re-appropriation. 
The above excesses were partly counter-balanced by sav- 
ings under other sub-heads in the 'Revenue' Section of the 
Grant leaving an uncovered excess of Rs. 11,96,002 which 
needs regularisation. 

Capital. Section: 
The excess of Rs. 27'55,449 was the net result of excesses and 

savings under various sub-heads under 'Capital' Section of the 
Grant and occurred mainly under sub-head "C.--Suspenses' 
(Rs. 33.91 lakhs) on account of the following:- 

(i) Due to unexpected adjustment of debits amounting to 
Rs. 10.81 lakhs towards the close of the year 1974-75 in 
respwt of purchase of steel, cement and electrical fittings 
in 1973-74 for which no provision could be made. 

(ii) Special effort was made towards the end of 1974-75 to 
obtain steel and cement required for acceleration of works 
relating to facilities at Sriharikota for supporting the 
SLV-3 programme. The pace for procurement of steel and 
cement was accelerated than anticipated due to easing of 
supply position. The payments amounting to Rs. 23.10 
lakhs for the supplies received had to be arranged at the 
fag end of the year In view of commitments made. It was 
too late to augment the pmvidon then. The above exceoscs 



of Rs. 33.91 lakhs were partly counter-balanced by savings 
under other sub-heads in the 'Capital' Section of the Grant 
leaving an uncovered excess of Rs. 27'55,449 which r e  
quires to be regularised. 

In view of the position explained above, the excess of Rs. 11,96,002 
under 'Revenue' Section and Rs. 2735,449 under 'Capital' Section 
may kindly be recommended for regularisation by Parliament under 
Article 115 (1) (b) of the Constitut.lon. 

This note has been vetted by Audit. 



APPENDIX XXV 
MINISTRY OF DEFENCE 

Grant No. 21-Defence Services-Air Force 

Original Grant . 3,8&89,97.000 

Supplementary Grant . . . 28953r78,- 

Total-Find Grant: . . . 

2. The Original Grant of Rs. 382.90 crores was augmented by 
obtaining two Supplementary Grailts for a total amount of Rs. 28.54 
crores-Rs. 6,30 crores in August, 1974 and Rs. 22.24 crores in March, 
1975. The actual expenditure, however, amounted to Rs. 4,20,64,31,785 
against the final grant (Voted) of Rs. 4,11,43,75,000, leaving thereby 
an uncovered excess of Rs. 9,20,56,785 which is required to be 
regularised. 

3. The above-mentioned excess is the net result of excess expendi- 
ture and savings under various sub-heads as would be seen from the 
position summarised below:- 

(In lskhs of Rupees) 

Find Grant Aaual Excess (+) Savings(-) 
(Voted) Expenditure 

A-7 Spl. Projects. . . 2062.38 1707-op - 



4. The main reasons for the variations in expenditure"which led 
to the overall excess of Rs. 920.57 lakhs are as under:- 

(a) Sub-head A-4 Transportation (+Rs. 131.04 lakhs) : 

The excess under this sub-head is attributable to the following 
inescapable expenditure under the circumstances noted against 
each: - 

(In 1akh.s of Rupees) 

(i) Travelling and outstation allowances due to liberalisation of Leave 
Travel Concess~ons conse uer.t upon Government's acceptance of the 
rccommendationsof the ~%irci Pay Commission. 48.55 

(ii) Rise in the Sea freightlfares etc. leading to larger Sea and Inland 
Water Chrp~gcs.: . 41-75 

(iii) Increased air transportation charges due to enhancementof airfares 
ex- baggage rates, ctc. by Air Companies following hike in petrol 
prras. . 30.82 

(iv) Rail Charges due to larger movement of stores than anticipated. 12.85 

TOTAL . 133'97 

The excess of Rs. 133.97 lakhs was, however, off set partially by 
savings amounting to Rs. 2.93 lakhs under "Hired Transportation 
Charges" due to lesser terminal adjustments than estimated. 

(b) Sub-head A-5 Stores (+Rs. 878.90 lakhs) : 
The excess under this sub-head was mainly due to more expendf- 

ture, than anticipated, on account of: - 
(In U h s  of Rupees) 

(i) Air Frames and Engines. 346.36 

(ii) Provisions . . 248.50 

(iv) Other Misc. Itcmsof Stores etc. . . 64-89 

TOTAL . 1429'4 

The circumstances which cawed these excesses are detailed 
below : - 
(i) Air Frames and Engines: - 

(a) Increased expenditure necessitated on account *of repolins; 
overhaul of air frames and engines and additional payment made for 
Viper Ekgines. 

(b) Non-adjustment of amounts for issues to Navy (Re. 142.88 
-1. 



(ii) Provi9lons: 
(a) Larger receipt of supplies than anticipated; 

(b) escalation in prices; and 
(c) mor; year-end adjustments as compared to the past trend of 

expenditure. 

(iii) P.O.L.: 

Due mainly to unforeseen payments made during the year on 
account of supplies prior to 197475, escalation in prices of P.O.L. 
items with effect from 2-3-74 and abnormal adjustments at the close 
of the year which could not be foreseen. 

(iv) Othet Miscellaneous Items of Stores etc.: 
Increased expenditure due to rise in prices of such items of stores 

as clothing and medical, coal, fire-wood etc. and on account of more 
supplies of various items of stores necessitated by enhanced strength 
of Air Force personnel, arrear payments known only after the close 
of the year (May, 1975). 

The above excesses on aggregating Rs. 1429.74 lakhs were off set 
to the extent of Rs. 550.84 lakhs by lesser materialisation of supplies 
than anticipated under "Aviation Stores" (Rs. 226.99 lakhs), 'M.T. 
Stores' (Rs. 121.82 lakhs) , 'Ordnance Stores' (Rs. 139.63 lakhs) and 
"Other Miscellaneous Stores" (Rs. 62.40 lakhs) . 
(c) Sub-head A-6 Works (+Rs. 278.29 lakhs) :- 

The excess of Rs. 278.29 lakhs over the Final Grant (Rs. 1691.24 
lakhs) occurred mainly under the fallowing items for the reasons 
indicated against each: - 
(i) Maintenance and operation of installations (Rs. 109.89 l a k h )  : - 

Increased consumption of water and electricity consequent on 
improvement of service conditions and providing additional service 
connections; enhanced rates of tariff imposed by the State Electricity 
Boards; also due to rise in the cost of storesP.0.L. and labour 
charges. w 

(ii) maintenance of buildings, comntunications etc. (Rs. 87.1 
Whs) :- 

Unanticipated larger expenditure owing to rise in the cast of 
&ores and higher maintenance charges on temporary huttedfpenm- 
nent lhired buildings, roads, etc. 



(iii) General Charges (Rs. 63.08 lakhs) : - 
Payment of arrears for the past years and acceptance of come 

unforeseen liabilities during the year. 

(iv) Departmental Charges (Rs. 55.08 lakhs) :- 

Additional expenditure on Capital and Revenue Works on which 
such charges are leviable. 

The above excess were partly counter balanced by savings 
amounting to Rs. 37.42 lakhs under "Works" due to low trend of 
booking in this regard than anticipated. 

5. I t  is relevant to make a mention of the fact that the supplies 
to the Indian Force are made by several authorities and payments 
therefore are arranged through various agencies. The payments are 
dependent upon materialisation of supplies and receipt of necessary 
documents. As such, variations do occur between the amounts pro- 
vided and the actual expenditure. However, tighter budgetary dis- 
cipline is being attempted, through closer watch over flow of expen- 
diture and suitable instructions have been issued to ensure, in future, 
better anticipation of liabilities, for making timely additional provi- 
sion, wherever warranted. 

6. The excesses (Rs. 1288.23 lakhs) under various sub-heads men- 
tioned in paragraph 4 above where partly counter-balanced by sav- 
ings under the sub-hcads "A-7 Special Projects" (Rs. 355.29 lakhs) 
and "A-8 Other Expenditure" (Rs. 12.37 lakhs) leaving, therefore, a 
net excess of Rs. 9,20,56,785 which needs to be regularised. 

7. In the circumstances explained above,, the excess of 
Rs. 9,20,56,785 may kindly be recommended for regularisation by Par- 
liament under Article 115 (i) (b) of the Constitution. 

8. DADS has seen. 



APPENDIX XXVI 
MINISTRY OF DEFENCE 

Grant No. 22: Defence Services-Pensions. 

Original Appropriation . . 10,000 

Supplementary Appropriation . . . 
Total Sanctioned Appropriation . . 10,000 

Actual Expenditure . . 36,038 

Excess Expenditure. . . 26,038 

Provjsion for Charged Expenditure is made for meeting payments 
in satisfaction of court decrees etc. Such payments, by their nature, 
cannot be foreseen with any amount of exactitude and hence it is 
often not possible to make a precise estimate of expenditure. As 
such, provision for Charged expenditure is made on an ad hoc basis 
and a provision of Rs. 10,000 was made in the Budget Estimates for 
1974-75. The actual expenditure during the year, however, amounted 
to Rs. 36,038, resulting in an uncov~red excess of Rs. 26,038. The 
entirc amount of the excess was on account of a single case involving 
a payment of Rs. 28,124. The payment was actually made in 
FebruaryjMarch, 1975 but it was reported to Government by the 
concerned accounts office only in September, 1975 i :e. after the close 
of the financial year 1974-75. It  was then too late to seek a Suppie- 
mentary Appropriation from Parliament. 

2. Instructions have again been issued on 2nd May, 1976 to the 
accounts authorities concerned to obtain allotment of funds for 
"Charged" expenditure before authorising payments. 

3. In the circumstances explained above, it is requested that the 
excess of Rs. 26,038 over the Sanctioned Appropriation may kindly 
be recommended for regularisation by Parliament under Article 
115(i) (b) of the Constitution. 

D.A.D.S.  has seen. 



MINISTRY OF RAILWAYS 
(Railway Board) 

1.1. During the year 197475, the actual expenditure exceeded the 
sanctioned allotment in six cases-four voted grants and two charged 
appropriations. 

1.2. Out of a total 21 grants voted excess occurred in four vded 
grants as indicated in Annexure 'A'. 

1.3. In the case of Charged Appropriations, out of 12 such appro- 
priations (including supplementary appropriations), exess occurred 
in two cases- (a) Appropriation No. %Revenue--Repairs & mainte- 
nance to the extent of Rs. 23,983 against the final appropriation of Rs. 
2,20,000 and (b) Appropriation No. 10-Revenue-staff welsare to 
the extent of Rs. 3,223 against the final Appropriation of Rs. 8,000. 

1.4. The amount of the excess in each of the 6 cases is shown in 
para 6 of the &port of the Comptroller & Auditor General of India 
for 197475 as also in sub-paras (a) and (b) of para 33 of the Appro- 
priation Accounts of Railways in India for 1974-75--Part I-Review. 
Th? excesses to be regularised by Parliament have, however, to take 
into account the erroneous ajdustrnents as between grants/appropria- 
tions. Annexure A of this note shows the figures of the excesses as 
given in the above mentioned publications as well as the real exces- 
ses after taking into account the misclassifications which require re- 
gularisation. 

1.5. I t  may be mentioned that every care is taken to assess the 
expenditure under various grantdappropriations as precisely as pos- 
sible and to obtain supplementary allotments where necessary, so 
that the excesses are avoided to the maximum extent possible. 

1.6. It is requested that the P.A.C. may be pleased to recommend 
regularisation of these excesses by the Parliament in the manner 
prescribed under Article 115 of the Constitution of India. 

1.7. The memorandum has been seen by Audit. 

Detailed note furn'ished by the Ministry of Railways (Railwag Board) 
in respect of excesses under each of the GrantslAppropri4tisns 

Voted Grant No. 1-Revenue-Railway Board-Excess of Rs. 5,58,431 
over Rs. 2,07, 72,000 

2.1. This grant deals with the expenditure on the ofHce of the 
Railway Board. 



2.2 . '~he  excess of Rs. 0 lakhs amounts to 2.69 per cent of the Anal 
grant of Rs. 208 lakhs Voted by Parliament. A supplementary grant 
amounting to Rs. 8 lakhs was taken in March, 1975 for payment to 
staff towards increase in rates of dearness allowance sanctioned by 
the Governmlnt during the year. The excess was occasioned due to 
more payment of telephone charges owing to increase in tariff rates 
(Rs. 3 lakhs), more payment of arrear of dearness allowance than 
anticipated (Rs. 1 lakh) and aggregate of other minor variations 
(Rs. 2 lakhs). 

2.3. There is nol misclassiAcation under this grant (c.f. Annexure 
A & B) . The excess actually requiring regularisation by Parlia- 
ment, therefore, works out to Rs. 5,58,431 in relation to v o w  grant 
of Rs. 2,07,72,000 which works to 2.69 per cent of the voted grant. 

Voted Grant No. 3-Revenue-Payment to wo'rked lines and others- 
Excess of Rs. 52,265 over Rs. 16,38,000 

3.1. This grant deals with expenditure on (i) Paymont to owners 
of Branch lines worked by and as part of Indian Government Rail- 
way system, of their net earnings and (ii) payment of subzidy to 
lines owned and worked by certain private companies, when their 
share of earnings is less than the return guaranteed to them. 

3.2. The excess of Rs. 52 thousand works to 3.19 per cent in rela- 
tion ta the final grant of Rs. 16.38 lakhs. No supplementary grant 
was taken under this grart. The excess, however, occurred under 
net earnings payable etc. a worked line on the Central Railway due 
mainly to increase in traffic earnings as compared to the anticipat- 
ed earnings of that worked line. 

3.3. There is no misclassificstion under this grant. The excess 
actually requiring regularisation by Parliament is Rs. 52,265 which 
works to 3.19 per cent of the voted grant of Rs. 16,38,030. 

Voted Grant No. 8-Revenue-Operation other than stag srnd Fuel- 
Excess of Rs. 1,11,47.149 over Rs. 72.78.02.000 

4.1. This grant deals with the operational expenditure on station- 
ary, forms and tickets, handling, collection and delivery of goods, 
expenses at  out agencies compensation for goods last or damaged 
including amounts kept under Suspense pending settlement of inter- 
railway liability, electrical general services. clothing and stores etc. 

4.2 The cxces.~ of Rs. 1.11 crores works to 1.53 per cent of the 
b e 1  grant of Rs. 72.78 crores voted by Parliament. Supplementary 
grants totalling to Rs. 8.12 crores were taken under this grant (Rs. 
1.34 crares in August, 1974 and Rs. 6.78 crores in March, 1975) to 



meet the expenditure' on payment of additional dearness allowance 
sanctioned in the course of the year, increase in the cost of cwmm- 
able stores such as lubricants, engine oil, petroleum products, sta- 
lionary, forms and clothings etc., more payment for cosnpensation 
claims for goods lost or damaged due to  increase in price of the 
goods and increase in tariff rates of electricity by State Electric 
Boards. 

4.3. The excess was shared by all Railways except Central, &st- 
ern, North Eastern and Southern Railways and occurred principally 
due to more debits for clothing consumable stores due inter-alia to 
increase in prices (Rs. 2,48 lakhs), fluctuations in adjustment throu- 
gh stock Adjustment Account (Rs. 47 lakhs), more payment of elec- 
tricity charges due to revision of. tariff (Rs. 28 lakhs), more payment 
of compensation claims (Rs. 10 lakhs); partly off-set by more sav- 
ing due to less adjustment of charges in respect of rolling stock in- 
ter-changed between Railways (Rs. 1,W lakhs), less debits for sta- 
tionary, forms and tickets (Rs. 11 lakhs), and aggregate of other mi- 
nor variations (Rs. 21 lakhs). 

4.4. After excluding the amount of misclassification vir. Rs. 31,242 
(Annexures A and B), the exess actually requiring regularisation 
by Parliament comes to Rs. 1,l I,l5,907 in relation to the voted grant 
of Rs. 72,78.02.000 (which works out to 1.53 per cent of the grant). 

Voted Grant No. 15-Open Line Wwrks--Capital, DRF & DF excess 
of Rs. 16,19,06,024 over Rs. 8,35,54,73,000 

5.1. This grant deals with the expenditure on (i) additions to 
Railways assets like rolling stock, machinery and works and tran- 
sactions under Stores and Manufacture Suspense, Miscellaneous 
Advances charged to capital and replacement of such assets charged 
to Depreciation Reserve Fund and (ii) Development Fund Expen- 
diture on amenities for passengers and other Railway users, staff 
welfare works including cost of quarters of Class 111 and Class IV 
staff costing above Rs. 25,000 each, and cost of unremunerative 
operating improvement works costing more than Rs. 3 lakhs each. 

5.2. The excess of Rs. 16.19 crores was 1.94 per cent of the final 
grant Rs. 8,35,54.73,?00 voted by the Parliament. A token supple- 

4 
rnentary grant of Rs. m e  thousand was tnken from the Parliament 
for participating in Himachal State Road Transport Corporation. 

At the time of revised estimates for the year, it was anticipated 
that the expenditure under this grant would be less than the bud# 



' \  ; I t 1 8  " . n f  r ~ f  ' e  

as a result of economy measures adopted during the i e k : " ~ o ~ e v e r ,  
the actual expendithe exceeded the final grant mainly o m g  tu 
increase in expenditGe in the clqsing montk-of ' the year, chiefly 
due to more debits fo; ppcurernent of rol l l t i~st&k and m r e  pro- 
c u r h e n t  of loco spares and under Manuf'actde Suspense it was 
mainly due ,u payment uf' additional dear~i~"al ldwance  to staff 
sanctiopled: by the Government and increase in expenditure on more 
works done in. the Workshops thaa anticipated, , c, 

5.3. The excess .under this grant &a$ shared by 21 the Railways 
Projects except Western Railway and Integral Coach Factory. The 
largest excess occqr~ed on the Northern Rafiway due to revision 
of allotment of stock a f e r  final modifif.atipq q d  recei~t,  of more 
debits therefor as also a&us$meat of re;.$dual payments.. 

* - 
(a) Rolling stock (Rs. 26.27 crores) : Due chiefly' to more prb- 

curement of Rolling stock (Rs. 24.33 crores) , mior& procurement. of 
loco spares (Rs. 3.00 cfieres) and an aggregate ok minor variations 
(Rs. 0.15 crores) ; partly- oounter-balanced by the postponement of 
certain works (Rs. 1.10 orores) and the efIect at. certain economy 
measures (32s. 0.11 crore) . . r .. I . .  I 

(b) Manufacturing Suspense ' (RS. 20.38 c d e s ) :  Due chiefly to 
more of dearness allowa'nce sanctioned to 'h'e staff during 
the year and pdyment on account.of ini~lementation of the recommen- 
dations of ~ h i r d  Pay Commission (F&' 15.11 crores), fluctuations in 
the direct purchase af @ores (Rs. 4.98 C F P ~ ) ,  more progress an re- 
pairs in Mechanical Workshops (Rs. 3.95 crbres) and welding pork 
on rails in Engineering Workshops (Rs, &73 crore), less issue of 
Stores to stock etc. (Rs. 4.51 crores) and iggreigie of minor varia- 
tions (Rs. 0.12 crore); partly-counter-balancd b y '  lhs drawal of 
stores to stock (Rs. 6.30 crores), less  payment to shop'labour as a 
result of thrir in t h e  general strike of May, 74 
(Rs. 0.98 crore), less adjustment towards miscellaneous charges 
etc. (Rs. 0.97 crore), non-filling up of psts (Rs. 0.52 cmre) and 
fluctuations in adjustment through Stock Adjustment Account 
(Rs. 0.24 crore). , 

Against these excesses, savings occurred under; (c) Miscella- 
neous Advances (Rs. 13.89 cymes): Due chiefly to less procurement 
of imported stores etc. and less receipt of debits therefor including 
sea freight (Rs. 14.45 crores) and aggregate .d minor variations 
(Rs. 8 lakhs) ; partly counter-balanced by more receipt of fabricated 
materials and more payment of fabrication charges (Rs. 0.64 crores). 

(d) Works (Rs. 11.41 erwes) : Due chiefly to certain economy mea- 
sures (Rs. 17.87 crores), postponement of certain works (Rs. 1.39 
1278 LS-8. 



crwes), non-receipt of debits towards cost of land (Rs. 0.57 crorw); 
partly wunter balqnced by more progress owing inter-alfu ta receipt 
05 more materials and increase in cost thereof (Rs. 7.30 crores), 
more receipt of machinery and debits thereof (Rs. 0.49 crore), 
more adjustment on completed works (Rs. 0.37 crores) and aggre- 
gate of minor variations (Rs. 0.26 crore). 

(e) Stores Suspense (Rs. 2.34 crares): Due chiefiy to less pur- 
chase of H.S.D. oil (Rs. 12.90 crores), less receipts of materials re- 
turned from Manufacture (Rs. 3.91 crores) and works (Rs. 2.17 

. crores), more realisation of credit on sales (Rs. 2.88) and aggregate 
of minor variations (Rs. 0.42 crore) ; partly counter-balanced by less 
issues to manufacture (Rs. 6.95 crores), more purchase of stores for 
general purpose and increase in prices of stores (Rs. 5.20 crores), 
more receipt of coal etc. (Rs. 5.13 crores), less issue to works 
(Rs. 1.75 crores) and fluctuations in adjustment through Stock Ad- 
justment Account (Rs. 0.89 crore) . 

(j) Development Fund (Rs. 2.34 mares): Due chiefly to post- 
ponement of- certain works and other economy measures (Rs. 4.68 
crores), non-receipt of credit from Defence Department towards 
cost of certain quarters (Rs. 0.08 crore) and aggregate of minor 
transactions (Rs. 0.06 crore); partly counter-balanced by more pro- 
gress on certain works (Rs. 1.64 crores), more purchase of stores 
(Rs. 0.64 crore). more adjustment of completed works (Rs. 0.19 
crore) and more debits for under and over bridges (Rs. 0.19 crore). 

(g) Inmstment in Road Services (Rs. 0.28 m e ) :  Due chiefly 
to less payments on behalf of Central Government to State Corpora- 
tions than originally expected. 

(h) Taking over of Open line wires from Posts &  telegraph.^ DB- 
partment (Rs.  0.20 crore) : Due chiefly to 'less expenditure incurred 
on taking over of open line wires from P,&T. Deptt. owing to less 
receipt of debits than originally anticipated. 

5.4. After including the amount of misclassifications uir. 
Rs. 59,47,157 (c.f. Annexures A, B), the excess actually requiring 
regularisation by Parliament works out to Rs. 16,78,53,181 i.e, 2.01 
per cent in relation to the voted grant or Rg. 8,35,54.79,000. 

CHARGED Applropriation No. 5 Repai~s and Maintenance Excess 
of Rs. 23,983 wet Rs. 2,24000. 

6.1. This charged Appropriation relates to payment arising from 
court decrees etc. in respect of staff engaged on repairs and rnain- 
tenance of Railway assets including track, buildinga, rolling stack, 



f e r r ' i ~ ,  electrical and signal equipments and installations, machi- 
nery etc. 

6.2. The Anal Appropriation comprised of a supplementary appro- 
priation of Rs. 1.76 lakhs obtained in March, 1975 for payme~ts la 
satisfactiod of court decrees. The actual expenditure on decretal 
payments, however, exceeded the Appropriation available by an 
amount of Rs. 23,983 representing an excess of* 10.9 per cent over 
the final appropriation. 

6.3. There was no misclassification under this Appropriation 
(Annexure A & B). The excess requiring regularisation by Parlia- 
ment works upto Rs. 23,983 in relation to the final appropriation of 
Rs. 2,20,000 i e .  excess of 10.90 per cent. 

Charged Appropriation No. 10-Revenue-Staff Welfare-Excess of 
3,223 over the find appropriation of Rs. 8,000 

7.1. This charged Appropriation relates to payments on account 
of court decrees etc. in respect of staff of medicar health and wel- 
fare services, educational institutions, training schools, s M  canteens 
etc. 

7.2. A supplementary grant of Rs. 8 thousand was obtained in 
March. 1975 for payments in satisfaction of court decrees. The 
actual expenditure* however, exceeded the appropriation available, 
by an amount of Rs. 3,223. 

7.3. There was no misclassiflcation under this Appropriation (An- 
nexure A & B). The excess requiring regularisation by Parliament, 
therefore, works upto Rs. 3,223 in relation to the h a 1  appropriation 
of Rs. 8,000. -C 



S. 
No. 

No. and name of the Original Supptenien- Final Grant Expendrture Excess Real excess 
Gmnt/Appropriation Grant tary Grant 

%weQf %w&Qf 
efrs taking 
intoaammt Co.7.m Cd.8to - misclassifi- 'Col. 5 Cd. 5 
cation listed 
in Anneaun 

1 Gnnt No. x--devmuc-- 
R 8 i b y  Bovd 1~99a7Saooo 

2 G m t  No. 3-Revenue- 
Pt~111~1t to worked 
Linesandathers . 16,3S,m 

3 Gmt No. &Revenue- 
WorJW Expenses-- 
m i o n  other than 
Staff md Fuel - 6&66.3r,ooo 





ANNGXURE-B 

Particulars Atbun t 
-- - ..- 

Rs. 
I. Grant No. r-Revenue-Rail~oy Board 

1. Excess shown in Appropriation Accounts . . . . 
~ ( a )  Deduct :- 

Expenditure relating to other grants booked under grant No. 2 . 
2(b) Add :- 

Expenditure relating to grant No. 2 booked to other grants . 
Real e m r s  to be regulariztd by Parliamrnt (I)-2(a)+ 2(b) . . 

&ant No. 3-Reuenue-Payment to mmkcd lines and orhers. 

I. Excess shown in Appmpriatian Acwunts. . . . 
~ ( a )  Dedtru :- 

Expenditure relating to other grants booked under grant No. 3 . 
r(b) Add :- 

Expenditure relating to grant No. 3 booked to other grants . 
Real excess to be rrgulariscd by Parliament (1>2(a)+l(b) . . 
&ant No. 8-Rmcnue-Opararion Orher than Sroff and Fuel. 

1, mcess shown in Appropriation Accounts . . .  
2(.) Deduct :- 

Bprnditure relating to p t  NO. I4 booked under grant 
No. 8 . . . . . . , . . 

z(b) Add :- 
Expenditwe relating to g m t  No. 8 booked to other grrnts . 

~ e d  euxs8 to be rrgulnrised by PIrliuaent (~)-dz(r)+t(b) . , 

No. 15&pircrl, Dcprdarion Rusrvs Fund Md D ~ w b p r n r ~  
P d .  

I. £baa shown in Agpmpriarion Accounts . . . 
2(a) DcdYd :- 

Expcnditua krobd o n k r  this p n t  rrlrting co grant No. 5 . 



2(b) Add :- , 

Ex nditurc relating to this grant booked under grant No. j 
&C2,*4) and mmin expenditure held undsr Account 
with States (s3,90,311) . . . . . .  ~9~73,276 

Real exass to be rcgulariscd by Parliamcnt(x)-z(a)+;r(b) . . 16~78~53,181 

5. C h m e d  Appropnpnation No. 5-Revenue-Ropairs and Maintenance 

I. Excess shown in Appropriation Accounts . . . .  23,983 

Expenditure relating to other appropriations booked under Appro- . . . . . . . .  printion No. 5 . . 

Expenditure relating to this appropriation taken under other 
Appropriations . . . . .  . . .  . . 

Real excess to be rtgularised by Parliammt (1)-2(a)+db) . . 23,983 

6.  Charged Appropriation No. 10-Revenue-Stas Welfare. 

. . . .  1. Excess shown in Appropriation Aawnts  3,223 

Expenditure relating to other appropriations booked under A p  . . . . . . . .  propriation No. 10 . . 
z(b) Add :- 

Expcnditure relating to this appropriation taken under other A p  
propriatiom . . . . . . .  . . 

Real cx&ss to be r ~ ~ s c d  by Parliament (1)-daf+;t(b) . . 3 s  23 



. ,, 

AlTENDIX XXVIII 

MINISTRY OF COMMUNICATIONS 

(P & T BOARD) 

Grant No. 17--Capital Outlay on Posts and Telegraphs 

The Final Accounts for the year 1974-75 resulted in an excess 
of Rs. 9,U3,71,016 over the voted Grant No. 17-Capital Outlay on 
Posts and Telegraphs, as detailed below: 

Original Grant . . .  . 1,48,43,0~,000 
Supplementary Grant . . . ,  . . 5,57,00yC00 
Total Grant . . . . I J S ~ , O C Y ~ , ~  
Actual ~x~enditure  . . . . :,6.t,03.71,016 

C___ -- -- 
2. This Grant provides for meeting the expenditure on Capital 

Outlay of the P & T Department and is made up of two parts (i) 
Works portion and (ii) Stores and' Manufacture suspense. The 
former accommodates expenditure for building up capital Assets 
and is accounted for as 'Plan Expenditure'. The latter contains ex- 
penditure on Procurement of Stores required by the Department 
and manufacturing operations of the P & T Telecommunications 
Factories. As the value df Stores' 'coasumed by the Ctpital Works 
already enters the "Works Portion" the total expenditure on pro- 
curement of Stores is reduced by such value of stores debited to 
works and for the balance only provision is made in the Grant as 
"Non-Plan" expenditure. 

3. The Original Budget Provision of Rs. 148.43 lakhs was made 
up of Rs. 133,06 lakhs under "Works Portion" (Plan) and Rs. 15,37 
lakhs under "Stores and Manufacture Suspense Accounts" (Non- 
Plan). A .supplementary Grant of Rs. 6,57 lakhs was obtained in 
March 1975 to meet additional provisions for payment to M/s. I.T.I. 
and H.C.L. as well as advance payment against despatches of raw 
material required far the P & T Telecom Factories. 



4. The btal voted Grant sbod  at Rs. 155,60 lakhs against which 
4he actual expenditure came to Rs. 164,04 lakhs resulting in an 
excess of Rs. 9,04 lakhs under:- 

(In loLrhs of rupees) 

Sar ctiorcd Actual Excess/Saving 
Grant Exp~nditure 

(+I  (-1 
- 

Works Portion . . . , 133,c6 1 3 6 ~ 9  (T) 5 4 3  

Storis Suspwse Acc0ui.t . . . I8,64 1 9 ~ ~ 3  (t) 39 

Manufacture Suspcnse Account . 3233 642 (+> 3,22 

Total . 1551:o 164~04 (7 )  9~04 

5. (a) The excess expenditure under the "Works Portion" is 
made up of (i) B2-Local Telephone Systems (Rs. 736 l a b )  and 
B L L o n g  Distance Switching Systems (Rs. 233 lakhs) due to 
increase in the price and quaptity of telephone equipment and 
local cables consumed on works, and (ii) B4-Transrnisdon Systems 
(Rs. 278 lakhs) which is mainly due to unant@ipated bulk supply 
of cables against pending orders from abroad as well as from indi- 
genous sources (Rs. 1383 lakhs) off set by lesser expenditure on 
procurement of microwave equipments (Rs. 1110 lakhs) . 

(b) The above excesses were off set by savings under A.2-Post 
Offices (Rs. 195 lakhs), ALStaff Quarters (Rs. 104 lakhs), B5- 
Ancilliary Systems (Rs. 190 lakhs) apd savings under other com- 
ponents (Rs. 215 lakhs). 

6. The excess expenditure under "Stores and Manufacture Sus- 
pense" is mainly due to (i) more purchases of Factory and Civil 
Engineering Stores than anticipatedr*'$artly off set by decrease 
under2General Stores and ~u&Alases (Rs. 39 lakhs) and (ii) Unan- 
ticipated increase in the value of works-in-progress at the close of 
the year (Rs. 322 lakhs). 

7. The net"&cess of Rs. 9,03,71,016 over the Sanctioned Grant 
may kindly be recommended for regularisation by Parliament 
under Article 115 (I) (b) of the Constitution. . , '  



APPENDIX XXM 
(vide paragraph 3.1 of the Report) 

I. RECOMMENDATIONS/OBSE;RVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

The aggregate amount of expenditure incurred in excess of the 
amounts authorised by Parliament under various Voted Grants/ 
Charged Appropriations ranged from Rs. 3.78 crores to Rs. 223.81 
xores during the period 1965-66 to 1972-73. The Committee note 
with some satisfaction that the excess over aulhorised expenditure 
during 1973-74 aggregated to Rs. 10.06 crores (excluding Rs. 0.80 
crores which does not require regularisation) in respect of 23 Voted 
Grants and 4 Charged Appropriations as against Rs. 223.81 crores 
and Rs. 126--33 crores respectively during the years 1971-72 and 
1972-73. The Committee trust that every endeavour would be made 
by the MinistrieslDepartments to ensure that the position is not 
aliowed to deteriorate once again as has often happened in the past. 

[Serial No. 1-Appendix XXV of 180th Report of PAC 
5th Lok Sabha (Para 1.6)] 

Action taken 
The observations of the Public Accounts Committee hove been 

brought to the notice of all Ministries/Departments of Govt. of 
India vide this Ministry's O.M. No. F. 12(48)-E(Coord)/75 dated 
the 10th 'December 1975. 

m i s t r y  of Finance (Department 05 Expenditure) O.M. No. 
F. 12(48)-E(Coord)/75 dated 3rd January, 1976.1 

Copy of O.M. No. F. 12(48)-(Coord) /75 dated 10th December, 1975 
from the Department of Expenditure to all Ministries/Depart- 
mento of the Government of India referred to in the Ministry's 
AcUan Taken Note 

Svarm:-18Qth Report of the Public Accounts Committee (5th Lok 
Sabhu) RecommeRdOtion No. 1. 

The undersigned is directed to state that in pursuance of the 
observations of the Public Accounts Committee in para 1.6 of their 



134th Report (5th U k  
partments O.M. No. F. 
Ministries/Departments 

Sabha) instrpctions were issued in this De- 
12 (56) -F (Coord) j 74' aated 26-4-75 to all 
requesting, them to note the observations of 

the Committee and, to renew their efforts to improve budgeting pro- 
cedures so as to qinimise excess over Grants. 

2. In their recommendation No. 1 (para 1.6) of their 180th Report 
(5th Lok Sabha) the Committee have made further observations 
regarding excess expenditure over Voted Grants and  Charged Ap- 
prbpriations. Extracts of this recommendation is furnished below: 

"The aggregate amount of expenditure in excess of the amounts 
authorised by Parliament under various voted Grants and charged 
Appropriations ranged from Rs. 3.78 crores to Rs. 223-81-crores 
during the period 1965-66 to 1972-73. The Committee note with 
some satisfaction that the excess over authorised expenditure during 
19'73-74 aggregated to Rs. 10.06 crores (excluding Rs. 0.N- crore 
which does not require regularisation) in respect of 23 Voted Grants 
and 4 Charged Appropriations, as against Rs. 223.81 crores and 
Ks. 126.33 crores respectively during the years 1971-72 and 1972-73. 
The Committee trust that every endeavour would be made by the 
Ministries/Departments to ensure that the position is not allowed to 
deteriorate once again as has often happened in the past." 

The Ministry of Home Affairs etc. may kindly note the observa- 
tion of the Committee and make every endeavour to maintain and 
improve budgeting procedures so as to minimise excess over Grants/ 
Appropriation. 

. .. Recommendation 

An analysis by the Committee of the excesses recorded under 
various grants during the past five years ended 31st March, 1974 
reveals a rather disquieting picture in respect of the grants rdminis- 
tered by certain Ministries. The Committee ffnd, in particular, that 
there have been persistent excesses in the grants administered by 
the Ministries of Works and Housing, Shipping and Transport and 
Home Affairs. Later in this Report, the Committee have examined 
in some detail the grant relating to Public Works administered b e  
the Ministry of Works and Housing. The recurring phenomenon of 
excess under these grants underlines the need for greater ARancial 
discipline ia the Ministries concerned. The C d t k  are parti- 
cularly concerned over the budgetary control exercised by the Union 
Territory Administrations. The Committee desire that concerted 



ateps shauld b Ltaken f ~ r t h w i t h  to tighten up budgetary procedurds 
and controls by the concerned Ministries. 

p. No. 2-Ajpndix XXV Para No. 2 3  of PAC'. 180th Report 
(5th Lok Sabha)] 

All the concerned of%cers of this Ministry have been directed to 
carefully note the observation of the PAC and make every endea- 
vour to maintain and improve budgetary procedure so as to ensure 

Ithat the recurring phenomenon of excess over voted grantdcharged 
appropriation are minimised vide this Ministry's circular letter No. 
716175Ac. HI dated 6-1-1976. 

ministry of Home Affairs O.M. No. F. 716175-Ac. I11 dated 
the 21st February, 19761 

Copy of the circular letter 'No. 7/6/75-AC-I11 dated the 6th January, 
1976 from the Ministry of Home AfEairs referred to in the 
Ministry's Action Taken Note. 

Sum~cr.-180th Report of the Public Accounts Committee (5th 
Lok Sabha) Recommendution No. 2. 

Sir, 

The P.A.C. in para 2.3 of 180th Report for the year 1975-76 have 
adversely commented on the persistent excesses over voted grants/ 
and charged appropriations and have recommended that concerted 
steps should be taken forthwith to tighten up budgetary procedures. 
'The relevant recommendation of the P.A.C. is reproduced below: 

Para 2.3. "An analysis by the Committee of the excesses recorded 
under various grants during the past five years ended 
21st March, 1974 reveals a rather disquieting picture in 
respect of the grants administered by certain .Ministries. 
The committee, find in particular, that there have been 
persistent excesses in the grant administered by the 
Ministries of Works and Housing, Shipping and Trans- 
port and Home Affairs. Later in this Report, the Com- 
mittee have examined in some details ,the grant relating 
to Public works administered by the Ministry of Works 
and Housing. The recurring phenomenon of excess 
under these grants underlines the need for greater finan- 
cial discipline in the Ministries concerned. The corn- 
mittee are particularly concerned over the budgetary 



control exercised by the ZTnioh ~&ritor~ Administra- 
tions. The Coknmittee desire that concerted steps should 
be take& forthwith to tigfiten up budgetary procedures 
and controls by the concerned 1VlinistriesW. 

2. It  is requested that all concerned officers may kindly be 
directed to carefully note the observations of the P.A.C. and make 
every endeavour to maintain and improve budgetary procedures- 
so as to ensure that the recurring phenomenon of excess over voted 
grants/charged appropriations are minimised, 

(ii) Ministry of Shipping and Transport 

The Committee's observations have been noted: Steps are being 
taken to tighten up the budgetary procedures and controls in the 
Ministry. Instructions have been issued to all *the Heads of 
DepartmentsJOffices in this regard as per Ministry of Shipping 
and Transport letter No. DPC-16/75-I, dated the 20th January,. 
1976. 

['Ministry of Shipping & Transport O.M. No. BPC/75, 
dt. 3-2-761 

Copy of Ministry of Shipping & Transport (Transport Wing) letter 
No. BPC-16/75-I, dated the 20th January, 1976; referred to in the 
Ministry's Action Taken Note. 

SUBJECT.-Recommendations contained in tke 180th Report of t h e  
Public Accounts Committee fFifth Lok Scbha) on 
Excesses over Voted GrantslChtciged Appropriations for 
the year 1973-74. r +  

The Public Accounts Committee as per para 2.3 of their 180th 
Report have observed that the excesses under various Grants during 
the period from 1969-70 onwards presented a rather disquieting 
picture. They have observed that there were persistant excesses 
in grants administered by certain Ministries including Ministry of 
Shipping and TranspMt. They have indicrited that the recurring 
excesses underline the need for greater financial discipline end 
that concerted steps should be taken forthwith to tighten up- 
budget procedures and controls. 

1 2. Relevant extracts from the reports of the Public Ah-aunts 
I Committee on tnis dubject are enclosed for  your perusal. 
I 

3. It  will be seen therefrom that the Publi!: Accounts Com- 
mittee take a very serious view of lapses int-$he matter of proper: - *.. - -.--- ..- .. - - 

*Not vmcd by Audit. 



budgeting, effective <xpenditure control and timely reconciliation 
of depmtmental accounts with the exknditure booked by the 
concerned Accountants General and excess expenditure. You are 
requested to take all necessary steps in an effective manner to 
ensure against any lapse in these matters in future. 

Enclosure to Ministry of Shipping and Transport letter 
No. BPC-16/75, dated the 20th January, 1976. 

8 * * * * 
Extracts from the Reports of the Public Accounts Committee on 

excesses over Voted Grants/Charged Appropriations. 

(a) Para 2.26 of Committee's 29th Report relating to the 
Excess under the Grant "Roads": 

"The Committee are of the opinion that with a more rational 
and realistic allocation of funds, periodic reviews of progress of 
expenditure on the basis of monthly returns obtained promptly 
from the works executing agencies and a better regulatory control 
through Regional C)ffices, the excesses could have been avoided." 

(b) Paras 2.74 to 2.76 of the Committee's 49th Report on the 
Excesses in the Grant-Ministry of Shipping and Trans- 
port: 

'%la 2.74 
The Committee have earlier indicated that the Grants has been 

exceeded successively for 3 years. In earlier years too significant 
extra expenditure was incurred on office contingencies and travel- 
ling expenses. The Committee need hardly stress that the Minis- 
try should improve their budgetary procedures and control. 
Para 2.75 

It is indeed surprising that a total sum of Rs. 3.37 lakhs was 
spent on Interim Relief without any provision in the Revised esti- 
mate. The Committee cannot accept the plea that the proposals 
to  obtain supplementary grant, though initiated, could not be flna- 
l i d  in time due to lack of proper coordination. They would like 
the Ministry to investigate the lacuna, if any, in the system with a 
view to removing it. 
Pam 2.76 
The extra expenditure on oface contingencies and travelling 

expenses m i n e d  uncovered as admittedly the liability registers 
were not maintained properly. As the Ministry have stated that 
the registers are being maintained properly from 1971-72, the Com- 
mittee would like to watch the position through future Appropria- 
tion Accounts." 



(c) Para 2.78 of the Committee's 40th Report on the excesses 
I in the Grant 'Roads': 

"The Committee And from the measures already adopted or 
proposed to be adopted to tackle this problem of recurring exceaSeS, 
that it is also proposed to approach the Comptroller and Auditor 
General of India for issuing instructions to State Accountants 
General not to admit expenditure in excess of sanctioned grant. 
This appears to be a necessary though somewhat a drastic step as 
the only way to arrest the persistent tendency on the part of the 
State Governments who are the works executing agencies to 
exceed the budget provision without coming up with proposals for 
additional funds in time. The Committee wish to m&e it clear 
that they would be forced to take a very serious view if there is 
any further occasion to comment on excess as under this head." 

(d) Para 2.33 of the Committee's 96th Report on the excesses 
in the Grant "Roads": 

'The Committee would urge that the question of evolving a 
revised budgetary procedure to check consistent excesses should 
be decided expeditiously in consultation with the Ministry of 
Finance and the Comptroller and Auditor General of India." 

(e) Para 2.44 of the Committee's 134th Report on the 
excesses under the Grant "Lighthouses and Lightships." 

"The Committee understand that the amount payable to Ship- 
ping Corporation of India for manning M. V. Sagardeep is a recur- 
ring annual liability and. therefore, feel that the explanation of the 
Ministry of Shipping and Transport that the settlement of bills on 
this account was unanticipated is not at all convincing. The repairs 
to the motor launch would also have been entrusted to M/s. 
Garden Reach Workshop only after approval of the Ministry cf 
the estimates for repairs and the Committee feel that the liability 
on this account could have been assessed and adequately provided 
for at last at the Revised Estimate stage by closer coordination 
with the Workshop. The Committee also feel that the require- 
ment of stores for maintenance of lighthouses could have also been 
realis tically assessed and forecast. Under the circumstances, the 
Committee have to believe that the Budget Ektimates and Revised 
Estimates have not been framed judiciously after taking into 
account probable requirements and anticipated liabilities by Ule 
concerned authorities. The Committee, therefore, q u i r e  that the 
Ministry should be more realistic and exercise greater care in 
future while framing their estimates." 

(f) Farm 2.3, 2.4 and 2.10 of the Committee's 180th Report 
on the need for timely and c&edive reconciliaticm of 
Accounts and excess expenditure. 



An analysis by the Committee of the excesses recorbd under 
various grants during the past five years ended 31st Mach, 1974 
reveals a rather disquieting picture in respect of the grants adrninis- 
tered by certain Ministries. The Committee find, in particular, 
that there have been persistent excesses in the grants administered 
by the Ministries of Works and Housing, Shipping and Transport 
and Home Mairs.  Later in this Report, the Committee have 
examined in some detail the grant relating to Public Works adminis- 
tered by the Ministry of Works and Housing. The recurring 
phenomenon of excess under these grants underlines the need for 
greater financial discipline in the Ministries concerned. The Com- 
mittee are particularly concerned over the budgetary control 
exemised by the Union Territory Administrations. The Com- 
mittee desire that concerted steps should be taken forthwith to 
tighten up budgetary procedures and controls by the concerned 
Minis tries. 
Para 2.4. 

The Committee are concerned to note that during the year 
1973-74, there have been mis-classifications of expenditure in a 
number of cases on a fairly large scale. This implies slipshod work 
on account of which the reconciliation of departmental figures 
with those accounted for in the Accounts Offices appears ineffective. 
That this should be so despite earlier recommendations of the 
Committee emphasising the need for prompt reconciliation of 
accounts would indicate that adequate attention is not being paid 
by the concerned Ministries to this important aspect of accounting 
and that the instructions issued from time to time in this regard 
have failed to produce the desired effect. As such mis-classifications 
vitiate sound budgetary control, the Committee desire that neces- 
sary remedial measures should be taken to eliminate the default. 
The Committee take a serious view of this matter and expect that 
it will not recur in future. 
Para 2.10 

The Committee are once again constrained to record their dis- 
pleasure over the delays in the submission of the Explanatory 
Notes on excesses over Vvted Grants and Charged Appropriations 
that continue to recur despite their earlier exhortations. Out of 
27 Notes relating to the expenditure incurred in excess of amounts 
authorised by Parliament during 1973-74, only 6 Notes had been 
received by the stipulated due date, 14 Notes in June and 7 Notes 
in July. 1975. The Conunittee in partkular, are unable to condone 
the inconscionable delays that had occurred in respect of the 



to Grant No. 75 of the Mini~try of'8hfP 
and Grant No. 53 (Chandigarh) administered 

by the Ministry of Home Maire, which were received only on 
18th July and 30th July, 1975 respectively. The Committee a .  
dissatisfied with this state of affairs and desire fixation of respond- 
bility for appropriate action. The Committee would not counten. 
ance such delays in future. 

(As regards the suggestion made by the Ministry of Finance 
regarding the revised procedure to be adopted for the furnishing 
of the Explanatory Notes to the Committee, this would be consi- 
dered separately in due course and the Committee's deciaion 
communicated). 

(iii) Ministry of Works and Hausing 

In accordance with the observations made by the ComrnitteQ 
in their 49th Report (Fifth Lok Sabha) a Task Force had be- 
constituted to report on the effectiveness of the various procedures 
of expenditure control. The Task Force recommended the adop 
tion of the System of Net Budgeting in this Ministry for controlling 
works expenditure. This recommendation is still under considera- 
tion of the Ministry of Finance (Department of Economic Affairs). 

However, on receipt of the comments of the Public Accounts 
Committee, the Engineer-in-Chief, C.P.W.D. has issued instructions 
to all Superintending Engineers, Executive Engineers, etc., to ensure 
strict compliance to the above aspect of the Budgetary Control. 
A copy of his Memo. No. 10 (5) /75-B (E-in-C) , dated the 15th Sep 
tember, 1!375, is enclosed. Further follow up action will be taken 
after a decision has been taken on the recommendation of the Task 
Force, by the Ministry of Finance. 

[Ministry of Works & Housing O.M. No. G25015/16/75-Bt., 
dated the 16th April, 19161 

Copy of Memorandum No. 10 (5) /%B (C-in-C) dated 15th Septmb- 
ber, lW!5 from the Engineer-in-Chief, CPWD, referred to in the 
Ministries' Action Taken Note. 

Su~m.-lsOth R e p m  4 the P.A.C. (5th Lok Sabha) on excemes 
over Voted grants crnd &rged A~p.toPriatton dischsd 
in the Appmpiuth Accounts for tht year 1973-74 ( P m  
2.43, 2.44 a d  2.45 of the Repin=t). 

A copy of the observations made by the Public Amunts Corn- 
mlttee (5th Lok Sabha) in Paragraphs 2.43, 2.44 and 2.45 of thh 



180th Report is enclosed. The Committee have expressed their 
displeasure at the repeated excesses in the Public Works Grants. 
It is a cardinal principle of Public expenditure that amount autha- 
rised by Parliament should not be exceeded in any case., Possible 
reasons for excesses in expenditure can be enumerated as under:- 

(i) The estimates are not framed realistically after taking 
into account all the factors which will affect the rate of 
expenditure under a particular sub-head. 

(ii) Although the estimates might have been framed realis- 
tically the Government was unable to make available 
the funds actually estimated by the field officers due 
tight financial position. 

(iii) While incurring expenditure the offices concerned do 
not satisfy themselves that the necessary funds for the 
purpose have been made available in the budget allot- 
ment. 

(iv) Mere demand of funds in the budget does not entitle an 
officer to spend on that basis, unless funds have been 
provided as demanded. If the availability of funds is 
less than the demand then there is no alternative but to 
restrict the expenditure to the budget allotment which 
must not be exceeded under any circumstances. Mere 
making of budget provision in the Schedule of Demand 
or mere mention of the facts of inadequacy of funds to 
the higher officers does not absolve the officer concerned 
of his responsibility to ensure that the expenditure is 
restricted to budget allotment, 

All Divisional Officers are hereby requested to ensure strict 
compliance with this aspect of budgetary control. Failure t9 comply 
with this requirement may enta-il disciplinary action against the 
officer at fault. If due to contractural obligations or court orders 
or any other expenditure has become inevitable but cannot be met 
out of  the existing budget allotment then immediate action should 
be taken to seek albtment/assurance of additional funds and unless 
such allotment or assurance is given the officer concerned must 
ensure thut the expenditure does not exceed the existing M g e t  
allotment placed at hi8 disposal. The Superintending Engineers 
will ensure that this requirement is strictly complied with. 
If any of the Superintending Engineer feels that the expendi- 
ture can be met from the existing budget allotment for the C i d e  
as a whole then he should obtain his Chief Engineer's approval for 



such diversion of funds from one work to another or from one 
accounts area to another accounts area. The Chief Engineer will 
ensure that such diversion would be in order in accordance with 
the rules regarding re-appropriation of funds and i f  any re- 
appropriation is beyond the Chief Engineer's powers then he will 
ensure that the matter is referred to the Ministry of Works and 
Housing under intimation to Engineer-in-Cliief for making avail- 
able additional funds to meet the requirement. While approaching 
the Ministry for additional funds the urgency of expenditure and 
also non-availability or partial availability from the existing budget 
allotment should also be explained and demand made for funds 
actually needed after utilising the possible savings available within 
the Zone. In cases of urgency the Superintending Engineer can 
contact the Chief Engineer and Chief Engineer can contact the 
Engineer-in-Chief or the Ministry, as the case may be, to get their 
directions even over the telephone but no attempt should be made 
to incur expenditure in excess of the budget allotment in anticipa- 
tion of such assurance or allotment of additional funds, unless the 
Chief Engineer is himself satisfied that he will be able to meet the 
expenditure out of savings in the grant placed a t  his disposal. 

The receipt of this Memorandum may please be acknowledged 
by the Zonal Chief Engineers. The Superintending Engineers/ 
Executive Engineers may send acknowledgement to their respective 
Chief Engineers. 

. . Recommendation 

The Committee are also concerned to note that during the year 
1973-74, there have been mis-classifications of expenditure in a num- 
ber of cases on a fairly large scale. This implies slipshod work on 
account of which the reconciliation of departmental figures with those 
accounted for in the Accounts Offices appears ineffective. That this 
should be so despite earlier recommendations of the Committee em- 
phasising the need for prompt reconciliation of accounts would indi- 
cate that adequate attention is not being paid by the concerned 
Ministeries to this important aspect of accounting and that the ins- 
tructions issued from time to time in this regard have failed to pro- 
duce the desired effect. As such mis-classifications vitiate sound bud- 
getary control, the Committee desire that necessary remedial nleasures 
shlould be taken to eliminate the default. The Committee take a 
serious view of this matter except that i t  will not recur in future. 

IS. No. S(Para 2.24) of Appendix XXV of 180th Report 5th Lok 
Sabha3 



Action taken 

.!Rm Minkdries, etc. have been requested, vide this ~ i d s t r ~ ~ s  do- 
No. Fll(1)-W&M/75 dated 25475 to complete the reconciliation 
work by a stipulated date and also to furnish a certificate about the 
completion of the work in this mgard. 

M i s t r y  of Finance (Department of Economic AfPairs) 9.M. 
No. F'8(22)-B/75, dated the 21st November, 1975: 

Copy of D.O. letter No. FlI(8)-N&M/75, dated the 25th April, 1975- 
referred to in the Ministrys' Action Taken Note. 

Instructions have been issued time and again requesting that the 
reconciliation work relating to a particular financial year should be 
completed by the end of May of the succeeding year. In this connec- 
tion, kindly refer to my D.O. letter No. F.l (15)-B/74, dated the 2211d 
May, 1974, regarding the reconciliation of figures for the Year 1973- 
74. 

I would urge that the reconciliation for  197475 be got completed 
well in time. It is observed from the reports received from certain 
Accounts Offices that a number of disbursing officers do not attend 
to this work on a regular basis. This results not only in heavy adjus- 
ments being made a t  the fag end of the year but also renders i t  
difEcu1t to assume that the actual expenditure recorded in the  ac- 
counts, month to month, could be relied upon as correct for statistical 
and budget purposes. The reconciliation work has to be attended 
to promptly every month so that rectification of errors, misclassi- 
fications, if any, is effected in time, resulting in better control over 
expenditure vis-a-vis the budgetary provision. 

L would, therefore, request that this very important item of work 
is given due attention and i t  is ensured that the reconciliation rela- 
ting to the expenditure for 1974-75 is completed positively by the end 
of May, 1975. 

As already suggested in  my previous communications on the 
subject, some senior ofiicer of your Ministry/.Deparbmnt may be 
made responsible for the co-ordination of this work and his rime, 
address and telephone number intimaw to the respective &counts 
OtXcers far being contacted there where necessary. 

An immediate action in the matter is requested. A certificate to 
the efllect that the work has been completed by the due date may 
also please be sen4 by the Internal Financial Adviser to the Budget 
Divisiun. 



"The Committee find that though the overall emem of about 
3s. 0.25 wore under 'Grant No. 51-Other Expenditure of 4he Ministry 
a f  Home Affairs' after reappropriation and setting off savings works 
out  to only about 0.37 per cent of the original grant of Rs. 87.29 
sores as a whole, there have been large excesses under individual 
sub-heads of the Grant which, in the opinion of the Committee 
reveal defective estimation of monetary requirements. The excess 
of Rs. 4.12 crores under the sub-head 'E &Pensions to freedom 
fighters, their dependents etc.' works out to 63.2 per cent of the 
original grant of Rs. 10 crores. Similarly, the excesses of Rs. 4.46 
crores and Rs. 4.12 crores under the sub-heads 'HI (4) 
Schemes' and 'H. 2 (2)--Grants for Union Territory 
work out respectively to 99 per cent and 82 per cent of the Original 
Grants of Rs. 4.38 crores and Rs. 581 crores." 

"It is also significant that the actual excess totalling of Rs. 14.90 
crores under three sub-heads of the Grant have been offset to the ex- 
tent of Rs. 14.65 cmres by re-appropriation and savings under other 
sub-heads. That the re-appropriations and savings account for about 
20 per cent of the final grant of Rs. 71.73 crores indicates the extent 
to which the estimates have been over-pitched in respect of certain 
items of expenditure. The Committee have been again and again em- 
phasising in the past the need for narrowing the gap between the 
Budget Estimates and the Actuals and from the instances of defec- 
tive estimation of monetary requirements that repeatedly come to 
their notice, the Committee are constrained regretfully to conclude 
that adequate attention is not being paid to careful and realistic fra- 
ming of estimates of expendiutre and requirements of funds. The 
Committee would like to impress upon the Ministry of Home Maim 
the need to exercise greater caution and realism in framing of their 
restirnates in future." 

[S.N. %Appendix XXV-Paras 2.16 & 2.17 of PAC's 180th 
Report (Fifth Lok Sahha) 1 

Action Taken 
There have been large excesses under the t h e e  individual sub- 

'heads viz. (i) 'E.4Pensions to freedom fighters, their dependents, etc. 
(RS: 6,32.04,087), ( i  H.1 (4) (1) (%)-Other Schemes 
(Rs, 4,46,19080), and (iii), 'H.2 (2)-Grants for Union Territory Plan 
Schemes' (h. 4,11,67,000). The position regarding these excesses is 
lexplaiIMd below:- 

1. Subhead E. 4 Pebsions to freedom fighters, thCir depen- 
deb; etc, (Rs! 6,32$4,6075. 



A provision of Rs. 10 crores was originally made in the Budget 
Estimates for the financial year 1973-74 or on ad-hoe basis 
for payment of pensions to freedom fighters. As a result of 
the review of the Budget allocations, an additional pro- 
vision of Rs. 5 crores was agreed to by the Mipistry of 
Finance. Accordingly, a provision of Rs. 15.00 c r o m  had 
been made on thd basis of 69,5N cases approved fo r  
piensions upto 31st January, 1974. This included provi- 
sion, required for 61,600 cases for 18 112 months i.e. from 
15-8-1972 to 31-3-1974. I t  was considered that the provi- 
sion of Rs. 15.00 crores would be sufficient to meet qur 
requirements for the financial year 1973-74, as all t&? 

"T1 tions were not l l k l y  to materialise for payment 
du ng the year. 

A review of the budgetory position in regard to the provision 
of funds on the basis of monthly statements of expenditure 
received from various Accountants General in respect of 
different periods was made in March, 1974. The actual ex- 
penditure incurred for the periods varying from 6-9 
months came to Rs. 8.43 crores. The proportionate ex- 
penditure for the remaining period of the year came to Rs. 
3.6 crores. Taking into consideration the new sanctions that 
would materialise for payment subsequent to the period 
for which actual expenditure had been reported by the 
AG.s some ad-hoe increase had been allowed over and 
above the total anticipated expenditure, calculated on the 
basis of information furnished by various A.Gs. The total 
requirment of the funds thus amounted to Rs. 14,45.17000. 
The actual expenditure incurred by the various A.Gs. ol? 
payment of pensions to freedom fighters however rose to 
Rs. 16,32,04,087. This expenditure exceeded the original 
grant plus the provision of Rs. 4,45,17000 made by re-ap- 
propriation by Rs. 1,86.87,087. This was due to the fact 
that payment to more pensioners mnterialised than antici- 
pated. Past experience showed that generally there was a 
time lag of 4-6 weeks between the time of issue of sanctions 
and the issue of pension payment ordem by the audit om- 
cers. Besides, the Treasury Officers also took some time to 
make the payment after the receipt of pension payment 
orders. Thus, i t  was expected that the expenditure would 
be confined within the limit of'our requirement i.e. Rs. 14, 
46,17000. But this did not happen as payments to more 
pensioners materialised than anticipated. Accordingly, the 
excess under this sub-head was roughly 12. 9 per cent more- 



than our requirement which occurred due to unavoidable 
circumstances. 

! 2 Sub-head H . t  (4) (1) (2) --0thw ~chemej (Rs. 4,46,19000). 

Under the sub-head H.1(4)' (1) (2) --Other Schemes, a sum of 
Rs. 4,37,50,000 was originally provided in the Project Estimates 
1973-74. The review of the budget made a t  the B.E. Stage pitched 
the requirement at Rs. 8,97,61m. The item-wise break-up of the 
Centrally Sponsored Schemes is given below:- 

Scheme 

(Rupees in th0usar.d~) 

Post-matric Scholarships . . . . . .  2,42,p 7,28399 

Girls Hostels . . . .  1 6 , ~  I5,ZI 

Carcer y l a n n i ~ g  & Allied Schcmes . . , . %go 17,b 

Irnpror,.mert in  Working & living conditions of those 
erg1tr.d in unclt.an occupations . . . 59395 53t96 

E cluc;itional y i d m c c  and advance action for V Plan . 7P' . . 
Denotified T r i h ~ s  . . 90995 8 I& 

4,37350 8,97,61 
-- 

Thus the sanctioned budget grant fell short of our requirement 
by Rs. 4,60,11,000. The total actual expenditure under this sub- 
head was only Rs. 8,83,69,000 showing an excess of Rs. 4,46,19,000. 
From the above it will be observed that the excess expenditure 
has been only in respect of Post-matric Scholarships Scheme. Our 
requirements for 1972-73 were Rs. 6.40 crores as against a budget 
provision of Rs. 4.60 crores for Post-matric Scholarships. As  a re- 
sult of some savings under other schemes, we could manage to 
release only Rs. 5.16 crores during 1972-73, thus leaving a cany- 
over of Rs. 1.24 crores. We had asked for a provision of Rs. 4.60 
crores for Post-matric Scholarships in the Budget Estimates 19% 
74, but on account of the cut in the total provision for Plan Schemes 
under the Backward Classes Sector from Rs. 15.57 crores to Rs. 12.00 
crores, the provision for Post-matric Scholarships was also re- 
duced to Rs. 2.85 crores. But at the time of Revised Estimates 
19'73-74, i t  was assessed that on the basis of 15 per cent rate of 
growth over the actual expenditure of Rs. 6.40 cmres in 19'72-73 
and the actual requirements of the State Governments, the Estb 
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ma%& expenditure on ptjnatric Scholmhip Schqe would be 
Rs 9,65,00,.900 b hdicated below:-- 

Ra. aom 

ei) Added to the above re ui~ment ,  the commitment 
in q r d  to any ovrr from last yearn expenditure 1.24 

Total . . . . 9.65 

(iii) Deduct the provision in the current financial year for 
Post-matric Scholarships, i.e. Rs. 2.84 cross . 2.85 

Net requirements . . . .  6-80 

The Ministry of Finance, however, agreed for 6 crores only 
as a,gainst our demand of Rs. 6.80 crores. 

Thus, the R. E. for Post-matric Scholarships was Rs. 6 mores+ 
2.85 crores=lis. 8.85 crores during 73-74. 

Since this was based on the actual expenditure as required by 
the State Governments, the additional requirements were agreed 
t o  by the Planning Cornrnission/Ministry of Finance. 

The excess expenditure, in question, was met by re-appropria- 
tion and savings in other schemes at the end of the financial year. 

3. Sub-head-H. S(2)--Grants for Union Territory Plan Schemes. 
(Rs. $1 l,W,OOO) . 

Provisions of Central Assistance to the Union Territories with 
Legislature for Union Territory Plan Schemes are made in accor- 
dance with the Plan Outlay approved by the Planning Commis- 
sion. Plan Outlays are bifurcated by the Union Territoriae for 
the purpose of determining the requirement of Plan axpendihfre 
under Revenue Account and Capital Account separately. Thfe 
bifurcation is done on the basis of nature of individual schemes 
approved by the Planning Commission. P r o ~ ~ ~ e d  expenditure 
under Revenue Account b provid$ as granwin-aid and that 
nnder Capital ~cc6uht b loam. 

. " l  r 4. 



Plqn outJays s~r19S4y compoered, of Wo e b e n t s  (I) Central 
apptakce, an$Lt(ii), M#tipPpl WQUT~CS mohUiuW by the TJ*. 
Territories. At B.E. 73-74- stage, proviaions were limited to t h e e  
element of Central assistance alone. Following provisions were 
accordhgly included in the Central Budget for Central assistance 
to  these Union Territories in B E  73-74. 

Provisions of Central nssistance in 
Approved B.E. 1973-74 

Union Territories Plan Outlay Grants L O ~ S  Total 

Goa, Daman & Diu . . . 1173.00 187.70 797'30 985'00 

-- --- 

The Plan Outlay of Mizoram was, however, augmented to 
Rs. 600.00 lakhs a t  thq R.E. 73-74 stage. The total provision of Cen- 
tral assistance was less than the Plan Outlays because credit for 
anticipated additional resources mobilisation during 1973-74 was not 
taken into account in making budget provision in respect of Ga, 
Darnan & Diu and Pondicherry whereas Plan outlays were fixed 
taking into account the elements of additional resources to be 
mobilised by these Union Territories. In respect of Mizoram, how- 
ever, cut in the provisions of Central assistance was in the nature 
of economy in Plan expenditure. At the R.E. 73-74 stage, however, . the Plan Finance vide their U.O. No. 32(13)PF'.II/73, dated the. 5th 
Dec., 1973 allowed the provisions of Central assistance to go up to 
the level of Plan Outlays. The provisions in R.E. 73-74 were made 
accordingly and the same are indicated below: 

Provisions 

Union Territories Grants b a n s  To tal 



The total provision of Central assistance in respect of Pondicherry 
was, however, less than the approved Plan Outlay. This provision 
was based on actual requirements of the Union Territory. 

Thus the reasons for the difference between provisions in B.E~ 
73-74 and RE. 73-74 are the reasons for the excess in actual expendi- 
ture over the Budget Grants during 1973-74 under the sub-head. 
Actual expenditure was, however, equal to the provisions made in 
the Revised Estimates. 

2. There have been larger savings under four individual sub- 
heads uiz. (i) G.4 (3) -Transitional Payments to former rulers 
(10,70,00,000) ; (ii) G.4 (5) -Payments to other Governments 1 
Departments in connection with installation of commemorative 
Stones on the occassion of the 25th Anniversary of India's Indepen- 
dence (Rs. 59,82,080) ; (iii) H.I. (2) (2)-Assistance for Transport and 
Handling charges of rice and wheat in J&K (Rs. 1,25,50,006) and 
(iv) H.2 (1) (1) --Grants to meet Non-Plan Revenue Deficit 
(Rs. 1,17,58,000). The position regarding these savings is explained 
below: - 

1. Sub-head--G.4(3)-Transitional Payments to former rulers 
(Rs. 10,70,00,000). 

There were 278 rulers who were in receipt of privy purse amounts 
to talling Rs. 4.67 crores per year. On the commencement of the 
Constitution, (26th Amendment) Act, 1971 from 28th December, 
1971, the prhy purses were abolished and all rights and obligations 
in respect thereof extinguished. To enable the former rulers to 
adjust themselves to the changed circumstances, it had been decided 
to make lurnpsurn ex-gratia payments in cash. For this purpose a 
sum of Rs. 10.7 crores was provided in Budget during 1973-74. 
Government was, however, advised not to make ex-gratia payments 
to the former rulers till the Supreme Court's decision on the Writ 
Petition filed by the two former rulers of Malerkotala and Kurnd- 
wad (3r) challenging the validity of the Constitution (24th, 25th 
and 26th Amendment) Acts, 1971, is known. No payment was, 
therefore, made during 1973-74 and the entire amount provided in 
the Budget was surrendered. 

2. Sub-head-G.4 (5) -payments to other Govts. / Departments in 
connection with instalLation of commemorative Stones on the occa- 
sion of the 25th Anniversary of India's Independence (Rs. 59,82,000). 

Installation of commemorative stones was one of the important 
items in the 25th Anniversary Celebrations held from the 15th 
August, 1972 to the 14th August, 1973. It was announced that 5,000, 



commemorative atones would be installed one in each of the 5000 
community blocks in the country. It was also decided that the Gov- 
ernment of India would 'meet the cost of the making of the com- 
memorative stones to the makimum limit of Rs. 15001- per stone. 
According to the calendar of events the process of installation was 
required to begin from September 14 and on one day in every 
month installation of these stones would be done. I t  was hoped, 
therefore, that by the month of August, 1973, the installation of these 
commemorative stones would have been completed in 12 install- 
ments. Accordingly, a provision of Rs. 75 lakhs was made in the 
Budget for the year 1973-74 for the installation of 5000 commemora- 
tive stones @ Rs. 15001- per stone, being the share of the Govern- 
ment of India. 

Though the work of installation of the commemorative stones 
was expected to be completed by August, 1973, most of the State 
~overrLments did not complete this work and were able to spend 
only a sum of Rs. 15,18,000/-. Thus there was a saving of Rs. 59,82,000. 

In order to avoid the recurrence of-such large scale savings in 
future, it is proposed to sanction the amount on account of the in- 
stallations of commemorative stones only to the extent the stones are 
actually installed by the various State Governments etc. In a very 
few cases where the State Governments have genuine difficulties'in 
implementing the scheme without advance, the minimum necessary 
amount in the shape of advance is sanctioned. 

3. Sub-head H.1(2) (2)-Assistance for Transport and Handling 
charges of rice and Wheat in Jammu and Kashmir (Rs. 1,25,50,000). 

On the basis of the actual expenditure (Rs. 178.33 lakhs) during 
the year 1971-72, a modest provision of Rs. 175.00 lakhs was proposed 
fur inclusion in the Budget Estimates 1973-74, and provision accord- 
ingly mcde. This was for purpose of reimbursement of the possible 
expenditure incurred by them during 1972-73. 

2. The State Government informed us in February, 1973 that the 
actual expenditure during 1972-73 was likely to exceed Rs. 200.00 
lakhs due to heavy imports. In order to tide over the then existing 
difficult position, the State Government also requested for release of 
Rs. 150.00 lakhs as 'On Account' or provisional payment during 
1972-73 itself which would be finalised on the basis of audited figur- 
es to be furnished later by the State Government. In view of the 
circumstances, in consultation with the Budget Division of the Mi- 
nistry of Finance( particularly as we had no provision in the budget 
Rs. 150.00 lakhs was sanctioned in March, 1973, and accordingly our 



W reqpiremRats 0n . tb ls i  acWNU\t b r  1!#&73 :Wps.ds~.~mt iscd; '  h 
Mwch, 1973. This stage, wasl>tQo late dor us .fa modify Bu&pt1W- 
mates for 1973-74 for whit& we had abeady pxwvided ,Rs. 175.00 
lakhs. The provisional payment o$ .Rs. 150.~00 l a b  during thk An- 
ancial year 1972-78 itself as an emergent measure accounfs for sub- 
stantial reduction in expenditure during 1973-74 

3. Another important factor was that in September and Novemc 
ber, 197?3 the State Government informed us that the Food Corpora- 
tion of India extended their operation in Jammu and Kashmir State 
with &ect from 141973, and supplies made by them were F.O.R, 
Srinagar or Jammu as the case may be. As such, the State Govern- 
ment were not to incur any expenditure to meet the transporkation 
charges from the rail head. This information was also rather too 
late for us to suitably modify our Budget Estimates for 1973-74. This 
therefore, accounts for reduction in actual expenditure, which 
.would not be anticipated by us well in time. However, on the basis 
+of the audited figures of expenditure for 1972-73, we could, however, 
reimburse Rs. 49.50 lakhs only during 1973-74, as no provision was 
retained by us in R.E. 1973-74, taking into account the provisional 
payment of Rs. 150.00 lakhs made tu the State Government during 
1972-73 on account of expenditure in 1972-73. Thus the saving was 

.due to unforeseen circumstances. 

4. Sub-head H. 2(I) (I)-Grants to meet Non-Plan Revenue 
Deficit (Rs. 1 ,l7,58,OOO). 

As is evident from the description of the subhead, grants-in-aid 
are given to the Union Territories with Legislature to meet their 
deficit on account of Revenue expenditure under non-plan. A pm- 
vision of Rs 1493.19 lakhs was made in the Central Budget for pay- 
ment of grants-in-aid to the Union Territories of Goa, Daman & 
Diu, Mizoram and Pondicherry during 1973-74. As per existing pro- 
cedure these provisions were made before the end of the financial 
year 1972-73 and the beginning of 1973-74. At the close of the fin- 
ancial year 1972-?33, however, an unspent balance of Rs. 121.22 Iakhs 
was disclosed in  the Consolidated Fund of Pondicherry. This ba- 
lance amount was taken into account while reviewing the sanction- 
ed budget and releasing grants-in-aid to the concerned Union terrf- 
tories, Hence a saving of Rs. 121.22 lakhs which was off set to the 
extent of Ra. 3.64 la* by additional requirement of m a ,  Darnan 
and Diu leaving a net saving of Rs. 117.58 lakhs under the sub-head. 



the end of 19'72-73 have been gone into in detail. The reasons for 
,unspent ba-3anbe are as' under:- 

(Rs. lakh) 
Budget Bstimates 1972-73 . . . . 459'70 

Revised Estimates 1972-73 . . . 499.92 

Aaual c~Ucctions during 1972-73 617.68 

Increase in aquals over Revised Estimates . . 117.76 

(ii) sport fall in cxp?nditure t y  some of the Departmer.~ of the Union Territory. 

Instructions have been issued to the Union Territory in detail 
to avoid such a situation in future. A copy of this Ministry's letter 
No. U-15019/5/75-Plg., dated 15-10-75 is enclosed. 

The findings of the Public Accounts Committee have been bro- 
ught to the notice of all concerned authorities emphasising upon 
them the need to exercise greater caution and realism in framing 
their budget estimates in future in order to narrow down the gap 
between the Budget Estimates and the Actuals. A copy of the cir- 
cular is enclosed. 

[Ministry of Home Affairs O.M. No. 34[3/75-AC.1, dated the 
7th April, 19761. , 

Copy of letter No. U-15019/3/75-Plg. dated 15th October, 1915 from 
the Ministry of Home Affairs to the finance Secretary, Govern- 
ment of Pondicherry, referred to in the Explanatory Note re- 
ceived from the Ministry. 

SUBJECT:-Unspent balances in the Corrsolidated Fund of Pondi- 
c h e w .  

Sir, 

I am directed to refer to your demisd8cial 'letter No. 16345/75/ 
@.l(B), dated the aSrd September, 1975 on the subject noted above 
and to my that reahation of mfe r d p t s  and £ncUTl'tr).g of less 
expenditure than antfcfpated at the Revised %ttmates stage cam 



hardly be considered as the valid reasons for unusually large un- 
spent balances in consolidated Fund of Pondicherry a t  the end of 
financial year 1971-72, 1972-73 and 1973-74. Realisation of more 
receipts than estimated at the RE. stage has been reported due 
to certain post-R.E. developments. Assuming that the sayings in  
expenditure was also due to certain post-R.E. development, the UT 
did have further occasions to minimize the scope of having unspent 
balances in its Consolidated Fund. 

2. Release of Central assistance is made by this Ministry after 
ascertaining the final requirements of the UTs towards the end ot 
each financial year. Final requirements ought to be assessed by the 
UT on the basis of actual realisation uf ReceiptsJRecoveries, actual 
expenditure upto December/January and realistic estimates there- 
of during the remaining two/three months of each financial year. 
If this exercise is undertaken carefully by the UT, there should be 
hardly any scope of having a large unspent or minus balance in its 
Consolidated Fund. On the other hand the UT of Pondicherry have 
been projecting their final requirements to be equal to the provisions 
made in the Revised Estimates without taking into account the post- 
R.E. developments. This is precisely the reason for the unspent 
balances in the Consolidated Fund of Pondicherry a t  the end of 
financial year 1971-72, 1972-73 and 1973-74. 

3. It is suggested that in future, final requirements of grants-in- 
aid loans may be assessed in the manner indicated in the preceding 
paragraph so as to avoid the recurrence of such a situation. 

Copy of circular letter No. 3413175-AC.1, dated 6th February, 1976 
from the Ministry of Home Affairs, referred to in the Ministry's 
Action Taken note. 

SUBJECT:-Recommendatwns of the Public Accounts Committee 
(1975-76) contained in their Hundred and Eighteith Re- 
port (Fifth Lok Sabha) . 

Sir, 

I am directed to say that the Public Accounts Committee in their 
.Hundred and Eightieth Report (Fifth Lok Sabha) have made the 
following observa-tions:- 

"The Committee have been again and again emphasising in the 
past the need for narrowing the gap between the Budget 
Estimates and the Actuals, and from the instances of de- 
fective estimation of monetary requirements that repea- 
tedly come to their notice. The Committee are cons- 



trained regretfully to conclude that adequate attention 
is not being paid to careful and realistic framing of esti- 
mates of expenditure and requirements of funds. The 
Committee would like to impress upon the Ministry of 
Home Affairs the need to exercise greater caution and 
realism in framing their estimates in future." 

I am, therefore, b request that while framing their Budget Esti- 
.mates, greater caution and realism may be exercised in order to 
narrow down the gap between the Budget Estimates and the 
Actuals. 

The Committee are concerned to find that the excess expenditclre 
of Rs. 19.57 lakhs incurred under the sub-head 'E. l ( 2 )  (3)-Miscella- 
neous' in the Revenue Section of Grant No. 53 relating to the Union 
Territory of Chandigarh, works out to almost 100 per cent of the 
final grant of Rs. 20 lakhs. Since the steep rise in the cost of mate- 
rials and labour attributed as one of the reasons for the excess 
expenditure should logically be reflected in other items of construc- 
tion expenditure incurred during the year as well, the Committee 
consider i t  rather strange that the impact of the escalation in the 
cost of materials and labour should have been felt only on main- 
tenance works. The Committee are, therefore, not convinced by the 
reasons furnished by the Ministry of Home Affairs for this unduly 
large excess expenditure. The Committee would very much like 
b know why the effect of the increase in the cost of labour and 
materials could not be anticipated at least at the time of preparation 
of the revised estimates and adequate funds provided for in the 
Supplementary Budget. The Committee wish it to be ensured that 
in future, the revised estimates will be prepared with greater care 
so that the excess, if any, other voted grants may not be appre- 
ciable. 

[S. No. &Appendix XXV para No. 2.22 of the PAC's 180th 
Report (Fifth Lok Sabha)]. 

Action Taken 
The matter has been investigated in consultation with the 

Chanrligarh Administration and the Ministry of Works and Housing 
which is concerned with making budget provision under subhead 
'E. l(2) (3)-Miscellaneous'. The impact of increase in the cost of 
materials and labour was felt on all items of construction during the 
year 1973-74 but is was possible to restrict expenditure on new items 
of works either by abandoning them or slowing down the p m g m  



W c e  the expenditure on maintenance was incurred on items of 
unavoidable nab re  like essential services as electricity supply, 
slewags dispasal, preservation of planktion already done along road 
sides and in open spaces, maintenance of public roads to a minimum. 
standard, the expenditure could not be restricted to the same extent 
as was possible in other items of construction. The effect of the 
increase in the cost of labour and materials was anticipated by the 
Chandigarh Administration at  the time of framing Revised Estimates 
and adequate funds were proposed iherefor. But, as stated by the 
Chandigarh Administration, the Ministry of Works and Housing 
reduced the same and the amount accepted was found inadequate. 
The Ministry of Works and Housing who were asked to explain the 
reasons for curtailing the administration's requirement, have stated 
that the funds pro~osed by the administration could not be provided 
because Government were going through acute financial crises and 
several kinds of ban orders and instructions were in force, not only 
on Capital works but also on minor works, repairs and maintenance, 
etc. Though the Administration made its best efforts to keep the 
expenditure within the budget provision, the excess expenditme 
could not be avoided on the maintenance of essential services. 

The observations of the Public Accounts committee have, how- 
ever, been brought to the notice of the U.T. Administration and ins- 
tructions have been issued by them to all the D.D.Os under their 
control for preparing Revised Estimates with greater care, high 
lighting essential requirements for maintenance works. 

The note has been vetted by Audit. 
[Ministry of Home Mai r s  O.M. No. U115030110175-AC 11, 

dated the 26th February 19'81. 

Recommendation 

In respect of the Capital Section of Grant No. 53-Xhandigarh the 
excess expenditure of Rs. 30.09 lakhs under subhead 'K. 1-Electri- 
city Schemes' under Major Head 101 Works out to as high as 
250 per cent of the grant of Rs. 12 lakhs, while the excesses under 
the subheads 'M .1(1) -Land Acquisition and Survey' and 'M (1) (2) - 
Roads and Bridges' of Major Head 105 works out to over 100 per cent 
and 33 per cent respectively of the gr'ants of %. 20.70 lakhs and 
Rs. 36.S lakhs. That such large excesserr should occur wodd 
indicate that adequate financial control has not been exercised by the 
Union Territary Administration. The Cod.lmittee cdnsider that the 
excesseg over voted grants under the above headrr are utlduly hi@ 



and perturbing, which calls for a detailed investigation preparatory 
to suitable remedial me[Lslu:sB and stricter budgetary eontol. 

IS. No. 9 of Appendix XXTT, para 2.25 of 1810th Report 
(5th Lok Sabha) 3 

Action T h  

The matter has been investigated in consultation with the Union 
Territory Administration-'Chandigarh' and it has been observed that 
the excess expehditure under the sub-heads referred to in the Com- 
mittee's recommendations occurred mainly due to the following post 
budget development's:- 

K. 1-Ekctricity Schemes: The expenditure was incurred on 
providing new electric connections to the owners of the plots sold 
by the Administration in the second phase development of Chandi- 
garh Capital Project and new electric connection to the new Indus- 
trial units of plots sold by the Government in extended industrial 
areas and as also for rural electrification which was scheduled to be 
completed by the end of the year. 

M. 1 (1)-Land Acquisition and Survey: The amount of Rs. 20.70 
lakhs granted for the schemes proved to be inadequate due to crea- 
tion of new sectors in second phase development of Chandigarh 
Cap Project. Since development could not proceed without 
first acquiring land, expenditure was incurred therefor. 

M. l(2) -Roads and Bridges: Plots could be sold in the new sec- 
tors in the second phase development only after main pucca roads 
had been laid there. The excess expenditure was necessitated for 
completing roads under construction as abandoning of the work 
would have caused loss to Government. The excess expenditure is 
for creation of plots for sale to public thereby earning receipts which 
are utilised on the Project. 

As regards the control of expenditure the Administration bas 
been adopting the following procedure so as to keep the expenditure 
within the voted pant/Appmpriation. (i) While communicating 
the accepted estimates in respect of Revised Estimates for particular 
Anancia1 year aad Budget Estimates for the next Anancia1 ysar 
each concerned Daawing and Di~burSiPg OfPicer is glvcn the deeet- 
tions to ensure that actual expenditufe does not e l m d  the amaunt 
accepted by the G o e m k  of In& Such a t i a n s  are agein 
repeated at the fine d commdcating g ~ ~ l ~ b  VOblCI by Ihe Par& 
ment. 
lmt L8.16. P 



(ii) A monthly statement of departmental figures of expenditure 
is secured from each Drawing and Disbursing Officer by the 10th 
of a month followlng that to which it! pertains. These statements 
are also reviewed in a meeting with the D.D.Os. by the middle of 
each month and they are required to contain the expenditure within 
the approved amounts. 

(iii) After receipt of the figures of expenditure from the A. G. 
Himachal Pradesh and Chandigarh, the same are communicated to 
the concerned' D.D.Os who are reuired to explain reasom of rapid1 
slow pace of expenditure, if any, and regulate expenditure so as to 
keep i t  within the budget grant. 

However, the Union Territories Administration, including 
Chandigarh Administration, have been issued instructions to have 
efFective budgetary control and not to incur expenditure over and 
above the sanctioned amount merely on the assumption that extra 
funds will be provided by the Government of India. (A copy of the 
Ministry of Home Affairs Letter No. U. 15023/1/74-Ac. Id (pt.) 
dated 25-4-75 is enclosed). The Administration have also assured 
that effective steps will be taken to enforce financial discipline and 
accepted amount will not be exceeded without first getting assurance 
for additional funds in future. 

The Note has been vetted by Audit. 
[Ministry of Home Affairs O.M. No. U/15030/11/75-Ac. I1 

dated the 8th April, 19761 

Copy of Ministry of Home Affairs letter No. U. 15023/1/74-Ac. I1 
(pt.) dated 25th April, 1975, referred in the Ministry's Action Taken 
Note. 
S-.-Excesses over Voted Grant/Charged Appropriaticm-Regu- 

zarisatiara thereof. 

I am directed to say that at the time of furnishing the explana- 
tions for Excess expenditure over Voted Grant/Charged Appro- 
Mation under various grants relating to the Union Territories 
(without Legislature!) the administrations have, in most of the cases, 
come with the common reason that the excess, e~penditure hae been 
incufied due to h m r  allotment of funds by the Government than 
aslced for by the administrations The authorities concerned in this 
case by fncurrfng the excem expenditure aver and above the alloted 
funds have clearly worked against the existing Rule8 (Government 
decM& (1) 'below Rule 71 GFR). They should not have worked 



on the assumption that the funds asked for would be provided in 
full by the Government. They should have first of all ensured the 
provision of additional funds from the Government before exceeding 
the budget provision. This irregular activity of the concerned 
authorities has made it extremely difficult to explain the excesses 
before the Public Accounts Committee. 

2. In view of the prevailing economic difliculties Government 
have been adopting certain economy measures e.g. ban on construc- 
tion of Non-functional buildings and other non-plan expenditure, 
during the past few years. Since the budget of the Union Territories 
is reviewed by various MinistrieslDepaftments of the Government, 
who are administratively concerned with the particular schemes/ 
services and making budget provision therefor, these Ministries/ 
Departments after taking into account the justifications furnished by 
the Administrations for enhanced provision and the economy instruc- 
tions issued by the Government from time to time, provided funds 
more/less than the original budget in Revised Estimates. It has 
been observed that the administrations go on incurring the expendi- 
ture wtihout attaching any significance to the amount recommended/ 
approved by the Ministries/Departments of the Government, in 
Revised Estimates. This sort of tendency has pafticularly been 
noticed in the public Works Departments of all the Union Territories. 
This clearly indicate the extent to which the control over expendi- 
ture where there is always admittedly scope for economy, was lax. 

3. Besides, instances have come to the notice when excess is ex- 
plained to be due to the reasons like late adjustment of debits, making 
more payment than anticipated, misclassificat'ion of expenditure, 
rises in prices of articles, etc. These do not answer the query why 
these contingencies could not be foreseen and provided for before 
actually incurring the expenditure. 

Thus, there are reasons to believe that every thing is not going 
rightly with the financial control and checks, exercised by the 
administrations. The administrations may please impress upon the 
various Drawing and Disbursing Officers the need for greater 
financial discipline and strict budgetary control. It may also be im- 
pressed upon all concerned that incurring expenditure over and 
above the sanctioned allotment, without first getting assurance in 
writing about the provision of additional fund, from the concerned 
Ministry of the Government of India, will be taken as a serious lapse 
of financial discipline on the part of the omcer. 



The exames  of 1.17 crores and Rs. 1.27 crores which accurre6 
undw the sub-heads 'D.l(6)-Suspense' and 'E.2(2)-Miscellaneous 
and Unforeseen Charges' of Grant No. Xi relating to Arunachal 
Pradeah work out respectively to about 48 per cent and 84 per cent 
of the Grants of Rs. 245 crores and Rs. 1.51 crores. One of the 
reasons for the excess under 'D-l(6)-Suspense' is stated to be the  
unexpected adjustment of debits pertaining to earlier years to- 
wards the close of the year. Similarly the excess under 'E.2(2)- 
&lkeUmeous and Unforeseen Charges' has been attributed to the 
unexpected adjustment of debits pertaining to the years 1971-72 and 
197!&-73. Since the expenditure on air dropping of commodities in 
Anvlachal Pradesh by Indian Air Force Planes is a recurring 
liability, the Committee feel that it should have been possible to 
assess more correctly the requisite commitment on this account. 
In the opinion of the Committee such a situation wuld well have 
been avoided by a cbser watch and control over recurring liabili- 
ties of this nature. 

The Committee are also unable to understand why it had not 
been possible for the Arunachal Pradesh Administration to make 
necessary provision in respect of liabilities relating to earlier years, 
at least while framing the Revised Estimates if not earlier. The 
Committee are surprised to find tha; no provisbn had been propos- 
ed in the Supplementary Grant. In the circumstances, the Com- 
mittee have to conclude that the Budget Estimates and Revised 
Ektimates had not been framed judiciously after taking into account 
the probable requirements and anticipated liabilities by the rele- 
vant authorities. \ 

[S. No. 10-Appendix XXV paras 2.30 & 2.31 of 180th Report of 
PAC (5th h k  Sabha)] 

Action taken 

The observations of the Public Accounts C o d t t e e  have been 
brought to the notice of Arunachal Pradesh Administration for 
future guidence vide this Ministry's letter No. U.15030/8/75-Ac. l.I 
dated the 20th August, 1973. 

Tbe note has been vetted by Audit. 



Copy of &inistry of Hornre Amim letter No. U. 15030~@]7~Ac 11 
dated 20th August, 1975 to the Chief Secretary, Arunachal P r a d h  
Administration, referred to in the Ministry's Action Taken Note. 

I am enclosing a copy of 180 Report of the Public Accounts 
Committee (1975-76)-5th h k  Sabha. The paras 2.30, 2.31 and 2.32 
deals with the excess over voted grant No. 5SArunachal Pradesh 
for 1973-74. 

The observations/recommentiations of the PAC contained in the 
paras 2.30, 2.31 and 2.32 may please be brobght to the notice of all . , concerned for future guidance. 

In para 2.32 of the Report, the Committee has observed that the 
system of budgeting adopted by the Admn. is far from satisfactory 
and requires a closer analysis with a view to taking appropriate 
rectificabry steps to avoid excess over the voted grant. As desir- 
ed by the PAC, the system of budgeting adopted by the A h n .  may 
please be analysed and appropriate rectificatory steps may be taken 
to avoid recurrence of excess in ,future. 

.' . -'* 
Please acknowledge receipt. 

Recommendation 

"Tn paragraph 2.28 of their 134th Report (Fifth Lok Sabha), the 
Committee had, inter alia, commented upon the excess expenditure 
incurred in the Grant relating to Arunadhal Pradesh and had 
impressed upon the Ministry the need to exercise greater care in 
framing their estimates realistically in future. While the excess 
over the voted grant was only about 2 per cent of the Final Grant 
in 1972-73, the Committee are concerned to note a deteriorating 
trend in 1973-74, when the excess has increased to about 10 per cent. 
The Committee view with disfavour such variations between the 
original Budget Estimates and the Actuals. It would appear that 
the system of budgeting adopted by the Arunachal Pradesh Admi- 
nistration is far from satisfactory and required a closer analysis 
with a view to taking appropriate rectificatory steps. The Commit- 
tee would watch the improvements effected through future Appro- 
priation Accounts." 

IS. No. 11-Appendix XXV, para 2.32 of 180th Report of PAC 
(5th Lok sabha) ] 

Action taken , 
Q%e o b m a a U n s / r e c o m m ~ t i ~  of tbe Public kcclou~ts 

Committee have been brought to the Notice to Arumchd Rcl&esh 



Administration vide this Ministry's letter No. U.1WOJ 8175-Ac. II 
dated the 20th August, 75. The Administration has been instructed 
to analyse the system of budgeting adopted by them and to taka 
rectificatory steps to avoid recurrence of excess, in future. 

The note has been vetted by Audit. . 

winistry of Home Affairs O.M. No. U. 15030/8/75-Ac I1 dated the 
15th November, 1975.1 

Recommendation 

The Committee are distressed to find that adequate attention 
has not been paid by the Lakshadweep Administration to the provi- 
sion of funds for meeting liabilities relating to the earlier years. 
An excess of Rs. 0.84 la& had occurred in the Revenue Section of 
Grant No. 57 relating to Laccadive, Minicoy and Amindivi Islands 
under the sub-head 'D I(2) (1)-Maintenance' on account of adjust- 
ment of the cost of High Speed Diesel Oil purchased in 1971-72 a d  
1972-73. Similarly in the Capital Section of the Grant, the excess 
of Rs. 2.67 lakhs was mainly due to the adjustment of debits in res- 
pect of supplies received during 1971-72 and 1972-73. The non- 
maintenance of liability register by the Electricity Department of 
Lakshadweep Administration and its cwequent inability to anti- 
cipate correctly at the time of Budget Estimates, the liabilities of 
preceding years, is even more surprising. The Committee hope 
there would be a better and stricter control of expenditure by the 
Administration in future. 

[S. No. 12-Appendix XXV, Para 2.36 of 180th Report of PAC 
(5th Lolq S b h a ) ]  

Action Taken 

The observations of the Public Accounts Committee have been 
brought to the notice of the Lakshadweep Administration vide this 
Ministry's D.O. No. U. 15030/7/75-Ad. I1 dated 22-8-75 with a request 
to ensure a better and stricter control of expenditure in future. 

The note has been vetted by Audit 

[Ministry of Home Maim O.M. No. U. 15030/7/75-Ac. I1 dated the 
19th November, 19751 

Copy do. No. U. 15030/7/75-Ac. I1 dated 22nd August 1975 from 
the Ministry of Home Affairs to the Administrator, Lakshadweep 
Administration, referred to in the Ministry's Action Taken Note. 

I am enclosing a copy of obscxvations/recwnmmdatlons contain- 
ed in paragraph 233 to 2.36 of the 180th Report of the Public Ac-. 



counts Committee (1975-76)-Fifth Lok Sabha. The paras deal with 
the excess over voted grant No. 57--Laccadive, Minicoy and Amin- 
divi Islands for 1973-74. 

The observations/remmmendations of the Public Accounts Com- 
mittee may please be brought to the notice of all concerned with 
strict instructions to ensure a better and stricter control of expendi- 
ture in future. You may also let us know the measure you would 
adopt to amid recurrence of such excess expenditure. 

Please acknowledge the receipt of the letter. 

The Committee are once again constrained to record their serious 
concern and displeasure over the persistent excesses that continue to 
recur, almost unabated, in the grant relating to Public Works admi- 
nistered by the Ministry of Works and Housing. The excesses re- 
corded in this grant during the preceding five years were Rs. 21.90 
lakhs in 1968-69, Rs. 19.58 lakhs in 1969-70, Rs. 492.72 lakhs in 1970-71, 
Rs. 330.41 lakhs in 1971-72 and Rs. 660.22 lakhs in 1972-73. The 
excess of Rs. 2.27 crores during 1973-74 in the "Charged" and "Vot- 
ed" section of the Grant (No 87) represents about 20 per cent of the 
aggregate excess expenditure of Rs. 10.86 crores incurred during the 
year. The Committee are exceedingly disturbed over this trend of 
excess expenditure on Public Works noticed year after year and are 
of the view that the situation is highly unsatisfactory w;hich calls 
for drastic remedial measures to inculcate in the Ministry a greater 
sense of financial discipline. The Committee would stress that 
concrete measures should be taken to check the persistent tendency 
on the Part of the Public Works Department to exceed the budgetary 
provisions without coming up in time with feasible proposals for 
additional funds. 
[Sl. No. 13(Para 2.43) of Appendix XXV to the 180th Report of PAC 

(5th Lok Sabha).] 

*Action Taken 

The major portion of the excesses pointed out by the Committee 
in the various years have occurred mainly under the Head "Suspense" 
and "Repairs". As has been intimated to Committee on previow 
occasions also the excess under "Suspense" is mainly due to the 
system of Cross Budgeting. A proposal for changing over to net 
budgeting ie under consideration in consultation with the MiFdstry at' 
Finance (Department of Economic AfPairs) and the Comptroller a d  - 

'Not vetmi by Audit. 



Aaafttrr Gexeml of India. Once the new system is introduced it is 
expected that excesses under "suspense" will be reduced. The ex- 
penditure under the head "repairs" includes items of a committed 
nature e.g. salary of work charged staff, Rent, Rates and Taxes aad 
failure to meet such commitments may lead to embarassment bo 
Government. Ewry effert will, however, be m d e  to make provi- 
sion in the Budget for such expenditure in time and to restrict ex- 
penditure within the Budget provisibn. 

It may, however, be pointed out that even though departmental 
figures of expenditure are available immediately to the Ministry, the 
correct actual expenditure can be had only after the accounts have 
been finalised by the Accountants General. This naturally takes 
time and the time lag between the incidence of expenditure and its 
final compilation and reporting makes the budgetary control not 
very effective. With the departmentalisation of accounts with 
effect from 1-7-76, when the accounting function also will be under 
the Ministry, i t  will be possible to keep closer watch on the actual 
expenditure and to take timely action to control deviations o r  
excesses. 

ministry of Works & Housing O.M. No. G-25015/16/75-Bt (Pt . ) 
dated the 3rd July, 19761 

I t  is a matter of particular concern to the Committee that despite 
their comments year after year significant excesses continue to recur 
under the sub-heads 'A. (2) (1) -Bujldings' (Rs. 166.79 lakhs in 
1973-74 and 'A.7 (1) -Stqck-Charges' (Rs. 157.58 lakhs in 1973-74) of 
the Grant relating to Public Works. Better financial control could 
and should have been exercised by the authorities concerned. Ex- 
pressing deep distress over the deterioration in the administration of 
this grant, the Committee, in paragraph 2.55 of their 134th Report 
(Fifth Lok Sabha), had, inter a h ,  desired that the Ministry should 
examine whether there were any inherent defects in the system in 
vogue and then devise suitable machinery for a reasonably accurate 
fotecast of requirements of fun&. It is disquieting that the action 
tf any, %&en by the Mnistry on this recommendation of the Corn- 
mi- had not been intimated dU the Rnalisation of this Report. 
The CommSttee would reiterate their earlier recammendation and 
woutg call on the Minidry  of Works and Housing to undertake im- 
msdi.Wy o detaoed larmnfaation of thc exlrrtlng aman-t~ and 
a c v d r a n z s f r b b ~ ~ .  
@I. No. 14 (Pam 2.44) of Appendix XXV to 180th of the 

PubW Acoounta (=ammittec ObJitb kok Sabb)l 



Action Taken 
The exceas of Ets. 157.58 lakhs in 1973-74 was not on account of 

A T  (1) -Stock Charges but on account of A-7 (2) -Other Suspense Ac- 
count Char$&. The excess under A7(1)-Stock charges wag Rs. 
98.65 lakhs as mentioned in para 2.40 of the report of the Com- 
mittee. ' As mentioned in the Report, a Task Force had been set up 
and it had certain recommendations regarding change in procedure 
of budgeting for Stocks and Suspense, which would have the effect 
of improving expenditure control. The recommendations of this 
Task Force are, however, still under examination in the Ministry of 
Finance in consultation with the C . &A. G . of India. As for excess of 
Rs. 166.79 lakhs under the head Repairs A.2(1)-Buildings. the 
position is that the pay and allowances of work charged staff engaged 
in the Enquiry offices for attending day to day running repair and 
maintenance are booked as 'works expenditure'. Because of the im- 
plementation of the recommendation of the Third Pay commission, 
the pay and allowances of the work charged staff also went up and 
these had to be paid as obligatory expenditure with retrospective 
effect and this, in turn raised the 'works expenditure'. 

However, as mentioned in reply to Para 2.43' strict instructions 
have been issued to all Chief Engineers etc. not to exceed the 
budget prZvisions . 
[Ministry of Works & Housing 0 .M.  No. G-25015116/75-Bt. dated the 

16th April, 1976.1 
Recommendation 

An excess expenditure of Rs. 5.38 lakhs had been incurred in 
the 'Charged' portion of the Capital Sectiun of grant No. 27 relat- 
ing to the Department of Social Welfare under the sub-head 'F. 
(1)-Rehabilitation of rehabilitable families of displaced persons 
from East Pakistan.' That the additional requirements of funds for 
meeting the expenses on the rehabilitation of displaced persons 
from the erstwhile East Pakistan should have been as high as 107.6 
per cent of the original sanctioned Appropriation is, in the opinion 
of the Committee, indicative of a gross underestimation of mone- 
tgl.v requirements. Considering the fact that the liability on this 
account was by no means unforeseen or unexpected, the Committee 
are of the view that i t  should have been possible to assess more 
realistically the commitments in this regard. The Committee desire 
that the Department shod8 evolve, in consultation with the &En- 
istry of Finance, suituble mechanisms 50 ensure a more r e W c  
and accurate fo~e~ast of monetary requirements, 

"8, No. I6 Appendrhr XXV, Para 2.50 of 180th Repart of 
PAC (5 L.S.)] 



Action *en 

The scheme under reference is intended for loans to the displaced. 
families staying in Homes/Infirmaries for purchase of land, house 
building a d  business purposes to enable them to settle in normal 
life. The parties concerned had to approach the State Governments 
for assistance and the loans were granted by the State Ggvernmenk; 
In this connection, the pitiable condition of the displaced persons 
who had come to West Bengal and Bihar from the former East Pak- 
&tan territory on account of various atrocities can scarcely be ex- 
aggerated. The demand from the displaced persons for rehabilita- 
tion loans was naturally very heavy, but Government could provide 
for relief only to the extent its resources could bear the brunt. Dur- 
ing the year 19721973, the Gqvernment of India was able to provide 
for Rs. 25 lakhs in this behalf (Rs. 20 lakhs to West Bengal and 
Rs. 5 lakhs to Bihar) . During the year 1973-74, it was originally 
envisaged to provide a higher sum but due to constraints in resour- 
ces, only a sum of Rs. 5 lakhs could be provided in the budget. 

2. I t  may thus be appreciated that at the estimating stage, it was 
proposed to consider a higher provision but due to Government's de- 
cision to restrict the Plan Outlay for this Sector for 1973-1974 to 
Rs. 23 crores only, the Department was obliged to prune the provi- 
sion for this scheme to Rs. 5 lakhs, in view of severe budgetary 
constraints. 

3. Detailed Departmental instructions laying down the drill and 
machinery for processing proposals for budget formulation and re- 
appropriation of funds already exist. However, in view of the re- 
marks made by the Public Accounts Committee, these instructions 
have been reiterated through an office order issued on 20 Septem- 
ber 1975, wherein the responsibilities of officers at  various levels 
have been clearly delineated. 

fMinistry of Education & Social Welfare, Department of Social 
Welfare O.M. 625015117175 Bgt. (IF) dated the 19th June 

19'161. 

. . . Recommendation 

(1) The Committee are surprised to observe that an expenditure 
of Rs. 0.41 lakhs incurred in the Capital Section of 'Grant No, 35- 
Currency, Coinage and Mint', in satisfaction of a Court decree war 
Mtially adjusted by the Central Public Works Department as s 
'Voted' item of expenditure and later an accounted for as 'Charged' 
even though expenditure incurred in satisfaction of awardrp of arbit- 



ral tribunals, court awards or decrees, etc. is correctly debitable a s  
'Charged' expenditure, in accordance with the provisions of Article 
112 (3) of the Constitution and paragraph 2.1.9 of the Central Pub- 
lic Works Accounts Code. The Committee have had occasion ear- 
lier to comment on a similar instance of misclassification, also by the. 
Central Public Works Department, in paragraph 2.65 of their 134th 
Report (Fifth Lok Sabha) . The Committee are concerned that sucb. 
patent 'misclassifications should continue to recur, despite clear pro- 
vision in the relevant rules. The Committee cannot countenance 
such recurrent lapses and desire that psitive instructions should be 
issued by the Ministry of Finance and -the Ministry of Works & 
Housing to, eliminate such misclassifications in future. 

(ii) Even though the second item of excess expenditure of 
Rs. 0.91 lakh incurred in the Grant as result of misclassikation of 
a 'Vokd' expenditure as 'Charged' does not require regularisation, 
in terms of paragraph 7 of the Committee's 16th Report (First Lok 
Sabha) the Committee are concerned to note that the Central Public 
Works Department should have classified payments made against 
two arbitration awards, which are distinctly different from the 
awards of a court or arbitral tribunal, as a 'Charged' item of expen- 
diture despite a clear and unambiguous legal advice in this regard. 
The Committee desire that the instructions issued in this behalf in 
1964 should be suitably reiterated and brought to the notice of all 
concerned so that mistakes of this nature do not recur. 

[Sl. No. 18 (Paras 2.54 & 2.56) of Appendix XXV to 180th Report 
of Public "Accounts Committee (Fifth Lok Sabha) 1. 

Action Taken 

(i) Ministry of Works and Housing: 

The Finance Ministry have clarified the position in their O.M. 
No. F. 8(22)-B175 dt. 15-11-75 and this has been brought to the 
notice of all concerned vide this Min. Memo No. G-25015j16j75-BT. 
d t  . 16.12-76. .. .: 
winistry of Works & Housing O.M. No. G25015116j75Bt. dated the 

16th April, 1976.1 

Copy of Office Memorandum No. 25015116(75-Bt. dated the 16th 
December, 1975 born the Ministry of Works and Housing, New Deihf 
k, all the AttachedlSubordinate OBcers under this Ministry etc. etc. 

SVBJECT: Payment in satisfaction of Court decrees, etc., Arbitrd 
Awardk-Clasaifiatfon of v d f t u r e  as 'ChargW or 



'Voted'-Observations made by the Public Accounts Com- 
mittee in their 180th Report (5th Eok Satrha). 

A copy of Ministry of Finance (Department of Economic Mairs)  
Office Memorandum No. F. 8(22)-B/75 dated the 15% November, 
1975 (together with the enclosures mentioned therein) is sent here- 
with for information, guidance and strict compliance. 

Copy of Office Memorandum No. F. 8 (2))-B/75 dated the 15th 
November. 1975 from the Ministry of Finance (Department of Eco- 
nomic Affairs), New Delhi to all the Ministries/Department etc. etc. 

SUBJECT: Payment in satisfaction of Court decrees, etc. Arbikal 
Awards-Classification of expenditure as 'Charged' or 
'Voted'. ' 

The undersigned is directed to invite reference to the observations 
of P.A.C. in paras 2.54 and 2.56 of their 180th Report (5th kk 
Sabha (Extract enclosed) wherein the Committee have expressed 
concern on misclassification'of expenditure despite clear instructions 
on the subject. 

2. As will be seen from para 2.54, the expenditure which, should 
have been correctly classified as 'Charged' expenditure was initially 
adjusted by the Department as a 'Voted' item of expenditure and 
later on accounted for as 'Charged' expenditure. In this connection 
attention is invited to Article 112(3) (f) of the Constitution where- 
under it Is clear that any sums required to satisfy any judgement, 
decree or award of any court or arbitral tribunal is debitable as 
'Charged' expenditure. P.A.C. desires that MinistriesIDepartmerrts 
take due care to avoid recurrence of such misclassification. 

3. In para 2.56 of the Report the Committee have drawn atten- 
tion to a rnisclassification of expenditure on account of payments 
made against two arbitration awards, as 'Charged' item of expendi- 
ture though these were distinctly different from the awards of a 
court at arbitral tribunal. 

In this connection attention is invited to this Ministry's 0 .M. No. 
Fl(124) -33164, dated 13-11-64 (copy enclosed wherein the scope of 
beating such expenditure as. 'Voted' or 'Charged' has been dearly 
brought out. 

MIinin6;s of Home MWrs, &c., .n quatea $0 take note of the 
above observations of the Committee carehrlly and avoid the re- 



cmence or such misclasrai&ations of expenditure between 'Voted" 
or 'Charged' in future. 

Para 2.54 of 180th Report of P. A. C . (5th Lok Sabha). 

The Committee are surprised to observe that an expenditure of 
0.41 lakh, incurred in the Capital Section of "Grant No. 35-Cur- 
rency", Coinage and Mint in satisfaction of a CouA decree was ini- 
tially adjusted by the Central Public Works, Department as Voted1 
item of expenditure and later on accounted for as 'Charged' even 
though expenditure and incurred in satisfaction of awmd of arbitral 
tribunals, Court awards or decrees, etc., is correctly debitable as 
'Charged' expenditure in accordance with the provisions of Article 
112(3) of the Constitution and paragraph 3.1.9 of the Central Public 
Works Account Code. The Committee have had occasion, earlier to 
comment on 8 similar instance of mis-classification, also by the Cent- 
ral Public Works Department, in p p g r a p h  2.65 of their 84th Re- 
port (Fifth Lok Sabha). The Cormnittee are concerned that such 
patent mis-classification should continue to recur, despite clear pro- 
visions in the relevant rules. The Committee cannot countenance 
such recurrent lapses and desire that positive instructions should be 
issued by the Ministry of Finance and the Ministry of Works and 
Housing eliminate such mis-classifications in future. 

Para 2.56 of 80th Report of P. A. C. (5th Lok Sabha). 

Even though the second item of excess expenditure of Rs. 0.91 
lakh incurred in the grant as a result of mis-classification, 'Voted', 
expenditure as 'Charged' does not require regularisation, in terms of 
paragraph 7 of the Committee's 16th Report (Fifth Lok Sabha), %he 
Committee are concerned to note that the Central Public Works 
Department should have classified payments made against two arbi- 
tration awards, which are distinctly different from the awards of a 
court or arbitral tribunal, as a 'charged' item of expenditute, despite 
a clear and unambiguous legal advice in this behalf in 1964 should be 
suitably reiterated and brought to the notice of all concerned so 
that mistakes of this nature does not recur. 

Ministry of Finance (Deptt. of Economic AfIairs) 

Instructions have since been issued to all Ministries/Dew 
menfa to ensure that mis-clamiscation of the nature referred to in 
the above paras do not recur in future, Vide this Ministry's Wee. 
Memorandum No. F.8(22)-B/75, dated 156-11-75 cop; of which is- 
enchid. 



Copy of Ministry of Finance (Department of Economic Affairs) 
O.M. No. F9(22)-B175 dated 15th November, 1975. 

'Subject:-Delay in the submission of 'Notes' regarding regularisa- 
tion of excesses disclosed in the Appropriation Accounts 
for the year 1973-74, to the Public Accounts Committee. 

The undersigned is directed to invih a reference to this Minis- 
try's Oflice Memorandum No. F.8(53)-B/74 dated 16th April, 1975, 
laying down the procedure for submission of Notes/Memoranda re- 
garding regularisation of excesses over voted GrantICharged Appro- 
priations as disclosed in the Appropriation Accounts, to the Public 

.Accounts Cqmmittee. As emphasised therein, these 'Notes' are 
required tu be furnished to the Public Accounts Committee imme- 
diately after the presentation of the Appropriation Accounts before 

'Parliament or by 3lst May, whichever is earlier. In spite of the re- 
peated instructions on the sub ject, the 'Notes' relating to excesses 
disclosed in the Appropriation Accounts for the year 1973-74 were 
delayed on one account or the other. The Public Accounts Com- 
mittee in Para 2.10 of their 180th Report (5th Lok Sabha) as repro- 
duced below, have expressed their displeasure over the inordinate 

,delays in submission of such notes. 

'The Committee are once again constrained to record their 
displeasure over the delays in the submission of the ex- 
planatory notes on exce.+es over Voted Grants and 
Charged Appropriations that continue to recur despite 
their earlier exhortations. Out of 27 notes relating to the 
expenditure incurred in excess of amounts authoriscd by 
Parliament during 1973-74, only 6 notes had been received 
by the stipulated due date, 14 notes in June, and 7 notes 
in July, 1975. The Committee, in particular, are unable 
to condone the conscionable delays that had occurred in 
respect of the explanatory notes relating to 'Grant No. 75' 
of the Ministry of Shipping and Transport and 'Grant 
No. 53' Chandigarh administered by the Ministry of 
Home Affairs, which were received only on 18th July 
and 30th July, 1975 respectively. The Committee are 
dissatisfied with this state of affairs and desire ba t ion  
of rqponsibility for appropriate action. The Committee 
would not countenance such deluys in iutu~" [Para 2.10 
of the 180th Report of the P.A.C. (5th Lok Satiha)]!' 

2. Any delay in the submission of &me 'Notes' M & r  bvltfng 
&ticisma from the P .A .C . , thwarts the programme of the CoItUtlit- 



tee in Analisfng their Report on excesses and also acts as a set-back 
to the submission of the excess Demands to Parliament. It is again 
stressed upon Ministries/Departments to ensure that the 'Notes' are 
finalized and submitted to the Committee within the stipulated time. 

3. Ministries/Departments are requested to take note of the above 
observations of the Committee and take suitable action to ensure 
that the 'Notes' on excess Expenditure duly vetted by Audit, reach 
the Public Accounts Committee by the prescribed date, withou4 fail. 

Recommendation 

The Committee would also like the Ministry of Works and Hous- 
ing to examine this particular lapse with a view to seeing whether 
the supervision exercised over the accounting of expenditure was in  
fact adequate and for Axing responsibility for necessary action. The 
Committee would await a further report in this regard. 

[Sl. No. 19 (Para 2.55 of Appendix XXV to 180th Report of the 
P.A.C.) (5th Lok Sabha)]. 

*Action Taken 

'She matter has been investigated. I t  has been found that the mis- 
take in allocation of expenditure in this case was committed by the 
Divisional Accountant and perhaps inadvertently. Accountant 
General, Madhya Pradesh, under whose administrative control, this 
Divisional Accountant is, has been informed of this lapse with a re- 
quest to warn the defaulter suitably in the matter. Other Divi- 
sional Ofaces in the Circle have also been advised b be careful 
with a view to ensuing that such mistakes do not occur in their 
Accounts. 

m i s t r y  of Works & Housing O.M. No. GaS015/16/75-% dated 
the 3rd July, 19761. 

The Committee note that an excess of Rs. 1.16 cmres had occur- 
red under the sub-head 'A. I-Amy' of 'Grant No. %Defence 
Services-pensions'. The Committee are not convinced by the 
plea offered by the Minbtry of Dsfsnce that on account - of a num- 
C-- - - -  - k 

*Not mttsd by Audit. 



ber of uncertain factors, it is not possible to make a precise estimate 
of the magnitude of the non-eflfective charges. Eva assuming that 
some pensioners might or might not draw their pensions during the 
month of March, the Committee are doubthrl whether this by 
itself could account for the large excea. The Committee, therefore, 
view with seriousness the excess expenditure on what should be 
a comparatively easily ascertainable account and desire that the 
Ministry of Defence, in consultation with the Ministry of Finance, 
should evolve a system of expeditiously reporting the debits to the 
concerned authorities so that proper revised estimates could be 
framed in time and excesses avoided. 

[Sl. No. 20 of Appendix XXV (Para 260) 180th Report 
of P.A.C. (1975-76) (Fifth Lok Sabha) 3 

- Action taken 

The observations of the Public Accounts Committee have been 
noted. Action has been taken to ensure that stricter watch is kept 
by the Accounts authorities concerned on receipt of accounts fram 
the pension disbursing officers and in cases of delay, matter is vigo- 
rously pursued to call for the wanting accounts. Necessary instruc- 
tions have also been issued by the Controller of Defence Accounts 
(Pension) vied his letter No AIII13892, dated 9th October, 1975 
addressed to Treasury Officers/Post Masters asking them to render 
the pension payment accounts promptly in future. 

D.A. D.S. has seen. 

[Ministry of Defence O.M. No. F. ll(15)-75/D (Budget) 
dated the l l th  December, 19751 

Copy of Controller of Def'ence Accounts (Pensions) letter Na A1111 
38921dated 9-10-1975 addressed to the Treasury ORhersf Post 
Masters. 

Subject:-Pension payrnen t accounts-Submission of. 

In accordance with the procedure 1aM down in para 7 of Annexwe 
to the Comptroller and Audibor General of India, New Delhi letter 
No. 180-AC1136180 Pt. IV (A) of 9-2-1062 (copy enclosed), the pension 
accounts relating to the Defence Pemhn are required to be forward- 
ed direct to this ot&ce bi-monthly i.e. (i) on the l l th  of the month 
and (ii) on the 1st of the following month duly supported by Sub 
M u l e s / T o p  Schedules. 

Z I t i s o b r e n r e d t h a t t h e e e ~ ~ b a r e ~ t b e h g r a a s f ~  
in tbb od8ce, in time, in spite of our ~spsatsd mqussb urd telaenphlc 



"SY. Ftirther, i t  may be 'stated that our pension budget is framed +- adjustment of all pensionary charges to disbursed 
&ing the year and non-adjus,tment of a considerable number of 
Psiasibn payment vouchers will result in a wide gap between the 
WQPM actuqls and the sanctioned budget. 

I 

G To avoid any further adverse remarks from higher authorities 
for non oboenr~ll~e of time schedule, it is earnestly requested that 
the inehYetions regarding tirnely rendition of the account refared 
to in ptm 1 above, may please be compared with strictly in future. 

& The under mentioned Pension Accounts are still awaited from 
your 04100 to date. It  is, therefore, requested that special steps may 
pfeors be taken to furnish the same without any further delay. 

6. The receipt of this memo may pleased be acknowledged. 
Recommendation 

The Committee are concern4 to note that the actual expenditure 
of Rs. 26.18 crores under the 'Stores-Suspense Account' of 'Grant No. 
18-Capital Outlay on Posts tnd Telegraphs' exceeded the sanctioned 
grant of Rs. 6.64 Crores by as much as 294 per cent. Out of the excess 
expenditure of Rs. 19.54 Crores ungier this head of account, Rs. 5.16 
Crores represent the payments made to the Director General of Sup- 
plies and Disposals for supply of indigenous material made in 197273. 
The Cummittee are unable to understand why the undischarged 
Wilities relating to 1972-73 could not have been foreseen and pro- 
Med f a r  during 1973-74. That t h s  was not done indicates that 
adequate attention is not being paid by the indenting authorities, 
to the planned procurement of and payment for materials. The 
Commlh would, therefore, like the Ministry to example whether 
tbrac ore any inherent defects in the existing systems and to take 
suitable remedial measures for ensuring that adequate provision is 
made in the B d g e t  Estimates itself for meeting past liabilities. 

[S1. No. 21 (Para 2.64 of 180th Report of PAC 5th Lnk Sabhe).] 

The Budget Estimates for 1973-74 were framed in January, 1973, 
At that time it was expected that there would be no throw forwand 
bills of 1972-273 towards purchases through DGS&D. Horn, a 

*Not vetted by Audit. 
m -11 



QWmkabdJeaektclqpectof S u p p l l a e ~ M d i a ~ m ~ J d .  
acaYrd l8ba md colild aat be accountad w in 1mm. xkcing mu 
counr of 1OChN it .t to notice that DCM&D bills tq the mt 
of R.. 5.18 cforea w m  raised and psymento would have to he mrrlw 
in 197S-74 The Final Grant for DGS&D payments wm 
raised from Rs. 7.65 Crores (provided in the Budget) to Rs 1BBQ) 
b r e s  against which the actual expenditure stood at Rs. 1281 Croree, 
though coordination is maintained with the' Pay and Account* 0119- 
cers and the DGS&D for planning the procurement and paymenta 
therefor, supplies which are expected during a year at times spilled 
over the next year or payments therefor after inspection and veri- 
fication can be made only during the year following the year of 
supply and the overall position in this respect emerges only after 
March. A decision has now been taken to purchase articles re- 
quired solely for the P&T Department directly and not through the 
agency of DGS&D. This is expected to improve the Budgetary 
contro1. s 2 41 

of Communications (P&T hard) N . 0 . No. 2743PIbB 
dated the 7th February. 197(1)] 

Subject to their observations contained in the preceQng para- 
graph of this (180th) Report, the Committee recommend that * 
excess (for the year 1973-74) referred to in paragraph 2 1  of the 
Report be regularid in the manner prescribed in Article 115 of 
the Constitution of India 

3 s .  N. 23 (Para 2.66) of Appendix XXV of 180th Report (5th 
Lok Sabha)] 

- * Action taken 

Demands for Excess Grants for 1973-74 (excluding Railways) are 
proposed to be laid before Parliament in the next session. 

[Ministry of Finance (Deptt. of Economic Affairs OJtLNo. Ir8 
(22) -B/75 dated 21-11-1978)] 



The Committee are once ag&n constrained to recorq their disph 
wure over the delays in the subidasion of the Explanatory Notes an 
excesses over VOW Grants and Charged Appropriations that mntinue 
to recur despite their earlier exhortations. Out of 27 Notes relating 
to the expmditure incurred in qxcess of amounts autho*ed by 
Parliament durir)g 1973-74, only 6* Notes had been received by the 
stipulated due date, 14 No% in June and 7 Notes in July, 19'75. Tbe 
Committee, in particular, are unable to condone the unconscionable 
delays that had occurred in wpect of the explanatory notes relating 
to 'Grant No. 75' of the Ministry of Shipping and Transport and 
'Grant No. 53' (Chandigarh) administered by the Ministry of Home 
Aftaim, which were received only on 18th July and 30th July 1975 
rapectively. The Committee are dissatisfied with this state of 
rilfEairs and desire _fixation of responsibility for appropriate adion. 
The Committee would not countenance such delays in future. 

(As regards the suggestion made by the Ministry of Finance re- 
garding the revised procedure to be adopted for the furnishing of Uls 
Esrplanatory Notes to the Committee, this would be considered sepe- 
rately in due course and ' the Committee's decision communicated.) 

[S. No. 4 (Para 2.10) of Appenclix XXV of 180th Reporti5th 
Lok Sabha] 

Action Taken 

(i) Ministry of Finance 
(Deptt. of Eco. Mairs) 

Necessary instructions have again been issued to the Ministries 
vide O.M. No F. 8(22)-B/75 dated 15-11-1975 (copy be enclosed) 
[vide page 2003. 

[Ministry of Finance (Department of Economic Aflairs) O.M. 
F. 8 (22)-B/75, dated the 21st November, 19751 

Action taken 
(ii) Ministry of Home Affairs. 
This Ministry has to get the Appropriation Accounts veriAed from 

and explanation for excess expenditure prepared by Union Tenri- 
bories who are like miniature state governments. Their Finance 
Departments have again to get the appropriation accounts veaed 
by each department of the Union Territory as also ascertain the 
exact reasans for variations from the spending departments. 



Two statements, one showing the chronological order of the action 
web bJt.trrr &.-~~waulwtwain.ap*:~*& 
mtioa -s W m  ffi IlbcdntW ~ & m M  & W ' h u e s  
(Amemre-A )and the other showirg && #&a&Aog&& brder '& the 
action taken by the Chanwwh Adauwjm . . tion after receipt of the 
communication in this r e g d  fawn .w Ministry (AMerture-B) are 
eqdosed. It would be observed thpfrom that the delay in sending 
tae note was not $ue to the fault of m y  oacer either in the Miaistry 
bf Home Afeairs or in the Qlarrdigarh Administrati~n. 

W has always been the ~~~ of the Ministry of Hpme Affairs 
b expedib the su-on of ]No& Q Pub& Accounb Commitbe. 
The Ministry has, however, notea the dln4Bb6shction of t;he Comdf; 
tae oa the wed aikdmion of the note in the present case and 
Hi try to cut down all delays in eCtktiee. 

The note hag been vetted by Audit. 
@linistry a£ Home &fairs aM. No, U/150i#/9/76-ACII drbed 

the 28th January, W6.1 



- -. - - - - - 

Date CUOtion akea - 
'17-9-74 . Appropriation iRabwrts ~ c i w d  from tbe hG.CR. 

ZS-I*74 , , , . Reminder to Chpac?igpz"h &&niwatioq from DS(A). 

15-10-74 , . . Further Cmtsaiop idwtd by rh A.G.C.R. Correccionr 
In- t h m U  A propriftion AID)yntl.lld COP) 
oent .to ihc 'Chn&jw Adrmnlstration on 1610-74 
(issue). 

5-11-74 . . R U a  !sent to the ChPDdigdi Administration on 5-11-74 
(data, of isw frorn DS(A 1. 

20-11-74 . . Reminder sent to Cha+igarh Administration on 20-11-74 
(date of issue) from Dlrtctor (Finance). 

25-1 r -74 . . Inteim reply reueived from Chdigarh Administdon. 

5-12-74 . Funhsr cowmtiom inrirsurted by ths A.G.C.R. 
6-12-74 . C41cctions intinwkd to the C%anc!igarh Administraoo-r 

and incorporated in th original Accour,,ts 

17-12-74 . InFrim reply received from the Chandigarh AQainistra- 
tlon. 

20-12-74 . Corra~n'ons intimatd b.y ,ha A .G.C. R . 

7-1-75 . Reasons fcw variatiius se-r hy th Chsdigarh A G n i n i ~ f r ~ ~  
tion direct to the A.G.C.R. under i~tlmation to us :n 
reqwa of certain majZ~r ' eads. 

I 6-2-75 , i:.xvlurat~ons tiw furris! ed by tkc Chandigarh .%!- 
miltistration tcb thc A.G.C.R. under intimmion to us. 



7-3-75 . ' . Reminder sent to the Chandigcrth Administration. 
14-3-75 . . Remtnder received from the hlPnistr~ of Pinma resadiqO Bxccss Note. 

17-3-75 . . The Chandeh Administration was reminded to sapt tbe 
oeassrry i nfonnrtlolr. 

7475 . . Not~lppoved by the JSO. 

25-4-75 . . Concerned Ministries (Ministry of Works ~r?d  Housing and Depanmmt of Pawcr) w q e  askt d to supply i n f m -  
t h  jn the queries. 

12-5-75 . . Ministry of Worts and Housing and Drpartmcat of Poftnrt reminded. 

zo-5-75 . . Reminder from the Ministry of Finanp. 

21-5-75 . Interim reply smt to rhc Ministry of F i ~ m a .  

24-5-75 . Position cxpleintd to thr Mifiistry of Finance. 
26-5-75 . . Ministry of Works and Hming  furnished the informa- tio?. 



L 

m Action t a b  - 
. File alongwith the 'Note' for regularisat~on of excess smt 

to the Minimtry of Pin~aac. I ' 

. Ministry of Finance scnt the Notc to thc A.G.C.& for 
' wttmg. 

. File eceivrd from the Ministry of Pinma sftn some fur- 
ther qurricr raised by the A.G.C.R. and the Chandi rh 
hci+inimatio. utrd to ftumish infonnatia~1 on &c 
quenca. 

. Reminder fbrn the Minlrby of Pinencc. R fy cmt to 
ern and reminder iw r d to rhc Chandigarh %muus- 
Daa. 

. Rmisrd nocc 
so., u w r  d b * e ~ b 4  m d W  

and Dim etas (Pmua) amd & stnt to the 
Ministry d Finma. 

. File returned by the A.G C R. to the Ministry d Finance- 

. File Rcrivcd &am the Ministry of Finance. 

. File returned by the Ministry of Finana. 



%hpeaditure in excess of Grant for 1973-74 in respect of Grant 
No. 53-Chandigarh was incurred by the Engineering Department ot 
ilmm&#~ Mmiibtration and explanation for this exc- were to 
tm secured from the chief Engineer, Chrmligarh. In this connection 
h110wing correspon_dence was done subsequent to Minigtrg of Heme 
M a i m  9.0. No. U/l!%B2/Y?4AC. I1 dabdl 7-3-75. 

a. D.O. No. 39p75-1651-A0(6)/40Sd dated dhe 17th/18th 
March, 1975 &om Deputy f3emhy (F) to Chief %h#neer 
Challdigarh with a copy to Under Secretary, Ministry oi 
Home Affairs for getting action expedited. 

2. Wireless Signal No. U/15022/1/74-AC. Il dated 17-3-75 
from Ministry of Home Main to Chief Commissioner, 
Chandigarh asking for reasons of excess over Gmmt. 

3. W t .  No. 31)/2/462-A0 (6) -76/4OfX dated 19-3-75 from Finance 
Secretary to Chief E@mm forwarding copy of Wireleao 
signal for expediting explanations for excess. 

4. Interim reply in letter No. 39/2t74-462-AO(6)-7514208 dated 
20-3-75 from Finance Secretary to Under Secretary Minis- 
ky of Home Affairs with a copy to Chief Enginelet for ex- 
pediting explanations for excess. 

5. Wireless Signal No. U/15022/1/74AC. I1 dated 26-3-75 from 
Ministry of Home A h r s  to Chief Commissioner CBandi- 
garh Administration for sending note for regularisation of 
excess. 

6. Endst. No. 39121539-AO(6)-7514580 dated 29-3-75 from 
Finance Secretary to Chief EngLneei forwarding copy of 
above wireless signal for immediate necessary action. 

7. Memo. No. 667/B dated 29-3-75 from Chief Engineer to 
Finance Secretary explaining reasons for excess. 

8. D.O. No. 39/2/75-AO(6) 14744 dated 1-4-75 from Finance 
Secretary to Under Secretary Ministry of Home M o i r s  
forwarding a detailed note dealing ' with excess over 
grant 
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8. WaoCleos message No. U/15022/1[74AC. l'l dated 24-75 from 
MhWay of Home Airtirs to Chief Commissioner, Chandi- 
&fa& for g d n g  the note on excess over grant expedited. 

lo. Wireless signal No. 3912 174-3662490 (6) -'El4827 dated 3.4.75 
from Finance Secretary to Under Secretary MM&y of 
Home Maim informing that the requisite note had already 
beeh forwarded on 1.4.75. 

11. D.O. No. B/l$74-755hg/733 dated 5-4-75 Chief Engineer t6 
.Finance Secretary explaining the circumstances of excess 
over grant 

12. Wireless signal No. U/25022/1/74AC. Il dated. 17-6-75 from 
Ministry of Home Affairs to Finance Secretary asking iar 
Mormation on certain points in the note already furnished. 

13. Endt. No. 30/280g-AO(6)-7518577 dated 18475  from Fi- 
Secretary to Chief Engineer asking information on the 
points of Ministry of Home Mairs. 

14. Memo reminder No. 39/!&06-AO (6) -75 / 8756 dated 23-6-76 
from Finance Secretary to Chief Engineer. 

15. Wireless signal No. U/15022/1/74AC. n dated 23-6-75 from 
Ministry of Home Affairs to Finance Secretary for expedS- 
ting information. 

16. Endt. No. 39/2939-AO (6) -75/8?90 dated 254-75 from 
Finance Secretary b Chief Engineer forwarding copy of 
the above Wireless signal for immediate necessary action. 

17. D.O. reminder No. 2912939-AO(6)-7519059 dated 26-6-75 
from Finance Secretary to Chief Engineer with a copy to 
Under Secretary Ministry of Home Affairs. 

18. Memo. No. B/75/1684 d a t d  1-7-75 from Chief Engineer to 
Finance Secretary supplying the requisite informa tion. 

19. Wireless signal No. U/150224/74-AC. I1 dated 30-6-75 from 
Ministry of Home Affairs to Finance Secretary for expedi- 
ting information. 

20. Wireless signal No. 925. I dated 1-7-75 from Finance Secre- 
tary to Ministry of Home ,=airs by way of interim reply. 

21. Wireless signal No. U/15022/1/74AC. II dated 1-7-75 from 
Ministry of Home Affairs to Finance Secretary for expedi- 
ting information. 



22. Letter No. 30/2/75-AO(6) /9317 . dated 2-7-75 dmhh F' - 
Secretary to Under Secretary Ministry of Home Maim 
furnishing information on each point of Ministry of Home: 
Mairs. 

(iii) Ministry of Shipping & Transport 

The Appropriation Accounts in respect of GraqhNo. 75--Ministry 
of Shipping & Transport for the year 1973-74 were first received from 
the Accountant General Central Revenues on the 19th September, 
W4. Thereafter corrections to the Appropriation Accounts were 
received from the Accountant General Central Revenues on 3rd Octo- 
ber, 1974, 2nd November,.1974 and the 25th March, 1975. Action was 
fnlttated in the Ministry for confirming the Appropriation Accountsf 
nQtering comments thereon by the concern4 units in the hlidstq 
but due to frequent corrections in the Appmpriation Accounts the 
d b l  picture could not emerge before the baginning of March 1975. 

A chronological statement showing the time taken at various 
stages of processing and finalisation of the "Explanatory Note" for 
a g d a r h t i o n  of excess of Rs. 6,75,008 over the revenue Voted Grant 
No. 7tMin'istry of Shipping and Transport for the year 1973-74 is 
attached (Annexure A). A copy of the "Explanatory Note" is also 
aLtached (Aanexure 'B'), from which it will be observed that out 
d the total excess of Rs. 6,75,008 revealed in the Appropriation Ac- 
counts for Grant No. 75 for 1W3-74, an excess of Rs. 5,80,338.64 was 
due to wrong debits. The net excess was only Rs. 94,689. 

The exact location of wrong debits due t*> misclassifications, in 
consultation with the concerned organisation in the Ministry (uiz. 
Roads Wing and Border Roads Development Board) and the Accoun- 
tant General, took considerable time. It  would be observed from the 
attached chronological statement (Annexure A) that at each stage 
the matter had been attended to a s  expeditiously as possible. The 
delay in sending the "Explanatory Note" was not due to the fault of 
any organisation or officer in particular. 

It has always been the endeavour of the Ministry of Shipping and 
Transport 'to expedite the submisskn of notes to Public Accounts 
Coinmittee. The Ministry will make its best efforts to cut down all 
delays in future. 
No. BPC-16/76 Dated 12th August, 1976. 

*/Ministry of Shipping 8; Transport O.M. No. BPC-16/76 dated 
the 12th August, 19761 

*Not vetted by Audit. 



ANNRXURE A 
Chrmlopical statment rhomMng the time taken at van& stages in prouuing . dfinalising the 'Erphnatory No&. 

Date 

. . Date of receipt of Ministry of Finana D.O. No. Fs(S)-B/?s 
dated 5-3-75 intimating an cxsss of RE. 6,48,532 in 
Grant No: 75 for the year 1973-74 and rcqocstmg M to 
send 8 co er of the Draft 'Note' 31-3-75 for getdng 
it vetted ~ u d i t  md submkrtm $PAC. 

. . 8 copies of Draft Note writ to hdiaistig of F w a .  

. . S a w  doubts erprco~d by Ministry d Finance and & 
lied Uut a rrpmeuatin Bol. the Hinhtr&m& 
plain the position --ttrrP 
with be.ax.~Wd~ stutam. 

. . A fuaher cwamuniotias rcctiwd &om Ministry ofFiDlna 
equating us to f~vioc rhc Draft Note lfnr trting into 
account the obscrvmtia-~s mentioned thcrcin. 

. 8 copied of' the re vised Dr& 'Note' sent to Ministry of Finmce 
after obtainir g nccrssrry infarmctim frcm thc aonamcd 

. Draft Note sent to A.GCR. by Mir ittry of P.;r rr ce fcr 
vetting. 

. Miilistry of Finance desind for  vision of Dmft 'Note' 
in the Light of ob: rrvations m d c  by Audit. 

. Rcvisc d Dmft 'Notc' sent to Ministry of Fioarcc. 

. . RevisrdDraft 'Note'sent to A.G.C.R. by Mi~istqof Finace 
for m tting. 

. . Revised Dmfl 'Note* duly vencd by Audit xts iwd f b a  
Minstry of Finance. 

. . loo a, ies of the crccss 'NOR* in English duly aigacd by 
~~(Lyscox to Ministry of Finme. 

. . IOO copi*.s of the excess 'Note'i~ Hicdi duly signed by JS(L) 
s c a t  to hlil-istry of Finance. 



Note for the Public Accounts Committee for regularisation of 
sjsoess wer revenue Voted Grant No. 75-MMstrg of Shipping & 
Transport for the year 1973-74. 

-- 

Ori@ . . 167~2,000 b74r84aaoo 1a81a59soo8 6,75@1 
S u p ~ l ~ t P r y  . 7~72,000 

The &g id  pvltion of Rs. 1,67,12,000 under Voted Section of the 
apt was ,augmented by Rs. 7,72,000 by obtaining a Supplementary 

m Maroh, 1974 session of Parliament. Against the Final 
Grant  of Rs. 1,74,84,000 the actual expenditure booked, however, 
a&ounM to Rs. 1,81,59,008 leaving an uncovered excess of 
h. 6,7S,008. 

2. The net excess of Rs. 6,75,008 was partIy due to the following 
it&s of misclassliicatfons. 

) . 1,19,175.: This amount was a wrong &bit to the group 
subhead A.l (2.) (3)-LLRoads Wing (Border Roads) " through ex- 
change account. This is being rectified in 1974-75 accounts. 

(ii) Rs. 4,60,518.40: T h i s  represented the cost of two runway 
sleepers and their spare parts which was wrongly debited to the 
head k l ( 2 )  (3)-"Roads Wing (Border Roads)" instead of to sub- 
head A1 (2)--Construction of Border Roads under Major Head 
103-Capital Outlay on Works in Grant No. 76-Roads for the year 
1973-74. 

(iii) Rs. 481.74 and Rs. 162.95: These amounts pertained to the 
following exchange vouchers of the Tourist Department which were 
wrongly debited to the sub-head A 1  (2) (1)-Roads Wing (Main). 

bJ13f..ge vou~hrr No. nil for 3 '74 supplcmcr tary Rs. 481-74  
Exchange t )  *l ,, Rs. 162.95 

3. After excluding the amounts wrongly classified, the net excess 
requiring regularisation under Article 115 of the Constitution is only 
%. 94,669. This amount is less than 1 % of the Final Grant and may 
'kindly be recommended for regularisation. 

This has been seen by Audit. 



In the Revenue Section (Voted) of Grant No. 53-'Chandigarh', 
it is rather s@ufjcant that despite the Iarger outhy during 1973-14 

9 works and tbp alleged steep rise i ~ r  tho cost of materials and 
1 our, the inain~n~lbce expenditure during 1973-74 (Rs. S.14 laErhs. 
dter exrludjng mklassification) should be about 52 per cent af 
the rnamtenance expenditure during the preceding year (Rs. 61.68 
l$kbs). The Committee desire that the Ministry of Home Affairs. 
aud the &finistry of Finance should examine ir! dctails the reasons 
fcr the high inclidence of maintenanci. expenditure during 1972-73 
sdth a view :o ascertain that no avddakle or infructucjus ex~endi- 
h e  on account of corrupt practices and orher defaults had taken 
place. The Committee would await a further report in this regard, 
[S No. 7-Appendix XXV para No. 2.23 of PAC's 180th Report] 

(5th h k  Sabha)l 

Action taken 

The expenditure on maintenance during 1972-73 was no doubt, 
high as compared to that during 1973-74, but it was not high keeping 
In view the maintenance requirements on the basis of actual e~ti- 
rnates:accepted norms. During 1973-74 Iess expenditure was 
incurred on maintenance because the Government was going 
through acute financial crises and several kinds of ban orders and 
instructions were in force not only on Capital works but also on 
minor works, repairs and maintenance etc. In view of the difficult 
times, the Chandigarh Administration did its best to restrict the 
expenditure as much as possible notwithstanding the actual esti- 
mateslaccepted norms and the needs of the growing city. Thus, 
no avoidable or infructuous expenditure on account of corrupt 
practices or other defaults had taken place during 1972-73. 

The Note has been vetted by Audit. 
ministry of Home Affairs O.M. No. U/15030 '11/75 AS I1 dated the  

8th April, 19781 

In regard to excesses under Revenue Section (Voted) of Grant 
No. 52 'Chandigarh' the Committee would like to know the precise 
muons why it had not been possible to estimate the probable ex- 
penditure on rental for street Iight fixtures an? energy bills for 
street lighting and t d c  signals and make necessary budgetary p m  
vision therefor. 

[S. No, &Appendix XSV para KO. 2.24 of P. A.C .'s 180 Report 
(5th Lok Sabha) 1 



The matter has been investigated in consultation with the C h d -  
gerh Administration and the Ministry of Wmh and Housing. Thrr 
.GhpnAirmrh Administration have stated that the amount needed for 
mpnditure on rental fbr street light fixtures and en- billa in 
connection with street lighting and trafllc signals charged by the 
.Commercial Department were correctly estimated by the Admhxb- 
.traticm on the basis of light points but the demands were reduced 
by the Ministry of Works and Housing. The Ministry of Works a d  
Housing were asked to explain why adequate funds could not be 
provided as proposed by the Administration. That the Ministry 
have stated that since the Government were going through se- 
financial constraints and other Economy measures were in force, 
vthe Administration's proposals had to be restricted to Rs. 31.50 lahhs 
in the Revised Estimates 1973-74. However, maximum economy 
was exe~cised by the administration in the case of street lighti4g 
by switching off alternative lights. Further, economy was not paawl- 
ble in the interest of prevention of crime at night, and hence, excess 
.expenditure could not be avoided. 

The Note has been vetted by Audit. 

fMinistry of Home Mai r s  O.M. No. U/15030/11/75-ACII dated the 
8th ApriJJ976J 

Recommendation 

As regards the excess of Rs. 157.58 lakhs under the sub-head 'A7 
(2)--Other Suspense Accounts' of Grant No. 87-Public Works, the 
Committee observe that Rs. 102.02 lakhs represent the expenditure 
incurred in respect of deposit works of non-Government organisations 
-m excess of deposits. Since the rules provide that the expenditure 
an deposit wmks should be limited to the amount of deposit received, 
the circumstances in which works were executed in excess of the 
deposits received and additional amounts of deposits could not be 
received in time from the organisations concerned are not clear to the 
Committee. The Committee take a serious view of the non-observance 
of the rules in this regard, particularly when the deposit works havs 
been executed on behalf of non-Government organisations, and desire 
that responsibility for the lapse should be fixed for appropriate 
action. 

[S. No. 15 (Para 2.45) of Appendix XXV to 180th Report 
of the Public Accounts Committee (Fifth Lok Sabha) J 



,The bulk of the ertcetm occurred in respect of the deposit worb d 
btroFoudearpOratknodlactir Thie isaGove~l l~ l~entCompang~ 
not & nan4ov-t body in the strict sense of the term. Thou@ 
bt was possible, under tbe rules, to stoplkork as soon as the depas3it 
made was exhausted, this extreme step was not taken because the 
works, in question were priority works relating to a priority sector 
like 'fwd' and contractual complications would ,have arisen had the 
works been suspend4 and the overaV eff e ~ t  would have been here898 
in costs, which again would have rebounded on the Govt., and delay 
in the completion of essential work. The question of making good 
the shortfall has been taken up with the Food Corporation of India 
separately. 

[Ministry of Works & Housing O.M. No. G-25015/1675St. 
dated the 16th April, 197@ 

Recommendation 

What causes even greater distress b the Committee is the 
glaring mistake committed allegedly through oversight of the 
Department in reappropriating a saving of Rs. 5.38 lakhs available 
in the 'voted' portion of the Grant No. 27-Department of Social 
Welfare to meet the additional requirement in the 'Charged' portion. 
It is strange that such a situation came to pass in spite of the fact 
that the need for augmenting the Budget provision of Rs. 5 la& had 
been duly considered by the Department in consultation with tbe 
Planning Commission and the Ministry of Finance. This indicates 
the extent to which financial control was lax. The Committee are 
inclined to take a serious view of the lapse and desire fixation of 
responsibility, particularly at the supervisor?; level, for appropriate 
action. y 

[S. No. 17 Appendix XXV-Para 2.51 of 180th Report of 
PAC (5 L.S.)] 

Action taken 

The scheme "Rehabilitation of rehabilitable families of displacd 
persons from East Pakistan" was, till the year 1971-72, included in 
the Demand of the Ministry of Finance, "Loans and Advances by 
Central Governqent", From the year 1972-73, provision in 'this 
regard was made in the demand of the Department of Social Welfare. 
The scheme is to provide Iaam to the displaced persons for plrcham 
of land, house building and business purposes to enable them to settle 
in normal life. It was implemented through the State Governments 



In this connection, the pif;)ifkle coylipon of the displaced persons 
who were obliged to flee to West Bengal and Bihar from the fonner 
U PnLj,tas tamitsry on ~coount of various atr.ooftlcas ceas aaore"ely 

exaggerated. These peoHe had to 6s Gistcd k mhbilitab 
sdvesbypurchasingland,h0~81t$etc. I n ~ v e r y ~ a i ~  
thR demand for such wrrs very heavy. However, €hmmmat 
cauld provide relief only to the extent its resources permitted. During 
tbe year 1972-73, it could provide for a srvn of Rs. 25 lrkhs for thte 
purpose, (Rs. 20 lakhs for West Bengal and Rs. 5 Lalrhn for Bihar). 
DILFisfsr the year 1972-73, however, due to kanci& ctmxhhts, only 
a sum of Rs. 5 lakhs could be provided in W bpdlgct. 

As the amount of Rs. 5 lakhs provided in the budget for 1973-74 
was inadequate the West Bengal Government pressed for a much 
higher allocation. Although it was not possible to meet the demand 
in full, the Department proposed, with the approval of Ministry of 
F'inance, to sanction Rs. 10 l ak l~  (Rs. 5 lakhs more than the budget- 
ted figure) to the Government of West Bengal, by utilising the 
savings which had become available elsewhere. In making this 
pmposal, the Department took note of the extreme importance of 
providing utmost possible assistance to relieve the sufferings of the 
displaced persons. 

As the close of the financi~l year approach&, however, an 
actual saving of Rs. 5.38 ?MIS (under voted head) was located and 
this was utilised to augment the provision of Rs. 5 lakhs under the 
scheme. The Department accorilingly issued a reappropriation order. 
At that time, the distinction between the 'Charged Head' and the 
'Voted Head' was inadvertently not noticed. A bona fide technical 
flew was unwittingly committed. The mistake was revealed only 
when the same was discovered ana pointed out by the Accountant 
Ge!nerd, Central Itevenues in the last week of July 1974. 

The question of fixatbn on responsibility, particularly a t  the 
supervisory level, was therefore examined. At that time, the OBBcer 
Concerned-the internal Financial Adviser of the Department-was 
an officer who was officiating as Under Secretary. He reverted to his 
substantive post as Section m c e r  on 31 May 1974. He ha not since 
beed promoted to officiate as Under Secretary. On account of his over- 
all perhrmance, he is not also on the panel of Section OBcers t~ be 
promoted as Under Secretary. I t  can thus 'be seen that adequate 
punishment has already been meted out to him. The persons at 



lower levels have be& counselled to exercise utmost caution in 
dealing with budget and re-appropriation matters. 

Ministry of Education & Social Welfare (Department of Social 
Welfare) O.M. NO. G-25015/17/75-Set. (IF) dated the 

19th June, 19761 
Recommendation 

The Committee would also like to know why the payment of 
Rs. 10.53 crores for imported cables under the CIDA loan, copper 
weld wire, switch board cables and lamps and for payment of cus- 
toms duty could not be anticipated and prdvided for. 

[S. No. 22 (Para 2.65) of 180th Report of P.A.C. (5th Lok Sabha)] 

*Action taken 

A Budget provision of Rs. 4.45 Crores towards 'Imports' was 
made in January 1973 while fixing the Budget Estimates for 73-74. 
This provision was made on the basis of delivery schedules as 
incorporated in the supply orders. However, for the supplies sche- 
dule for 1972-73, adjustments were received only in 1973-74 thereby 
inflating the payments in that year. Based on the actual perfor- 
mance and the payments made during the course of the year by the 
stores organisation towards imported cables. switch board cables 
and lamps the Final Grant was increased from Rs. 4.45 Crores to 
Rs. 15.63 Crores against which the actuals stood at Rs. 14.98 Crores. 
The Additional requirements were met out of the provision made 
Eor direct imports for Projects and Customs Duty thereof. 

[Ministry of Communications (P  & T Board) U.O. No. 27-8/75-B 
dated the 7th February, 19761 



TII. RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE C O ~ I T T E E  AND 

WHICH REQUIRE REJTERATION 
NIL 



IV. RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM 
REPLIES 

The Committee regret that the procedural changes in respect of 
certain grants suggested by a Task Force constituted in pursuance of 
the observations of the Committee contained in paragraph 1.3 of 
their 49th Report (5th Lok Sabha) are still under examination, even 
though almost three years have elapsed since the Committee made 
their earlier recommendation. The Committee attach considerable 
importance to this recommendation of theirs and desire that final 
action on the suggestions made by the Task Force be initiated with- 
out  further loss of time and concrete steps taken to ensure sounder 
budgetary control than what exist at present, particularly in certain 
Ministries such as Ministry of Works & Housing, Ministry of S h i p  
ping and Transport and the Ministry of Home Mairs .  
ISerial No. 2(i) (para 1.10) Appendix XXV to 180th Report of the 

P . A.  C . (5th L6k Sabha) .] 

*Action taken 

The suggestions made by the Task Force are in regard to 

(i) expenditure on National Highways. 

(iii) Net budgeting of works expenditure; and 

(iii) Net budgeting fo works expenditure; and 

(iv) provisions for interest payments. 

The latest position of the action taken on the above suggestions Is 
as  follows: - 
-(i) Expenditu~e on National Highways 

The matter is a t  present under consideration of the Ofiice of the 
Comptroller and Auditor General of India. 

*Not vetted by Audit - 



(3) Coordination of estimates in respect of Area Demands 

It has been decided that coordination of estimates in respect of 
Area Demands would be done by DeIhi State Division of the Deptt. 
of Expenditure in respect of 'Delhi' and by Budget Division in the 
Deptt. of Economic Affairs in respect of other Area Demands. 

(iii) Net budgeting of works e,qenditwe 

The matter is under further examination with reference to the 
views of the Comptroller & Auditor General. 

(iv) Provision for interest payments 

The recommendation was that in case of provision for interest 
charges in cases like Provident Fund, Reserve Funds etc., the interest 
for a financial year may be calculated and credited on the basis of 
balance during a 12 months period different from the financial years, 
say JuIy to June. This recommendation has been examined on the 
basis of actual expenditure under 'Interest' relating to the five 
years from 1969-70, and the conclusion arrived at is that the trend 
indicated by the examination would not justify introduction of 
such radical changes and that it is not worthwhile pursuing this 
particular recommendation. 

ministry of Finance (Department of Expenditure) O.M. No. F. 12 
(48)-E (Coord)/75 dated the 9th February, 19761. 



APPENDIX XXX 

(Vide paragraph 3.10 of the Report) 

Copies of correspondence exchanged between the Chairman, Public 
Accoun,ts Committee and the Rnance Minister. 

I. Copy of D.O. KO. 411j3175)PAC dated the 30th April, 1976 from 
Shri H. N. Mukerjee, Chairman, Public Accounts Committee to  
Shri C. Subrarnaniam, Minister of Finance, Government of 
India, New Delhi. 

On the 21st April, 1976, the Public Accounts Committee consi- 
dered and adopted their 220th Report on 'Delays in furnishing Action 
Taken Notes.' The Report was presented lo the Lok Sabha on  the 
28th April, 1976, and a copy of the same alongwith a copy of the 
Press Release relating there to is enclosed for your kind perusal. The 
Report deals with the quest:on of inordinate delays on the part of 
Miniitries Departments of the Government of India in furnishing 
Action Taken Notes on the remmmendations made by the Committee 
in their Reports from time to time. 

Earlier during the year, the Cornrnittee had also submitted on 
the 8th April, 1976, their Two Hundred and First Report on Action 
Taken by Government on the recommendations contained in their 
134th Report (Fifth Lok Sabha) relating to Excesses over Voted 
Grants and Charged Appropriations pertaining to the year 1972-73. 
In the Report also, the Committee had expressed their unhappi- 
ncss at the unconscionable delay on the part of Government in 
initiating and reporting cction taken on their recommendations/obser- 
vations. In  this Report (para 1.4), the Committee were constrained 
to observe that in- spite of their repeated exhortations and also the  
plethora of instructions and circulars issueJ periodically by the 
Ministry of Finance and other agencies, there seemed to be no per- 
ceptible improvement in the situation. A copy of this Report along- 
with the connected Press Release is also enclosed herewith for ready 
reference. 

At the sitting of the Action Taken Sub-committee a t  which this 
201st Report was considered and adopted the Members of the Sub- 
Committee desired me to bring this matter to your notice so that 
some positive and early steps are taken in this regard. 1 have no 



doubt that you will share the view, as expressed in the 220th Report, 
that Parliamentary control over Government's financial activities 
and all executive processes relative thereto can  only be meaningful 
aajl effective if the recommendations of the Public Accounts Com- 
mittee are promptly implemented or adequate reasons for non- 
compliance are communicated to the Committee without undue 
delay. 9 ;  

I also enclose herewith a statement giving brief particulars of' 
some specific cases of inordinate delay on the part of Government 
i n  furnishing Action Taken replies to the recommendations of the 
Committee. This list is only illustrative and by no means exhaus- 
tive. 

3 May I seek your help and cooperation in setting up some machi- 
nery in Government whereby it could be ensured that the agencies 
of Government would help by processing the Committee's recom- 
mendations/observations with greater earnestness and promptitude 
and also in  a more positive and purposeful manner than at present. 

With every good wish. 

TI. Copy of D.O. letter dated the 20th July, 1976 from Shri H. N. 
Mukerjee, Chairman, Public Accounts Committee to Shri C. 
Subramaniam, Minister of Finance, Government of India. New 
Delhi. 

I find that I had written to you a letter on the 30th April, 1976 in 
regard tu the delay in the matter of implementing recommendations 
of the Public Accounts Committee or of communicating to the Com- 
mittee adequate reasons for non-compliance. This you will agree is 
a matter of importance, and for ready reference I am enclosing the 
earlier letter. I would very much like to have your reactions in  
this matter as soon as possible. 

I trust you are keeping well. 
With best wishes. 

111. Copy of D.O. letter No. 12(24)E/(Coord)/76/281. FM/7/VIP(L)" 
dated tbe 12th August, 1976 from Shri C. Subramaniam, Minis- 
ter of Finance, Government of India, New Delhi to Shri H. N. 
Mukerjee, Chairman, Public Accounts Committee - 

Kindly refer to your D.O. No. 4/1/3/75/PAC dated 30th April, 
1976 and the reminder dated the 20th July, 1976, suggesting the 
setting up of some machinery in Government for processing the re- 
commendations of the PAC more promptly. 



2. In pursuance of the PAC's recommendation in para 1.37 of the 
220th Report, the procedure for processing' the Action Taken Notes 
has been reviewed and it has been decided to instal "Focal Points" 
fix the work connected with the PAC's Reports in each Ministry/ . 
Department and a Central "Focal Point" for the Government as a 
whole in the Ministry of Finance, Deptt. of Expenditure. A copy of 
the orders issued in the Department of Expenditure O.M. No. 
F.12(24)-E(Coord) 176 dated the 28th July, 1376 is attached for your 
information. 

3. I also forward herewith copies of the Action Taken Notes 
already sent to the Lok Sabha Secretariat on the recommendations 
of the PAC in their 201st and 220th Reports. With the arrangements 
now introduced, I hope that the time taken in processing recommen- 
dations of the Committee will be reduced and Action Taken Notes 
will be sent in time. 

With regads, 

Copy of O.M. No. F.12(24)-E(Coord) 76, dated the 28th July. 1976, 
frcm the Min'stry of Finance (Department of Expenditure) to 
all Ministries'Deptts. [referred to in D.O. letter dated 12-8-76 
from the Finance blin;ster]. 

OFFICE MEMORANDUM 
SUBJECT: Timely submission of Action Taken Notes on recommen- 

dations made by the Public Accounts Committee. 
The Pub1:c Accounts Committee has taken a serious view of the 

cielays on the part of the Government in initiating and reporting 
Action Taken on their recommendations/observations. It  has been 
decided to have the following institutional arrangements to monitor 
timely submission of Action Taken Notes on the recommendations 
of the Public Accounts Committee. 

(a) The Integrated Financial Adviser in each Ministry wouM 
be responsible for examining the PAC r e p x t  as a whole 
and would be the 'focal point' responsible directly to the 
Secretary. He would also coordinate and watch progress, 
monitor delays and take necessary action to expedite the 
Action Taken Notes. It will be the responsibility 
of the Integrated Financial Adviser to seek extension of 
time from the Lok Sabha Swretariat in respect of the 
Action Taken Notes which, for unavoidable reasons, can- 
not be sent within the prescribed period of 6 months from 
the date the relevant PAC Report is presented to Lok 
Sabha. Copies of all the communications addressed to #e 
t o k  Sabha Secft. regarding Action Taken Notes will also 



be endorsed to the Ministry of Finance, Department ut 
Expenditure (Monitoring Cell). 

N m :  In respect of the MinistrieslDepartment where the Inte- 
grated Financial Scheme has not yet been introduced the 
above functions will be performed by the Internal Finan- 
cial Adviser concerned, who will also keep the Associate 
Financial Adviser informed of the progress from time to 
time. 

(b) The Ministry of Finance, Department of Expendj ture 
(Monitoring Cell) will be the 'focal point' for the Govern- 
ment as a whole to coordinate and watch progress, monitor 
delays etc. with the Ministries concerned. 

Ministry of Agriculture etc. may kindly note the above institu- 
tional arrangeinents and take necessary action. 



APPENDIX X M I  

Para h.linistry/Department 
S. No.of  concerned 

No. Report 

.- ---- -- ----- . - - - - - - - . - - -- - -- - - - - - - -- C1 

I I 12 Finance (Economic Affairs) Only a year ago, the Committee had expressed satisfaction over 
the substantial reduction in the aggregate amount of excess expen- 
diture over Voted Grants and Charged Appropriations achieved 
during the year 1973-74 and had hoped that every endeavour would 
be made by the Ministries/Departments to ensure that the position 
was not allowed to deteriorate once again as had often happened 
in the past. The Committee are, however, concerned to note that 
the position has deteriorated once again so soon to a considerable 
extent. During the year under review (1974-75), excess expenditure 
had occurred under 27 Voted Grants and 8 Charged Appropriations 
and dygregatccl to Rs. 266.52 crows (excluding an amount of Rs. 
1.50 lakhs w h ~ c h  doe:; not require regulansation), as against Rs. 
126.33 crores and Rs. 10.06 crores respectively during 1972-73 and 

- 



- 
1973-74. While the Committee note that' the bulk of the excess ex- 
penditure (Rs. 207.40 crores) had occurred under one Charged Ap- 
propriation ('Repayment of Debt') and is attributable to the prema- 
ture cancellation of Treas-ury Bills by the Reserve Bank of India - 
(an issue dealt with elsewhere in this &port), they are, however, 
of the view that the extent of deterioration under some of the other 
Grants during 1974-75 cannot be taken lightly and should cause con- 
cern to Government. 

a i 13 Finance (Economic ,%flairs) An analysis of the reasons for the excess over authorised expen- 
diture during 1974-75, which have been discussed in some detail in 5 
the succeeding chapter of this Report, indicates that defective esti- 
mation of monetary requirements, lack of proper 2nd timely review 
of the progress of expenditure, failure to anti-ipate properly and 
provide for the receipt of stores afid debits relating thereto, in- 
adequate liaison and coordination with the suppliers on the one 
hand and the Accounts Offirers cn the other, absence of adeguate 
provision for the adjustment of liabilities relating to the previous 
years, and avoidable misclassifications of expenditure have, as in 
the past, continued to contribute to excesses. That this should be 
so despite repeated comments by the Committee and numerous in- 
structions i~sued by the Ministry of Finance and other authorities 
would suggest that drastic steps are necescary to imprcve the exist- 
ing budgetary procedures and practices. Since Parliamentary con- 



trol over governmental calls for Anan&l discipline, 
the Committee would urge Government once again to investigate 
in depth the reasons for the recurring failure in this regard and 
take soon some concrete steps to ensure that the budget estimates 
are more precisely prepared on a scientific basis and that the actual 
expenditure approximates, as closely as possible, to the funds au- 
thorised by Parliament. In this connection, the Committee would 
reiterate an earlier recommendation, contained in paragraph 1.6 
of their 96th Report (Fifth Lok Sabha), that there should be an in- 
built system in the various Ministries/Departments which would 
serve as a self-regulatory apparatus to analyse the reasons for the 
excesses as soon as they occur and to take timely remedial measures. 

The Committee are perturbed that the suggestions for pfocedu- 
ral changes in certain grants made by a Task Force, constituted 
nearly four years ago, in pursuance of the Committee's recommen- 
dation contained in paragraph 1.3 of their 49th Report (Fifth Lok 
Sabha), to analyse in detail the effectiveness of the various proce 
dures for expenditure control 2.is-acwis the functioning of the sys- 
tem of internal financial control, still await being implemented. In 
spite of repeated exhortations by the Committee for an expeditious 
examination of these suggestions, there has been no decision yet in 
this regard though the report of the Task Force was available more 
than two years ago. The Committee str'ess that finality should be 
soon reached in this matter of importance and concrete steps should 
be taken to ensure sounder budgetary control than what exists at  
present. 

d 
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According to the revised time schedule agreed to by the Com- 
mitte?, in April 1974, explanatory notes on excesses over Voted 
Grants and Charged Appropriations are required to be submitted to 
the Committee by 31 May or immediately after the presentation of. 
the Appropriation Accounts to Parliament whichever is later. Re- 
pe:ltcdly in the past, the Committee have commented upon delays in 
submission of the notes and stressed the need for strict adherence 
to the schedule prescribed in this regard so that' such excesses are 
expeditiously bmught before Parliament. It is heartening that there 
is a perceptible improvement in the situation with a11 the expla- 
natory notes, excepting those relating to 6 Grants/Appropriations 
administered by the Ministry of Railways and 3 GrantsjAppropri- 
ations administered by the Ministry of Defence, being made avail- 
able to the Committee by the stipulated date. While the delay was 
of the order of 18 days in the case of the Ministry of Railways, the 
notcs relating to the Ministry of Defence were received on 1 June 
1976, a day after the expiry of the prescribed period. This is a 
good augury and the Committee trust that every endeavour would 
be made by all concerned to ensure scrupulous adherence to the 
schedule. 

Thr C X C C S ~  ~uprnditurc of Rs. fl 69 l ~ k h  inrurwd under fhe 
Group Head 'A.2(1)-Counsellor (Agri.), Embassy of India, Rome' 
in 'Grant No. l-Department of Agriculture' attracts interest since it 



works out to nearly 29 per cent of the Final Grant of Rs. 2.40 lakhs. 
The excess has been attributed, inter a h ,  to payments made on ac- 
ccrunl uf Letrninal dues u d  ~ b l i g a ~ o r y  expeuses fur s~cit i l  seculity 
and medical charges to a Messenger who went on retirement and 
to increased payments of rent and P&T charges arising from the 
oil crisis and the inflation in Italy. The Committee are of the view 
that expenditure on superannuation and retirement benefits should 
h;tve h e n  ioreseen and provided for. The additional expenditure 
on rent  and P&T charges that could not be anticipated needs also 
to be satisfactorily explained. 

6. 2 -12  Finance (Economic Affairs) The Committee are concerned to note that the expenditure un- 
der 'A.3(2) (2)-Materials and Supplies' in the Revenue (Voted) 
Section and under 'B.4-Purchase of Metal' in the Capita1 (Voted) 
Section of Grant No. 34-Currency, Coinage and Mint has exceeded 
the budget provisions respectively bv 38 per cent and 39 per cent. 
If, as stated by the Department of Economic Affairs, additional PUT- 
chases of metals and other raw materials had to be made to facili- 
tate the a-hievement of an increased target of production during the  
last quarter of the financial ear. indents therefor would have pre- 
sumably been placed sufficiently in advance to meet the additional 
commitments I t  is also not clear why the liability on account of 
Customs duty on metqls imported from abroad had not been antici- 
pated a t  least in the Revised Estimates. The Committee are, there- 
fore, of the view that with better coordination with the suppliers 
and Accounts O ~ c e r s ,  the excess expenditure could have been mi- 
nimised considerably, if not altogether avoided. What causes greater 
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concern is that such excesses occurred in a grant administered by 
the Department of Economic Affairs, entrusted with the responsi- 
bility of ensuring better financial discipline. The Committee would 
ask Government to see that such excesses do not recur, and to in- 
form the Committee of steps taken in that regard. 

7 .  2 -  13 Finance (Economic Affa:rs) Even though the excess expenditure of Rs. 18,694 incurred in the 
Capital Section of the Grant, as a result of misclassification of a 
'Voted' item of expenditure as a 'Charged' item, does not require 
regularisation, in terms of 'paragraph 7 of the Committee's 16th Re- 
port (First Lok Sabha), the Committee are surprised that the pay- 
ment made to a contractor in satisfaction of an award of an arbi- P 

trator appointed under the Arbitration Act, 1940, which is distinctly 
diflerent Rom the award of a court or an arbitral tribunal should 
have been thus misclassified. This is also not the first occasion when 
an instance of this nature has come to the Committee's notice. Now 
that instructions have once again been issued on this subject, in 
November 1975, in pursuance of the Committee's earlier recommen- 
dation contained in paragraph 2.56 of their 180th Report (Fifth Lok 
Sabha), the Committee expect that misclassifications of this nature 
will not recur in future. 

The Committee have carefully considered the explanation of- 
fered by the Department of Economic Affairs for the lafge excess of 
Rs. 207.40 crores under the sub-head 'A.bTreasury Bills' of the Char- 



ged Appropriation included in the Appropriation-aepayment af. 
Debt. If as stated by the 'Department, precise estimation of the pro- 
vision necessary to meet the liabilities on account of the Treasury 
Bills issued to the Reserve Bank is not possible, excess under this sub- 
head ought to be more or less a regular feature. The Committee, 
however, find that the actual expenditure on this account was only 
Rs. 5,838 crores in 1972-73 as against the Budget Provision of Rs. 
12.000 crores and Revised Estimates of Rs. 8.000 crores. I t  would, 
therefore, prima facie appear that the provision on this account 
was unduly inflated during 1972-73. Apart from the difficulty of 
conceding that the expenditure incurred in the discharged of liabi- 
lities on account of such Treasury Bills is only notional and does not 
increase the budgetary or economic deficit, the Committee are un- 

w able to appreciate why the likelihood of a significant incraase in the g 
cash balances leading to the premature cancellation of Treasury 
Bills by the Reserve Bank of India cannot be anticipatd more pre- 
cisely, particularly in view of the fact that the Department would 
presumably be reviewing continuously the ways and means and 
resources position of Government. The Committee would like the 
Deparmtent to review the existing procedures in consultation with 
the Reserve Bank and to so improve it as to make for a more pre- 
cise quantification of the liabilities for inclusion in the Budget. 

9. 2.19 Do. An excess of Rs. 8.99 crores had also occurred under sub-head 
'B.2-Loans from USA' of this Appropriation, which has been attri- 
buted to the unanticipated adjustments carried out in 1974-75 in 
respect of repayments made in 1973-74. This excess, in the Commit- 



tees opinion, could have been avoided by a proper liaison with the 
Accounts OfRcers and timely reconciliation of accounts. Such ins- 
tances of failure to make adequate provision for the adjustment of 
past liabilities continue to recur in spite of repeated comments by 
the Committee in the past. The Committee hope that the Department 
of Economic Affairs would at least be able to set an example to other 
Ministries 'Departments in this regard. 

lo. 2-23 Home Affairs The Committee note that an excess expenditure of R s  7.89 crores 
Y was incurred under the sub-head 'D.2(1)-Pensions to freedom fight- L; 

ers and their dependents, etc.' of 'Grant No. 50-Other Expenditure of 
the Ministry of Home Affairs', against the Original Grant of Rs. 
15.07 crores, which works out to nearly 50 per cent of the provision. 
Even after reapproptiation. in March 1975, of a sum of Rs. 2.29 
crores, the shortfall in monetary requirements was of the order of 
30 per cent. An excess has occurred under this sub-head for the 
second year in succession. While the Committee are willing to 
concede that it mav not be possible to forsee, at the Budget stage, 
whether the sanctions which may be accorded du*g the year 
would involve any arrear payments, they fail to understand why 
a less imprecise estimation is not possible at the time of framing the 
Revised Estimates. The increase in the number of pension cases set- 
tled during the year over the number anticipated a t  the time of 



formulation of the Budget cculd also have been quantified by ad* 
quate liaison with the sanctioning authorities. While deeply res- 
pectful of the role of our freedom fighters, the Committee trust that 
in the interests of the country, greater care would be exercised by 
the Minist3 in this regard. 

The Committee are once again constrained to record their dis- 
pleasus'e over the persistent excesses that continue to occur, year 
after year, in the grant relating to the Andaman & Nicobar Islands 
administered by the Ministry of Home Affairs. During the year 
under review, a net excess expenditure of Rs. 78.51 lakhs had been 
incurred by the Andaman & Nicobar Administration, as against Rs. 
91.58 lakhs and Rs. 43.22 iakhs respectively during each of the pre- 
ceding two years. The excess had occurred mainly under the sub- +. 

0 heads 'A.l2(5) (1)-Stock' (Rs. 31.41 lakhs) and 'A.12(5) (2)-Purcha- 4 
ses' (Rs. 78.54 lakhs). That the excess expenditure under these 
two sub-heads should work out respectively to 16 per cent and 65 
per cent of the final provisions indicates the extent to which the 
estimation of requirements had been defective. As in the previous 
years, the bulk of the excess expenditure during 1974-75 was on 
account of failure to make adequate provision fq r  past liabilities. 
The Committee are unhappy with this state of affairs and would 
urge the Ministry to take earnest measures to check an apparently 
persistent tendency on the part of the Andaman & Nieobar Adminis- 
tration not to make adequate provision for past liabilities. The Com- 
mittee would like to be informed of the concrete measures taken 
to effect improvement. 

-.-- 
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12. 2 -32 Deptt. of Power The Committee observe that the excess expenditure of Rs. 40.26 

lakhs incurred under the Group-head 'Al(1)-Trisuli Hydro Elec- 
tric Project in Nepal' works out to 78 per cent of the final prbvision 
of Rs. 51.42 lakhs and has been attributed to the receipt of larger 
debits than anticipated towards the cost of cement', steel, stores, etc. 
Since the decision to complete the work and hand over the Project 
to the Government of Nepal by May 1975 must have been taken 
well before, the close of the financial year and after a review of the 
progress of the Project and availability of materials, the Committee 
are of the view that the additional liability on account of materials 
could have been provided for with a greater degree of accuracy by 
adequately examining +e meiiJt of indented stores and debits 
relating thereto. This case of avoidable excess expenditure under 
lines once again the need for a closer liaison between the execut- 
ing agencies, purchase organisation(supp1iers and the Accounts 
CMicers. 

3 .  2-36 Defence The Committee have carefully considered the explanation offer- 
ed by the Ministry of Defence for the excess expenditure of Rs. 9.21 
crores under 'Grant No. 21-Defence Services-Air Force' and are of 
the view that much of the expenditure could have been foreseen 
and adequately provided for by a more effective monitoring of ma- 
terialisation of supplies and receipt of debits relating thereto. For 
instance, since the escalation in the prices of P.O.L. products became 
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effective from 2 March, 1974, in the preceding financial year itself, 
the Committee are unable to appreciate why the additional liabili- 
ties on this account could not have been fsreseen and .estimated 
more realisti=ally and provided for a t  least' in the Supplementary 
Budget. It  should have also been possible to provide for the pay- 
ments relating to supplies made prior to 1974-75 by closer coordina- 
tion with the suppliers on the one hand and the Accounts Offlcers 
on the other. The increased expenditure on repairsloverhaul of air 
frames and engines and additional payments for Viper engines' 
should have also been anticipated and adequately provided for. The 
Committee note that tighter budgetary discipline is now being at- 
tempted through closer watch over the flow of expenditure and that 
suitable instructions have been issued to ensure, in future, better 

c.. anticipation of liabilities, for making timely additional provision, 
wherever warranted. The Committee hope that' these measures 
would have the desired effect and that excesses on these accounts 
would be consider'ably mipimised in future. 

There were no excesses over Voted Grants and Charged Appro- 
priations in the Apppropriation Accounts (Railways) for the year 
1973-74. The Committee are, however, concerned to find that the 
position in this regard had deteriorated once again during 1 h 7 5 .  
when excess expenditure aggregating to Rs. 17.96 crores had been 
incurred under four Voted Grants and two Charged Appropriations. 
The Committee need hardly stress that concerted efforts should be 
made to minimise excesses over authorised expenditure and would 
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like the Ministry of Railways (Railway Board) to examine the rea- 
sons for this sudden deterioration during 1974-75, with a view to 
adopting appropriate remedial measures. 

The Committee note that during 1974-75, excess expenditure had 
been incurred mainly under 'Grant No 15-Open Line Works-Capital, 
Depreciation Reserve Fund and Development Fund' (Rs. 16.79 crores! 
and that bulk of this excess had occurred on Northern Railway 
(Rs. 10.95 crores). That Railway Administration had considerably 
exceeded the Grant during 1972-73 also. The Committee find that 
their earlier observations in this regard, contained in paragraph 2-86 
of their 134th Report (Fifth Lok Sabha) , have been brought to the 
notice of the Northern Railway Administration by the Ministry of 
Railways (Railway Board) and trust that the Railway Adrninistra- 
tion would exercise greater care in estimating their requirements 
and frame their budget proposals more realistically in future. 

The Public Accounts Committee (1968-69) had observed, in 
paragraph 2.73 of their 31st Report (Fourth Lok Sabha), that as 
there was usually no element of uncertainty or unforeseeability in 
the expenditure on pay and allowances, there should normally be 
no excess on this account. Subsequently, in response to similar 
observations of the Public Accounts Committee (1970-71), contained 
in paragraph 2.53 of their 123rd Report (Fourth Lok Sabha), the 
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Public Accounts Committee (1971-72) had been informed by tbe 
Ministry of Finance that instructions had been issued to all 
MinistriesjDepartments to pay special attention to the task of . 
achieving the objectives of various rules and orders on budgeting 
and control over expenditure, thereby avoiding the occurrence of 
excesses over sanctioned grants. The Committee are, however, con- 
cerned to note that during 1974-75 also, considerable excess expendi- 
ture was incurred under various grants on account of increased 
disbursements of pay and allowances, in pursuance if the Govern- 
ment decision on the recommendations of the Third Pay Con~mis- 
sion. While some variation between the estimates and actuals. is 
understandable on this account. the Committee feel that large varia- 
tions as had occurred in 'Grant No. 80-Mines & Minerals' (24 per 
cent), 'Grant No. 94-Atomic Energy Research, Development and G 

C1 Industrial Projects' (49 per cent) and 'Grant No. 15-Open Line 
Works-Capital, Depreciation Reserve F'und and Development Fund' 
(Railways) were hardly justified. The Committee trust that all 
MinistriesiDepartments would take adequate care in future to avoid 
excesses on this account. 

Subject to their observations contained in the preceding para- 
graphs of this Report, the Committee recommend that the excess ex- 
penditure referred to in paragraph 2.1 of the Report be regularised 
in the manner prescribed in Article 115 of the Constitution of India. 
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18 3 .13  Deptt. of' Social Welfare The Committee have been ernphasising, year after year, the need - for ensuring that their recommendations receive prompt attention, 

Works & Housing ------- and also for scrupulously observing the time-schedule prescribed in 
Deptt . of Expenditure their 5th Report (Fourth Lok Sabha) for the furnishing of Action 

Taken Notes to the Committee. Though there has been no dearth 
of instructions in this regard, in pursuance of the Committee's earlier 
recommendations on the subject, the position still continues to be 
far from satisfactory, and unconscionable delays continue to recur. 
Despite many adverse comments by the Committee, only 14 Action 
Taken Notes relevant to the Committee's recommendations~observa- + 
tions cuntained in their 180th Report (Fifth Lok Sabha) were receiv- g 
ed by the due date, 6 February, 1976. While the delay was of the 
order of about a month in 5 cases, 8 Notes had been received after 
a delay of two months. Two Notes relating to the Department of 
Social Welfare were received only on 19 June, 1976, after a delay 
of about 44 months, and two other Note; relating to the Ministw 
of Works & Housing on 5 July, 1976, after a lapse of five months. 
The Note in regard to the Actio-n Taken by the Ministry of Ship- 
ping & Transport on the Committee's recommendation. contained in 
paragraph 2.10 of the Report was received only as late as 12 August, 
1976, after a delay of more than six months. This, in the opinion 
of the Committee, is an entirely unwarranted proceeding. Given 
the will and with a little effort, it should be possible for the 
MinistriesiDepartments to furnish the Action Taken Notes in mud, 



quicker time and in any case, save in exceptional circumstances, 
within the prescribed period of six months from the presentation of 
the Report to the House. 

19 3.  rq Finance (Dcptt. of Expenditure) The Committee are happy to note that certain institutional arran- 
gements have now been devised, though belatedly, by the Department 
of Expenditure to monitor the timely submission of Action Taken 
Notes on the Committee's recommendations and that the Integrated 
Financial Adviser 1 Internal Financial Adviser in each Ministry has 
been made responsible for examining the reports of the Committee 
and for coordinating and monitoring the expeditious submission of 
the Action Taken Notes thereon to the Committee. I t  is also gratify- 
ing that a Monitoring Cell has been set up in the Department of 
Expenditure as the 'focal point' for the Government as a whole to ,-, 
coordinate the progress in this regard and monitor delays with the w 
Ministries concerned. The Committee trust that' the Finance Minis- 
try would discharge its 'nodal responsibility' in this regard effective- 
ly and also investigate the reasons for the delays in the submission 
of the Action Taken Notes on the 180th Report (Fifth Lok Sabha). 
The Committee would, in particular, like the delays that have taken 
place in the Department of Social Welfare and the Ministry of 
Works & Housing to be examined in detail, with a view to taking 
appropriate disciplinary or other action as may be called for. 

20 3-20 Home .4ffil'rs,'Shipping & Expressing their displeaslire over the delays in the submission of 
Transport the explanatory notes on excesses over Voted Grants and Charged 



Appropriations that continued to recur despite their earlier exhorta- 
tions, Ihe Committee, in paragraph 2.10 of their 180th Report (Fifth 
Lok Sabha) had specifically desired, inter a h ,  fixation of responsibi- 
lity for appropriate action for the unconscionable delays thai. had 
occurred in respect of the explanatory notes relating to Grant No. 53 
of the Ministry of Home Affairs and Grant No. 75 administered by 
the Ministry of Shipping & Transport. While, in the light of the 
explanations now offered by the concerned Ministries, the Commit- 
tee do not wish to pursue their earlier recommendation for fixing 
responsibility for the delays, they cannot help expressing their un- 
happiness over the unduly long time taken, 'under some misapprehen- 
sion'. by the Ministry of Shipping and Transport in intimating the 
action taken on this recommendation, despite the fact that the recom- 
mendation was far from general, and specific action was also required 
to be taken by the Ministry. Such delay only serves to reinfarce the 
Committee's oft-repeated observation that adequate attention is not 
being paid by some of the MinistriesiDepartments to the processing 
of the Committee's recommendations. The Committee trust that the 
measures now taken for the timely submission of the Action Taken 
Notes on their recommendations will have the desired impact and 
that such delays will soon be a thing of the past. 



While in the light of the reply now furnished by the W s t r y  of ' 
Works & Housing, the Committee do not wish to pursue their recom- 
mendation in regard to fixation of responsibility for the non-abserv- 
ance, in the present case, of the rules governing expenditure on 
deposit works, they would like to be informed whether the expendi- 
ture incurred in excess of the deposits has since been recovered from 
the Food Corporation of India. 




